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EDITORIAL NOTE 

A span of forty-five years in tf:'e life of a nation is perhaps too short a 
period to attempt a realistic analysis of the ups and downs and highs and 
lowe of the parliamentary democratic polity as envisaged in our Constitu-
tion. If we take a fleeting glance at the working of the Constitution during 
the past four decades and plus, it can be easily conceded that the 
provisions enshrined in this supreme document have stood the test of time 
well through trials and tribulations. While we can take pride In the fact that 
a lot has been achieved in diverse fields since Independence, a lot more 
remains to be done: After all, the Constitution is only a means to an end 
and not an end in itself. Nonetheless, a Constitution is a socia-political 
document, a vibrating, pulsating and life-giving document. It provides a 
direction for the policies to be formulated and also an apparatus to 
implement them. Yet, no Constitution, like man, is perfect and the 
Constitution of India is no exception to this general rule and as such 
cannot be a panacea for all the political, social and economic ills facing 
the country. Then in the actual working of the Constitution, difficulties may 
arise and a genuine feeling to consider reforms and changes. Naturally, 
for the past several years, debates and discussions on the precept and 
practice of the document have been going on. 

Thus, realiZing fully well the topicality of the subject, a Seminar on 
"Constitution of India in Precept and Practice" was held in Parliament 
House Annexe, New Delhi, on 25-26 April 1992, under the joint auspices 
of the Parliamentarians Group for Dr. B.A. Ambedkar Centenary Celebra-
tions, the Indian Parliamentary Group (IPG) and the Bureau of Parliamen-
tary Studies and Training (BPST) of the Lok Sabha Secretariat. The twa-
day Seminar, inaugurated by the Speaker, Lok Sabha, Shri Shivraj V. 
Patti, was attended by Union Ministers, Presiding Officers of State and 
Union territory Legislatures, parliamentarians, jurists, constitutional 
experts, political scientists, academicians and journaliSts. 

The Seminar dealt at length with the varied aspects of the W9rking of 
the Constitution in the light of the experiences of the last forty years. 
DIffering view points and perspectives, enlightened debates and discus-
sions were its highlights. Yet, one could discern some common grounds 
where there was almost a consensus: like, the Constitution of India Is a 
very good document and a workable one too; its basic features are In 
keeping with our ethos and values and need no change; implementation of 
the Constitution needs to be done in keeping with its letter and spirit and 
whenever it is found inadequate, necessary corrections may be consi-
dered; and the suggestion for constituting a National Commission to 
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consider whatever changes are required and make recommendations 
deaerve serious consideration. Taking into consideration the topical 
lignificance of the subject matter, we Include a comprehensive article 
entitled "Seminar on the Constitution of India in precept and Practice" in 
this Issue of the Journal. 

We have been endeavouring to provide our distinguished readership 
with valuable articles on the varittd aspects of the working of partiamentary 
democracy in India and abroad. In line with this, we have in this issue an 
8I'tIde on the "Partiament of Nauru" by Dr. D.N. Gadhok. Drawing on his 
rich experience as a Parliamentary Counsel to the Republic of Nauru and 
with his earlier background of being a Senior Offlcial in the Lok Sabha 
Secretariat, Dr. Gadhok describes In detail the constitution and working of 
the Parliament of Nauru. The article, it is hoped, woutd be found useful 
and Informative. 

Article 87(1) of the Constitution provides that at the commencement of 
the first Session after each general election to the House of the /People 
and at the commencement of the first Session of each year, the President 
shall address both Houses of Partlament assembled together and inform 
Partiament of the causes of Its summons. On 24 February 1992, the 
President of India, Shri R. Venkataraman acIcIrassed the members of the 
two Houses assembled together in the Central Hall at the commencement 
of the first Session of the Parliament in 1992 and outlined the policies of 
the Government of India on various issues and the legislative programme 
for the SessiOn. We reproduce the text of the Address by the President in . 
this Issue of the Journal. 

The former Speaker of Lok Sabha, Dr. G.S. Dhillon passed away on 23 
March 1992. We mourn the loss of this outstanding partlamentarlan and 
efficient administrator and extend our heartfett condolences to the 
bereaved family. A special Feature, "ObItuary References" finds place in 
this issue of the Journal In respectful homage to the departed soul. 

An emergent Conference of Presiding Officers of legislatures in India 
was held in New Delhi on 11 February 1992 under the Chairmanship of 
the Speaker, Lok Sabha, Shri Shivraj V. Patil to consider matters 
pertaining to the anti-defection law. The Conf&rence had a special 
significance In the context of the recent Supreme Court ruling that the 
Judiciary can review deciSions given by the Presidtog. Officers under the 
Tentfl Schedule of the Constitution dealing with disqualification of mem-
bers on grounds of defection. The Short Note, "Co",erence of PFeSidirlg 
OffIcers of Legislatures In India" discusses the mattera that were taken up 
at the Conference. Another Short Note, "FlI'8t ConfefenOe of Chairmen of 
Committees of Privileges of Lok Sabha, Rajya Sabha and State legis-
latures in Indian discusses the deliberations 01.. the first-ever, such Confer-
ence held in New Delhi on 14-15 March, 1992. 
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We extend our hearty felicitations to Shri Harcharan Singh Ajnala and 
Shri Romesh Chander Dogra on their election as Speaker and Deputy 
Speaker, respectively, of the Punjab Vldhan Sabha. 

This Issue of the Journal carries the other regular Features, viz. 
Partiamentary Events and ActiYtties, Privilege Issues, Procedural Matters, 
Partlementary and ConstitutIonal Developments, Documents of Constitu-
tional and Parliamentary Interest, Book Summaries, Resume of Sessions of 
Lok Sabha, Rajya Sabha and State Legislatures and Recent Uterature of 
Partiamentary Interest. However, since this issue covers the period 
1 January to 31 March 1992 only, we are not in a position to carry In full 
the Sessional Review of the Budget Session of Lok Sabha, which extends 
beyond this time-frame. Similarly, we are also not carrying the SessIonal 
Re\iew and Statement of Work Transacted during the One Hundred and 
SIxty-Third Session of Rajya Sabha and details of ~ Question Hour and 
Statement showing work Transacted during the Budget Session of Lok 
Sabha. All these will be carried in our September 1992 issue (Vol. 
XXXVIII, No.3). 

It has been our constant endeavour to make the Journal more useful 
and infonnative. We would greatly welcome suggestions for Its further 
Improvement. We would also welcome practice and problem-oriented non-
partisan articles in the field of partiamentary procedures and institutions 
from members of Parliament and State Leglstatures, scholars and others 
Interested in the field of parliamentary political science. 

-C.K. Jain 



PRESIDENTS ADDRESS TO PARLIAMENT 

The Constitution provides for an Address by the President to either 
House of Parliament or both Houses assembled together. The Provision 
for Address by the Head of State to Parliament goes back to the year 
1921 when the Central Legislature was set up for the first time under the 
Government of India Act, 1919. 

The President may address both Houses of Parliament assembled 
together or either House of Parliament separately as per provisions of 
Articles 86(1) and 87(1) of the Constitution. Under Articles 86(1), the 
President may address either House of Parliament or both Houses 
assembled together, and for that purpose require the attendance of 
members. Article 87(1) provides that at the commencement of the first 
Session after each general election to the House of the People and at the 
commencement of the first Session of each year, the President shall 
address both Houses of Parliament assembled together and inform 
Parliament of the causes of its summons. 

Being a statement of policy of the Government, the Address is drafted 
by tlie Government who are responsible for its contents. It contains a 
review of the activities and achievements of the Government during the 
previous year and sets out the policies which it wishes to pursue with 
regard to important internal and international problems. It also indicates 
the main items of legislative business which are proposed to be brought 
during the Sessions to be held in that year. 

On 24 February, 1992, the President of 'India, Shri R. Venkataraman 
addressed the members of the two Houses of Parliament assembled 
together in the Central Hall of Parliament at the commencement of the first 
Session of the Parliament in 1992 and outlined the policies of the 
Government of India on various issues and the legislative programme for 
the Session. 

Aeprottuced below is the text of the Address. 

-Editor 
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Honourable Membe,.. 

I welcome you to this first Session of Parliament in 1992 and wish you 
the very best for. ~  successful completion of the budgetary and 
legislative business ahead. I extend a special welcome to the new 
members from Punjab. 

The Government had given an assurance that elections would be held 
In Punjab in February. 1992. Despite many serious problems. this 

811Ur&nc8 has been fulfilled. Members are aware that the State of PLU'ljab 
has been facing terrorist violence for the past decade and many innocent 
lives have been lost. The brave people of Punjab deserve to be 
congratulated for the courage they have displayed in re-afflrming their faith 
in the democratic process and in the abiding values of secularism and 
nationhood. The Government is committed to finding a just and amicable 
solution to all the outstanding issues in Punjab. The Rajiv-Longowal 
Accord was a step in this direction. The presence of elected represen-
tatives will strengthen a meaningful dialogue and the participation in the' 
process of all sections in the State. 

The involvement of forces across the border in aiding. arming and 
providing logistic support to the terrorists in Kashmir is now well known. 
Pakistan has continued its massive propaganda and disinformation cam-
paign to defame India and to divert world attention from its overt and 
covert support to terrorism. Terrorist action has taken a heavy toll of 
Innocent lives. For over two years the normal life of the people in the 
State has been dislocated. A section of the population has been forced to 
ftee the State and take shelter outside. No doubt all efforts are being 
made to take-care of the needs of those who have migrated. but the 
solution to the problem lies in their return ,to their own homes where they 
can be resettled safely. 

Government has launched a massive operation against the terrorists 
with the help of the Army. All-out efforts have been made to stop border 
Infiltration. The recent efforts by terrorists to make massive intrusions 
aaoss the Line of Control created a serious threat to peace in that area. 
Action. though belated. on the ground by Pakistan and diplomatic moves 
by the Government succeeded in meeting this grave threat. Some groups 
of terrorists have surrendered along with their arms. Discussions have 
been held in different fora to activate a meaningful interaction with the 
people. The Government is. at the same time. continuing its efforts at 
increasing the pace of economic development in the ~ and expanding 
employment opportunities. An Advisory Council has also 'been set up at 
. the State level. Government would be willing to consider any dialogue 
within the framework of the Constitution to restore normalcy. 

In the eastern part of the country. the Army had to be deployed In 
AIaam from September. 1991 to restore peace and normalcy. The 
security forces have apprehended a number of ULFA activists and seized 
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their weapons. Some activists have also surrendered voluntarily. ULFA 
has released all hostages and has unilaterally declared the suspension of 
its agitation. ULFA has shown willingness to hold negotiations with the 
Government to find an amicable solution to the problems of Assam within 
the framework of the Constitution. The anny operations in Assam have 
been suspended, pending a dialogue with the ULFA. 

A close watch Is being kept on the situation arising out of the Ram 
Janma Bhoomi-Babri Masjid dispute. Government has enacted legislation 
to maintain the status quo, of the ~  places of worship as they existed 
on 15 August, 1947. Action has been completed to set up a Foundation 
for Communal Hannony to take care of children of families affected by 
communal violence. One of the commitments of the Government was to 
establish a compoSite Rapid Action Force to quell communal riots. All 
necessary decisions in this regard have been taken. The Force has been 
raised. 

It would be recalled that in the last SeSSion, Parliament has met a long 
standing demand of the people by enacting legislation to give the Union 
territory of Delhi a Legislative Assembly and a Council of Ministers. 
Governmeht has initiated steps for delimiting constituencies with a view to 
holding early elections. ' 

In my last address, I had spoken of the need to take hard decisions to 
overcome the grim economic situation confronting the country. The 
Government has moved swiftly to deal with the crisis. The balance of 
payments problem has been successfully handled. Our .reserves of foreign 
exchange today stand at over Rs. 10,000 crores. We have redeemed the 
gold we had pledged, and arrested the outflow of capital. International 
confidence is being restored. At the same time, the Government has 
initiated steps to restructure the economy for greater productivity and 
growth. Changes have been made in industrial, fiscal and trade policies. 
This process of change will continue and will have to be extended to other 

~  sectors of the economy. 

The New Industrial Policy aims at consolidating the gains of the past 
decade, and imparting a fresh impetus to Indian industry for enhancing its 
efficiency and productivity. The Policy has already shown significant 
results. In the period after the policy changes were announced the number 
of investment proposals have doubled compared to the same period last 
year. Approvals for foreign investment and technical collaboration also 
show a similar trend. Along with changes in the Industrial Policy, a policy 
package for support to small scale industry has been announced. The 
small scale and tiny sector will continue to play an important role in 
providing empiarment and contributing to industrial output. With the 
changes that ha\'tt ~  brought about in the Industrial Policy, the State 
Governments have a mIiOr role to play in promoting industrial develop-
ment. The Central Gowemment will continue to interact with them to 
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ensure that the benefits of the liberalised policy reach all corners of the 
country. 

We place great emphasis on exports. Despite an unavoidable import 
compression of about 20%, exports to General Currency Area countries 
have shown a modest growth of 6% in dollar terms. External obstaeles on 
exports to Rupee Payment Area have, however, affected overall export 
growth. Efforts are being made to restore trade with the Republics of the 
former Soviet Union, and framework agreements are being entered Into 
wtth all of them. 

The Government is fully conscious of the need to protect the interest of 
all those workers who may be affected by restructuring as contemplated 
by the new policies. A programme of re-training and re-deployment will be 
taken up, for which necessary funds will be provided. The strength of India 
lies in its working class. A standing Tripartite Committee has been 
constituted to examine the impact of the New Industrial Policy on labour 
and make recommendations from time to time on labour related problems. 
The National Commission on Rural Labour submitted Its report last July 
and made a number of recommendations for improving the position of 
rural workers through creation of employment opportunities, provision of 
social security, strengthening existing laws and enactment of new legisla-
tion. Government is studying these recommendations. 

The rise in prices is a matter of grave concern. Inflation is being caused, 
to a large extent, by the fiscal deficit. Once the fiscal deficit is.reduced and 
brought under control inflation can be expected to come down to 
reasonable levels. Other possible administrative steps like de-hoarding 
measures and increase in release of foodgrains have been taken. The 
inflation rate has come down from over 16% in August, 1991 to about 
12% at present. The Government will continue to monitor prices and take 
steps to reduce these further. 

The economic policy changes initiated recently will form the basis for 
the Eighth Plan which envisages a growth rate of 5.6%. This growth target 
is to be achieved by a proposed total outlay of Rs. 400,000 erore. The 
foremost objective of the Plan will be to generate increased employment. 
Other priOrities of the Plan are eradication of illiteracy, universalisation of 

• elementary education' and providing drinking water and primary health 
facilities. The emphasis will be on people's involvement and in reaching 
out to the poorest and the most needy sections of our people. The Eighth 
Plan will also focus on strengthening infrastructure. The Policy approach 
for the 8th Plan has already been endorsed by the States at the recent 
meeting of the National Development Council and Government is confi-
dent that the economy will soon be on a sus.tainable and stable course ~ 
development. 

Growth rates have been encouraging in several critical infra.tIIrUC:tUN 
..... like electricity. coal. steel and cement. Government II c:ommIIIed to 
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further strengthening infrastructure. Every effort will be made to step up 
power supply and make it more stable. The development of atomic energy 
and non-conventional energy sources will receive high priority. The 
Importance of effective communication systems for the country's develop-
ment cannot be overstated. These will be strengthened. Every effort will 
be made to increase the capacity and transport capability of the railway 
network. A new shipping policy Is being initiated. A major restruCturing of 
Indian Airlines and Air India is envisaged which will include mOdernisation 
of the fleet and support facilities. The network of telecommunication 
services, particularly In the rural areas, will be substantir'ly extended. 

The progress made by the country in the field of science and technology 
is a matter of pride. To cite only a few, the indigenous fabrication of the 
second generation INSAT -2 series of satellites is proceeding according to 
schedule. INSAT-2A is expected to be launched next month. With the 
planned launching of Satellite Launch Vehicles, in the next one year, India 
will join the ranks of those few countries which have their own launch 
capability. The limitless potential of bio-technology which is of direct 
relevance to areas as diverse as agriculture, pisciculture and health will be 
exploited to the full. The exciting possibilities of electronics will be followed 
up 80 that it brings tangible benefits to our people. The development of 
the new contraceptive pill is yet another example of the benefits to be 
reaped through scientific advance. Even while reaching out to frontier 
areas, scientific and technological research must, In the final analysis, be 
cIoIely linked to improving the quality of life of our masses. 

While doing everything possible to accelerate the pace of progress, 
there must be environmental accountability all round---on the part of 
Government, industry and people. A scheme of financial incentives and 
disincentives would supplement the normal regulatory measures to 
achieve this purpose. It is proposed to take up during the Eighth Five Year 
Plan, a scheme of associating tribals and rural poor in afforestation of 
degraded forests on a usufruct-sharing basis. The Wastelands Develop-
ment Programme launched in 1985 will be strengthened and it is proposed 
to take up the Integrated development of micro-watersheds in 50 districts 
in the country. With the experience gained in the cleaning of the river 
Ganga, the Government proposes to take up the cleaning of the major 
tributaries of this river and the grossly polluted stretches of other major 
rivers under the National River Action Plan. India looks forward to the 
forthcoming United Nations Conference on Environment and Development 
and will work towards ensuring that the Conference safeguards the 
Interests of the developing countries. 

One of the world's worst industrial tragedies look place in Bhopal on 
2 December, 1984. The aftermath of this eveot has scarred the lives of 
thouIanda of people. The Government of India had taken upon ItI8If the 
responsibility to secure compensation for those affected and provide them 
relief. The legal processes have been completed by the directive of the 
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Supreme Court on 3 October, 1991. Government will ensure maximum 
rellefto the victims. 

The tourism sector has emerged as one of the largest foreign exchange 
earners providing employment to many. Government has launched a 
major Initiative to accelerate  growth of tourism in cooperation with the 
State Governments, travel trade and hotel industry. This has already 
started yielding results and the tourist arrivals have picked up, recording 
the highest level of international tourist arrivals in December 1991. The 
Government's tourism Action Plan includes tourist facilitation at interna-
tional airports,· llberallsed charter policy, creation of special tourism areas 
for Integrated development and intensive marketing of select destinations 
along with a major thrust to ttie promotion of domestic and low budget 

~ Our people must be provided with adequate facilities so that they 
get to see and know their own country better. With this in view 
Government will focus on youth tourism. 

The foundation of our Mure security and progress lies to a great extent 
in agricultural growth. The dramatic progress we have made in agriculture, 
Including In food crops, horticulture, fisheries, animal breeds and poultry, 
has a lot to do with progress in our research laboratories, but more than 
all else, it is the story of the life of the Indian farmer, his grit and 
determination. 1990-91 was the third agricultural year in succession when 
a new record in foodgrains production was achieved. During 1991-92 the 
South-West monsoon was erratic in its temporal and spatial behaviour, 
and some fall in production is likely. While our researchers· are now 
producing technologies to off-set the vagaries of weather, more intensive 

efforts have to be organised In the long term for Improvement of land and 
productivity in rainfed areas since 70% of India's agriculture is based on 
raInfed farming. The Government has already taken up a massive 
programme for improving the productive potential of rainfed land through 
improved crqp practices, ·effectlve pest control, prevention of soil erosion 
and better in ~  .. ~  conservation. During ~ Eighth Plan, 

horticulture, antmalhusbandry, livestock development and agro-processing 
will be given high priority. Cooperative and research efforts will be 
intensified in the sheep, poultry and plggery sectors. ProceSSing and 
marketing facilities in these and other areas will be strengthened, in order 
to create the right conditions for an Increase  in rural incomes. Research 
emphasis will be on increasing productivity of oilseeds, pulses and 
cereals, and diversification of agriculture for income and job generation, 
IP8CiaIIy in the rural areas. 

Recently, Issues associated with the sharing and allocation of waters 
between States have been generating passions and tensions. It will have 
to be ensured that water, one of nature's precious gifts, Is shared In an 
equitable manner In the larger national interest. Water is a flowing entity, . 
variable in quantity from year to year and season to season. It should be 
managed in a harmonious manner In a spirit of understanding and 
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cooperation between the areas served by it. Rivers should be a binding 
force for the people of different regions rather than a matter of diaoord. 
Every effort should be made to resolve through dialogue all disputes 
relating to the use of waters of any inter-State river. Should this not be 
pouible, Government will ensure expeditious settlement of the disputes 
throUgh the adjudication machinery set up by law for the purpose. 

Effective measures are being taken to generate greater employment 
l opportunities for the most disadvantaged sections through the Integrated 

Rural Development Programme and the Jawahar Rozgar Yojana. Special 
efforts will be made to expand employment opportunities for Scheduled 
Castes, Scheduled Tribes and women. No effort would be spared to 

• provide safe drinking water to our people, on which depends the state of 
their health. All identified 'no source problem villages' will be provided with 
a drinking water source by the end of 1992-93. In recognition of Shri Rajlv 
Gandhi's commitment to provide safe drinking water to the remotest of 
remote villages, Government have re-named the Technology Mission on 
Drinking Water for Rural Areas as the Rajiv Gandhi National Drinking 
Water Mission. Rural housing will receive special attention by improving 
the quality of implementation of the Indira Aawas YOjana. Government is 
committed to the strengthening of the Panchayati Raj institutions so that 
effective political power rests With the people themselves. To this end, a 
ConstItution Amendment Bill has been introduced in the Lok Sabha in 
September, 1991. 

Poverty is no less acute in the urban areas. Employment generation and 
poverty alleviation schemes in the urban sector will be continued. A new 
NatIonal Housing Policy is on the anvil. The main objective of the new 
policy will be to create an enabling environment for housing activity and to 
8IIiat people, in particular the vulnerable sections, to secure for them-
I8Ives affordable shelters through access to developed land, building 
materials, finances and technology. Government Is committed to the 
eradtcation of the dehumanising practice of manual scavenging through 
low cost sanitation schemes through. a time bound programme. Schemes 
for conversion of dry latrines into low cost sanitation units have bean 
already approved for oyer 740 towns in the country. Rehabilitation of tho8e 
qaged in the practice of scavenging is also being undertaken. Govern-
ment has decided to bring a legislation under Article 252 of the 
ConstitutIon making the practice of engaging manual scavengers an 
offence. A Constitution Amendment Bill has been introduced in the I...ok 
Sabha with a view to strengthening urban local bodies so that they aN 
able to provide better facilities and services to the people. 

The Government is acutely conscious of the problems of the Scheduled 
Castes and Scheduled Tribat .. In respect of repeated Incidents of atrocities 
against Scheduled Castes and Scheduled Tribes, a special conference of 
ChIef Ministers was held in October 1991 in order to focus on the need for 
the State Governments to pay special attention to deal with this problem. 
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The State Governments have also been advised to identify tension-prone 
areas and to take special administrative measures to deal with them. In 
the context of job opportunities for Scheduled Castes and Scheduled 
Tribes, Govemment has been taking measures to increase their represen-
tation in Govemment departments, public sector undertakings and banks. 
WIth this objective in view the third special recruitment drive is under way 
at present. In accordance with the commitment given In my Address last 
year, a National Backward Classes Finance and Development Corporation 
has been set up with an authorised paid up capital of Rs. 200 crore to 
promote the economic development of the socially and educationally 
backward classes. 

In my last Address I had mentioned that steps would be initiated for the 
effective implementation of the 1S-Point Programme for the welfare of 
minorities which seeks to ensure that minorities are protected and that 
they are not discriminated against in the matter of employment in public 
services and benefits from development schemes. To realise this objective 
the 15-Point Programme is now being recast to make it more effective. 

The Govemment has decided to confer statutory status on the Rehabill· 
tatlon Council of India. The Council sets the standards for manpower 
training for rehabilitation of the disabled. Government has also decided to 
Introduce legislation for setting up a National Trust for the welfare of 
persons suffering from mental retardation and cerebral palsy. 

Government will give very high priority to the needs of children and 
women, the most vulnerable of groups in our society. Government will 
expand the ICDS programme during the Eighth Plan so as to cover the 
entire country. The girl child will receive. particular attention with focus on 
her nutrition, health and educational needs. Government is aware that 
mere legislative, administrative and judicial protection of women is not 
enough. The ultimate answer to the question of women's equality lies in 
their empowerment through organising them to defend their social and 
economic rights and in the creation of better income and self-employment 
opportunities. Govemment, therefore, would implement the Indira Mahila 
Yojana. Towards this end, Government has constituted the National 
Commission for Women. 

Government attaches the highest priority to ensuring that no uncertainty 
whatsoever exists in the people getting their basic daily necessities. To 
this end, Govemment will make all-out efforts to strengthen the Public 
Distribution System. The corner stone of the Govemment's policy here 
would be vigilance and supervision over distribution at the village level 
Involving local initiatives and entrustment of these responsibilities to 
women in particular, in order to fight leakages and malpractices. While 
efforts to improve the functioning of the Public Distribution System all over 
the country would receive attention, priority would be given to imptement 
the revamped Public Distribution System in about 1,700 blocks spread 
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over the remotest and most backward areas of the country, such as thoee 
covered by the Integrated Tribal Development Projects, the Drought Prone 
Areas Programme, the Desert Development Programme, the Designated 
Hili Areas and Urban Slums. To ensure doorstep delivery of essential 
commodities to fair price shops, infrastructure and credit facilities would be 
improved and strengthened. Commodity coverage in the Public Distribu-
tion System would be broadened. Measures in this direction have already 
been initiated in close cooperation with the State Governments. The 
Essential Commodities Act, 1955 is being strictly enforced against 
hoarders and blackmarketeers to enhance and sustain availability of 
essential commodities and this drive will continue. The Govemment looks 
upon the Public Distribution System as the centre of a new social 
development focus to be Imparted to its various anti-poverty programmes. 
Appropriate linkages will be forged with other programmes like the 
Jawahar Rozgar Yojana and the ICDS. All out efforts are being made to 
protect and promote the rights and Interests of the consumers. At present 
28 State Commissions and 360 district forums are functioning In the 
country under the Consumer Protection Act, 1986. The Chief Ministers 
have been requested to set up tne remalning State Commissions and 
district forums and to ensure that they function effectively. 82% of tne 
33,851 complaints filed before the district forums have been decided In 
favour of the consumers. Govemment has recently received the Report of 
the High Power Working Group constituted to suggest amendments to the 
Consumer Protection Act, 1986. The Report Is presently under examina-
tion. The recommendations of the Working Group on the amendments 
required to make the Consumer Protection Act, 1986 more effective would 
be discussed in the Central Consumer Protection Council shortly. 

Govemment is implementing 14 National Health Programmes. including 
the Malaria Eradication Programme, Leprosy Eradication Programme, 
Control of Blindness and AIDS Control Programme. Kala Alar is being 
reported year after year and in recent times It has assumed epidemic 
proportions in Bihar. This needs to be tackled on a war footing. There is 
also the emerging problem of AIDS. Govemment has already prepared a 
programme to deal with this menace, taking into account, among others, 
the crucial factor of blood safety. There has been a dramatic reduction in 
the prevalence rates of leprosy and improvement in the discharge of 
patients. A comprehensive programme is proposed to be taken up to 
permanently upgrade ophthalmic facilities at the District and Community 
Health Centre levels. There has generally been a declining trend in the 
incidence of vaccine preventable diseases. Poliomyelitis cases have 
significantly declined. Declining trends in the case of whooping cough and 
diphtheria are also Significant. 

The rate at which our population is growing will put tremendous 
pressure on our resources. The Govemment has taken steps in recent 
months to evolve an Integrated and holistic approach to achieve a marked 
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decline in the birth rate. Towards this end an Action Plan has been drawn 
up which seeks to improve the quality and outreach of .servlces. It is now 
proven that birth rates have remained high in areas with low female 
literacy, low age of girls at marriage and high infant and maternal 
mortality. It is In these areas that special efforts will be concentrated under 
the ActIon Plan. Particular attention will be given to 90 districts in the 
country which have a crude birttl nite of over 39 per thousand. The Action 
Plan was scrutinized and endorsed by the National Development Council 
and at a meeting of State Health and Family Welfare Ministers. The 
National Development Council has also set up a Sub-Committee of Chief 
Ministers on Population Control to act as the focal point for all the 
measures under this Action Plan. The problem of population is not a 
concern confined merely to the Central and State Governments. Elected 
NPresentatives, volun\8ry organisations, other leaders of public 
opinion--indeed each one of us, cutting across all sections of society. will 
have to participate in these efforts. A national consensus on this is the 
need of the hour and Parliament has to take the lead in this matter. 

A National Policy on Education was adopted by Parliament in 1986 and 
Its implementation commenced soon thereafter. Several developments in 
the sphere of education. and the Report of the NPE Review Committee. 
made it necessary to examine the need for modifications in the Education 
Policy. The process of examination is soon to conclude and I am confident 
that the uncertainty in respect of the Policy will now be set at rest 
reiterating the main thrusts of the 1986 Policy. The National Literacy 
MissIon. which was launched by the late Shri Rajiv Gandhi In May 1988. 
has made significant strides. I share with you a sense of pride in the fact 
that all the Districts of Kerala and Pondlcherry. as well as several In other 
States, have succeeded in eradicating illiteracy. Total Literacy Campaigns 
are at present being implemented in nearly 70 districts in the country. The 
campaigns in these districts will cover nearly 30 million illiterates in various 
age groups and would cost Rs. 210 crore. The campaigns are being 
Implemented with the active cooperation and support of volunta'Y. agen-
des. We •• however, stili have a long way to go and need to commit 
ourselves to the great and challenging task of freeing all parts of the 
country of Illiteracy, particularly in the 15-35 age grouP. by the end of the 
Eighth Plan. We have simultaneously to work towards unlversalisation of 
primary educatioll-(X)inprlsing universal access. universal participation 
and universal achievement of minimum levels of learning. The formal 
system of primary education has been strengthened by a Centrally 
Sponsored Scheme of Operation Blackboard which Is designed to provide 
necessary infrastructure. 3.8 lakh schools out of a total of 5.7 lakhs In the 
country have already been covered. More than 70,000 additional teachers 
have been appointed. Assistance from the Central Government to the tune 
of Rs. 620 crore has already been provided. In addition, to provide 
learning opportunities to those children who are not in a position to avall of 
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fonnal school facilities, 2.45 lakhs centres of Non-Formal Education are 
being conducted py State Governments. Another 27,000 are being 
CX)t'1ducted by 410 voluntary agencies. Central assistance to the tune of 
As. 208 crore has been provided towards these efforts. We also need 
to effectively delink degrees from jobs and to give to the entire educa-. . 
tional system a work aM vocational orientation. A decision has already 
been taken to set up a Central Institute of Vocational Education under the 
National Council of Educational Research and Training. The Institute will 
actively promote the vocationalisation of eOucation. 'The need to persist 
with attention to improvement of technical education is obvious. It is 
essential to create conditions for much greater rigaur in teaching and 
research and to enlarge the number of institutions pursuing standards of 
excellence. 

Events on the world scene have continued to unfOld at an amazing 
pace since I last addressed Parliament in July last year. The interven-
ing period has been an extremely active one in India's foreign policy. 

The Government's foreign policy priorities are to maintain the unity 
and territorial integrity of India, to ensure our gao-political security by 
creating a durable environment of stability and peace in our region and 
to build up a framework conducive for the economic well-being of our 
people by encouraging a healthy external eConomic environment. Within 
this overall framework of priorities, we are of course not only conscious 
of our geographical location, but are aware that our destiny lies in Asia, 
more specifically in South Asia. The very fact that the First Asian 
Relations Conference was convened by India as early as 1947 bears 
witness to the fact that this has been thlt central pillar of independent 
India's foreign policy from the very beginning. India's policies are 
geared to be a part of resurgent Asia as it is our hope that the 21 st 
century would be an Asian century. 

Strengthening relations with our neighbours on a bilateral basis as 
well as through the South Asian Association for Regional Cooperation' is 
of the highest priority. The recent SAARC Summit held in Colombo last 
December should hopefully Impart economic content to growing cooper-
ation amongst the South Asian countries within the SAARC framework. 

The recent visit of the Prime Minister of Nepal has Llshered In a 
qualitatively new era of relations between the two countries resulting In 
opening very Impo(tant areas of cooperation wtlich will fortify the unique 
closeness of our ties, strengthened by the emergence of muJti-party 
democracy in Nepal. . 

The recent visit of the Chinese Premier has been an important 
milestone in the further devetopment of our relations. We have 
enhanced our mutual understanding througt\ exchange of views on 
bilateral, regional and intemationalisaues at the highest level. 
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We are keen that the traditional friendly relations with Bangladesh are 
further expanded In the changed context with the advent of democracy In 
Bangladesh becoming an additional bond between the two countries. 

We are committed to the strengthening and consolidation of bilateral 
relations with Sri Lanka in keeping with the traditional and historical ties 
between the two countries. The voluntary retum of Sri Lankan refugees 
back to their homeland, based on assurances received from Sri Lanka 
Government, commenced on 20 January, 1992 and is continuing. 

Our close relations with Maldives are being further consolidated with " 
number of exchange of visits at high level between the two countries 
during 1991. 

Periodic high level exchanges have helped maintain and strengthen 

close understanding and cooperation in our excellent relations with 
Bhutan. 
Pakistan's negative approach towards India and Its support to terrorism 

In Punjab and Jammu and Kashmir continue to be the main Impediments 
to normalisation Qf relations. The dangers Inherent in Its actions in 
violation of the Simla Agreement and universally accepted f10rms of inter-
State conduct have been repeatedly pointed out to Pakistan. We have 
nevertheless continued with our efforts to carry the confidence building 
process and bilateral dialogue forward. Unfortunately, in the recent past, 
the Govemment of Pakistan and the Pakistan National Assembly have 
chosen to associate themselves with statements and actions that have 
vitiated the atmosphere. We hope that the Govemment of·Pakistan will 
join us in serious endeavours to establish tension-free and good neigh-
bourty relations between the two countries. 

On 26 December, 1991, we announced our decision to accord formal 
recognition to the Russian Federation and to all the other Republics of the 
erstwhile Soviet Union. Russia has assumed the role of a successor State 
and has taken over the spat of the erstwhile Soviet Union in the United 

~ Security Council. We have sought to maintain our traditionally 
addition to our Embassy in Moscow, we plan to open Embassies in 
Ukraine, Kazakhstan and Belarus and upgrade our Consulate General in 
Tuhkent in Uzbekistan. A high level delegation recently visited Russia and 

Tashke1 in Uzbekistan. A high level aelegation recently visited Russia and 
Ukraine to establish a new framework of political relations with these 
Independent republics and to review arrangements for maintaining our 
long standing trade and economic links with them. Several leaders from 
the Central Asian republics have visited and are expected to visit India 
during the next few months. During these visits, we shall seek to conclude 
appropriate agreements to promote our political, economic, commercial 
and cultural ties with these countries with whom we share historic bonds 
of ~. 

The values of demoCracy, individual liberty and respect for human rights 
which we share with the United States of America provide a strong basis 
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for close cooperation between the two largest democracies of the wortd. 
Our expanding consultations In both bilateral and multilateral fora 
encompass a wide range of issues including peace, security and threats 
emanating from terrorism and drug-trafficking. The United States is our 
largest trading partner and a major source of technology. It has been 
supportive of our efforts to overoome our temporary economic difficulties 
and launch a far-reaching programme of economic refoon. We look 
forward to long-teon and mutually rewarding economic partnership with 
the United States. The Prime Minister had a very useful meeting with 
President George Bush in New York during the recent UN Security 
Council meeting. There was a strong mutual interest expressed In 
further consolidating and expanding our bilateral and multi-dlmensional 
ties. 

We attach special importance to our relations with countries of West 
Asia and North Africa. We have over the years extended consistent and 
unequivocal support to the Arab cause, particularly to the Palestenlan 
struggle for their just and inalienable rights. India has welcomed the 
reactivation of the West Asian peace process and the ongoing dialogue 
between Arab States and Israel to find a just and equitable settlement 
to the Arab-Israeli dispute. 

Given the changed political realities in the region, India has decided 
to establish diplomatic relations with Israel. We look forward to estab-
lishing a comprehensive and multifaceted relationship with Israel. 

India enjoys an enoonous fund of mutual goodwill with African coun-
tries because of our consistent and effective support to the anti-colonial 
struggle in South Africa. We are proud that the liberation struggle in 
South Africa against apartheid has led to tangible refoons since 1990. 

We have played a catalytic role in efforts to resolve the Cambodian 
conflict. India was among the countries specially mentioned in the Paris 
International Conference on Cambodia for facilitating the peace process. 

We have demonstrated our support against attempts to institutionalise 
racial discrimination in Fiji by taking up the matter at the UN General 
Assembly from 1987 onwards and by opposing the re-entry of Fiji into 
the Commonwealth. 

Japan's position as an economic super power in the present world 
draws us closer to enlarge our bilateral cooperation on a wide range of 
matters of mutual concem which we believe is an important factor for 
peace and progress. 

We have enjoyed age old cultural and bilateral ties with the countries 
of South East Asia. This is a region which has made rapid progress in 
a very short time. The economic initiatives taken by the Govemment 
will create fresh opportunities for strengthening our economic interaction 
with this region. The Govemment attaches high priority to strengthening 
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our relations with ASEAN and its member countries. We look forward to 
Initiating our sectoral dialogue with ASEAN soon. 

Europe's emergence following the Maastricht Summit meeting last 
December as a stronger political and economic entity in the modern world 

is of great significance. The European Community is our major trading 
partner and an important source of investment and we are keen to expand 
and strengthen further our cooperation. Our Prime Minister's first visit 
abroad was to Germany where he discussed with German leaders a wide 
range of subjects of mutual concern and cooperation between the two 
countries. We have also had a useful dialogue with other major European 
countries like the United Kingdom, France and Portugal. 

With the sweeping changes brought about by recent events at the end 

of the Cold War and issues connected therewith, the new configuration is 
bound to assume a new North-South complexion, in the framework of a 
non·confrontationist context and methodology. The ~  countries of 
the world will need to gear themselves for this new odyssey  of develop-
ment, aimed at the attainment of equitable prosperity all over the world. 
World peace. and comprehensive disarmament would make an important 
Contribution to this 'Jltimate vision of a happy and fulfilled humankind. India 
will work towards the realisation of this vision . 

• At the multilateral level, our participation has similarly been within our 
overall framework of priorities. The Non-aligned Movement is readjusting 
in a dynamic manner to the breathtaking pace of global developments. We 
have re-affirmed our faith in its continued relevance. The independence of 
national decision-making that is enshrined in its philosophy is today more 
relevant than ever before. In other multilateral fora such as the G-15 and 
the yommonwealth Summit, the Prime Minister not only artiCUlated our 
views on important issues but re-emphasised the need to restore the 
centrality and criticality of development issues on the multilateral agenda. 
The Uruguay Round of negotiations has reached a crucial stage. We shall 
continue. to defend our vital interests and seek improvements as we work 
towards the establishment of a fair and balanced multilateral trading 
system. 

Environmental issues are fast moving to the forefront of international 
concern and attention. We are actively partiCipating in multilateral coopera-
tive efforts and supporting the forging of a global partnership which seeks 
to integrate the developmental needs of the developing countries in 
solutions to environmental problems. 

We believe that given the global reach of nuclear weapons we need to 
follow a global approach with regard to nuclear disarmament issues. 
Partial or piecemeal measures such as Limited Nuclear Weapons Free 
Zone, therefore, seem to be of little utility and could even detract us from 
our ultimate goal. 
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The Summit level meeting of the UN Security Council on 31 January 
1992 served to highlight the new and effective role that the UN has 
assumed in the wake of the momentous changes in the international 
situation. Our Prime Minister set forth at the meeting our position on some 
vttal issues such as a new international consensus on a global non-
proliferation regime. harmonisation of the defence of national integrity with 
respect for human rights and a just and fair world economic order. The 
meeting provided an opportunity for world leaders to exchange ideas on 
the future of the United Nations and to pledge their support to the new 
Secretary General. 

India is on the threshold of taking rapid and purposeful strides into the 
Mure. Conditions are being created so that there is an acceleration in the 
pace of development, our people can enjoy a better quality of life and 
India can hold her own in a rapidly changing world. The present is full of 
challenges as well as opportunities. let us convert the challenges into 
opportunities. let us not shy away from treading new paths. let us be 
bold and innovative in our approach. The hardships of the present are 
only the harbingers of a brighter future. But even as we move into the 
future, let us be disciplined and resolute in our approach. let us shun 
acrimony for dialOQue. violence for amity lest we be deflected into the by-
lanes of history. 

Honourable Members will be called upon to consider in this Session 
important legislative business and other matters of great national import-
ance. Your deliberations will. I am sure, be informed by reflection and 
wisdom. I now commend you to your tasks and wish you all success. 

Jai Hind. 



SEMINAR ON CONSTITUTION OF INDIA 
IN PRECEPT AND PRACTICE 

2 

-LARRDIS 

A Seminar on Constitution of India in Precept and Practice was held in 
Parliament House Annexe, New Delhi on 25-26 April, 1992. The two-day 
Seminar, organised under the joint auspices of the ParliamentSJians 
Group for Dr. B. R. Ambedkar Centenary Celebrations, the Indian 
Parliamentary Group (IPG) and the Bureau of Parliamentary Studies and 
Training (BPST) of the Lok Sabha Secretariat, was inaugurated by the 
Speaker, Lok Sabha, Shri Shivraj V. Patil on 25 April 1992. Sardar Buta 
Singh, former Union Minister and Convenor of the Parliamentarians Group 
for Dr. B. R. Ambedkar Centenary Celebrations, presided over the 
Inaugural function. The Seminar was divided into four Theme Sessions, 
viz. Constitution of India as an Instrument for Economic Gro)Yth and Social 
Justice; Accountability Vs Stability; Constitution of India and National 
Integration; and Constitution of India in Precept and Practice. The Seminar 
was attended by Union Ministers, Presiding Officers of State and Union 
territory Legislatures, parliamentarians, jurists, constitutional experts, politi-
cal scientists, academicians and journalists. 

In his inaugural address, Shri Shivraj Patil said that .it was most 
appropriate that the Seminar coincided with Dr. B. R. Ambedkar's birth 
centenary celebrations. Dr. Ambedkar was a great jurist, a great politician, 
a great visionary and above all, a great human being full of compassion 
for the downtrodden and the destitute. His heart pained at the plight of the 
weak and the underprivileged, yet he was not bitter towards anybody. That 
was the greatness of his heart and that was because of the compassion 
he felt for the entire humanity, Shri Patil asserted. 

Referring to Dr. Ambedkar's pivotal role in the drafting of the Constitu-
tion, Shrl Patil said that our Constitution bears the imprint of his genius 
and his vision. The nation would like to follow Dr. Ambedkar's advice in 
many matters relating to the fundamental law of the country and 
reatruc:turing of the society and doing justice to all. 
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In his thought-provoking inaugural :\ddress, Shri Shivraj Patil dealt at 
length with the varied aspects of the working of the Constitution. Touching 
one of the focal themes of the Seminar, "Constitution of India as an 
Instrument for Economic Growth and Social Justice", he said that over the 
years, we have been able to tackle several socio-economic problems 
making use of the constitutional provisions in this regard. But, the nation 
was still c;pnfronted with critical issues like unemployment, population 
explosion and income disparities. Some of the legislations that were 

~ have ,contributed substantially to the betterment of the conditions 
in urban centres and organised sectors, but they were yet to make any 
significant impact in the rural areas. These problem areas deserve greater 
3ttention, he observed. 

Referring to the theme "Accountability Vs. Stability", Shri Patil emphas-
ised the need for ensuring reasonable stability while not compromising on 
accountability. He pointed out that while there were regular and periodic 
elections to the Parliament and State Legislatures, this was not so in the 
case of local bodies. On the issue of presidential and parliamentary 
systems, he felt that parliamentary system was better suited to our ethos 
and genius. In the context of ensuring reasonable stability, he suggested 
that the Seminar could consider various propositions like: a fixed tenure 
for the executive: providing for only confidence motions in the House as 
against no-confidence motions; and if it is a no-confidence motion, it may 
. , passed by an absolute majority or special majority and not by Simple 
ljority. He further suggested that a no-confidence motion must be 
·ssed by both Houses of the Legislatures. This, he felt, could provide for 
~  reasonable stability. 

In his observations on the theme "Constitution of India and National 
mtegration", the Lok Sabha Speaker maintained that there are provisions 
i ... our Constitution to keep the country united. In this connection, he said 
that the Parliament, the Judiciary, Administration, defence services, 
Planning Commission, National Integration Council and National Develop-
nant Council are all contributing in their own ways in promoting national 
integration. Referring to the threat posed to our national unity by forces 
Internal and external, he asserted that there was a need to educate 
people, develop the right ethos and values, ensure socio-economic justice 
and have the right vision and perspective. 

Speaking on "Constitution of India in Precept and Practice", the other 
theme of the Seminar, Shri Shivraj Patit reiterated that the Constitution 
has certainly been able to deliver the goods, even though some problems 
stili remained. Some of these relate to providing better socia-economic 
justice, tackling money and muscle power and casteism which vitiate our 
political democracy, ensuring  regular and periodic elections to local 
bodies, disposal of pending cases in the Courts thus meting out justice 
without delay and integrated planning at the national, state, district and 
IocJJI Iewa&. He also suggested that there should be a forum of the 
Executive of the Union and the States to discuss, formulate and evaluate 
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national pOlicies so that there is better all-round coordination of all 
activities of the nation. 

Delivering the Key-Note Address on "Constitution of India as an 
Instrument for Economic Growth and Social Justice" in the first Session on 
the forenoon of 25 April, the Union Minister of Law, Justice and Company 
Affairs, Shri Vijaya Bhaskara Reddy reitorated that the Constitution is valid 
even today and has stood the test of time. Referring to dema .. s made in 
certain quarters for radical reforms in the Constitution, he said that it 
would not be correct to attribute any problems which we may have faced 
or may be facing to deficiencies in the Constitution. Our Constitution was 
drafted after taking into consideration the constitutional experience of 
several countries of the world. Asserting that without economic content 
freedom is meaningless, Shri Reddy called for vigorous efforts to examine 
the gap between promise and performance, between resolutions and 
implementation, between hopes raised and results achieved, between 
distance travelled and the distance that remains to be travelled and 
between our radicalism in principle and conservatism in practice. The 
Constitution, he said, is first and foremost a social document. While there 
may be a gap between the precept and actual practice we have always 
endeavoured to uplift the poor, the weak and the minorities, he added. 
Shri Reddy expressed the hope that the participants in the Seminar drawn 
from various disciplines would go deep into the issues involved and make 
meaningful suggestions for strengthening the democratic and constitutional 
processes in the country. 

Participating in the discussions Minister of State for Planning and 
Programme Implementation, Shri H.R. Bhardwaj said that understanding 
Dr. Ambedkar is essential for understanding the. philosophy of our 
Constitution. The message of this centenary celebrations is the need for 
providing protective discrimination in favour of the weaker sections of the 
society, he added. Dr. Umeshwar Prasad Verma, Chairman, Bihar 
legislative Council said that our Constitution no doubt envisages a great 
change in the society and in the country at large. It envisages economic 
growth and social justice but unless it is added with an innovational and 
motivational impact on the people, and on the political s>,stem, the high 
Ideals of economic growth and social justice cannot be achieved. It has 
not been achieved so far and cannot be achieved in future unless we 
educate ourselves in the ,pirit of the Constitution, Dr. Verma asserted. 

Describing part 3 of the Constitution guaranteeing Fundamental Rights 
as the one single tremendous contribution made by Dr. Ambedkar to the 
framing of the Constitution, Shri Soli J. Sorabjee, former Attorney-General 
of India said that there should be no difficulty in harmonising both 
Fundamental Rights and Directive Principles. Mr. Justice S. Mohan of the 
Supreme Court emphasised that the Supreme Court has never lagged 
behind because it has found the great aspirations of the people to 
establish a just social order in the right sense. Shri /shwar Singh, Speaker, 
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Haryana Assembly, called for bringing down the gap be1wet>('I the rich and 
the poor and bridging the gulf between the urban and 1he rural areas. 
Former Ambassador, Shri Badr-ud-Din Tyabji maintained that our Con-
stitution could not be better and there is really no need of going on 
examining again and again what is wrong with the Constitution. What is 
wrong is how we have implemented it, he added. 

Shri Purushottam Goyel, Chairman, Delhi Metropolitan Council said tholt 
the Preamble is the "code-key" of the Constitution; Fundamental Rights 
are the "core-arch" of the Constitution and the Directive Principles are the 
"oompass pointers" of the Constitution. Smt. Shyamala Pappu, Senior 
Advocate of the Supreme Court observed that the Constitution may 
require a change here and there but baSically we have a very fine and 
most comprehensive document which covers every field of activity and 
every sector of the population of our country. Prof. R. K. Nayak of the 
Indian Law Institute said that while the Constitution by itself is a very good 
document, many of its provisions relating to socia-economic justice are not 
being put into practice in reality. Shri Jiba Kanta Gogoi, Speaker, Assam 
Legislative Assembly, suggested that we should think in a new way so 
that we can give equality and equal status and safeguard the interests of 
the poorer sections of the people as also the nation at large. Prof. R. N. 
Thakur of the Indian Institute of Public Administration said that an 
arrangement has to be evolved through a close-knit functioning of the 
Parlia,ment, the Judiciary and the Executive through the instrumentality of 
the Constitution to secure economic growth and ensure social justice to 
the people who are the sovereign. 

Prof. C.P. Thakur MP, said that the Constitution is a fascinating 
document for it combines in itself the accumulated wisdom of that time 
and blends with it the capability of resilience. Shri S.P. Gautam, MP, 
pointed out that we cannot achieve our goals unless and until we 
Implement the provisions of the Constitution in the right perspective and in 
right earnest. Shri Anil Mukherjee, Deputy Speaker, West Bengal Legisla-
tive Assembly said that even though the Constitution provides enough 
scope for socio-economic justice, we have not been really successful in 
tackling many problems and called for efforts to find out ways and means 
by which it oould be worked better. 

Continuing the deliberations, the afternoon Session of the Seminar took 
up the theme "Accountability Vs. '-Stability". In his Key-Note Address, 
former Union Minister and veteran parliamentarian, Shri Vasant Sathe 
asserted that there is no contradiction between accountability and stability. 
In fact, accountability is the pre-requisite to stability in any system, he felt. 
Emphasising the imperative need for strengthening nationtbod, especially 
In the wake of threats to its unity and integrity, he said that we should take 
a fresh look at our Constitution. In order to ensure stability, he reiterated 
that the President or the Chief Executive should be directly elected. 
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With regard to accountability, Shri Sathe said that the role of Parliament 
is basically to legislate and keep vigilance over the Executive and not to 
interfere in its day-to-day working. In this context, he suggested that 
Partiament should work through an elaborate committee /iYstem where in-
depth consideration and analysis of various governmental actions can be 
attempted. The main objective of the govemment must be to create 
conditions and opportunities where individual citizens have the scope to 
develop and achieve excellence in the field of his or her own choice. The 
only parameter to judge accountability should be results, he felt, and for 
this he suggested that we must introduce in our system the ACA 
factors-Authority, Continuity and Accountability .• Shri Sathe further advo-
cated that there should be no resistance to the demands for creation of' 
more States in the country because that would put an end to the 
agitations sweeping across the country and do away with regional 
imbalances. 

Participating in the discussions, former Union Minister Shri K. Natwar 
Singh described the survival of the Indian political democratic experiment 
as a remarkable miracle of the times. He bemoaned the fact that there 
has been a deterioration in quality, honesty and intellectual integrity in the 
country. Honesty is a state of mind; no law can make one honest or 
dishonest, he added. In this context, he said that Mahatma Gandhi had 
only moral force at his command and his concept of non-violent political 
action is the only original political idea to Originate in Asia, Africa and Latin 
America during the last 350 years. Shri Natwar Singh called upon the 
people not to lower our standards so that the nation can achieve its goals. 
Referring to the growth of sub-nationalism, he maintained that the solution 
to such problems is accommodation, and not suppression. 

In his speech, Shri Hari Shankar Bhabhra, Speaker, Rajasthan Legisla-
tive Assembly laid emphasis on various factors that lead to political 
Instability in the country and called for appropriate measures to check 
these trends. Shri Shaikh Hassan Haroon, Speaker, Goa Legislative 
Assembly said that weak Governments having no sizeable majority suffer 
from indecisiveness and face crisis in Legislatures on various issues, even 
leading to the fall of such Governments. In this changing world, we cannot 
afford to have a hung Legislature, he added. Shri D. Sripada Rao, 
Speaker, Andhra Pradesh Legislative Assembly, asserted that if we really 
follow the principles enunciated in the Constitution, we can achieve 
stability and accountability as also national integration which is the need of 
the hour. 

Participating in the deliberations, Mr. Justice H.R. Khanna, former Judge 
of the Supreme Court, said that both stability and accountability are 
Imperatives for a nation. Stability is a national need while accountability is 
a democratic requirement, and we have to synthesise the two at a time, 
he added. Maintaining that there is no need to shift away from a 
parliamentary system of Govemment, Shri Sharad Dighe, MP, said that 
from the democratic point of view, between stability and accountability, we 
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should always prefer accountability. Agreeing with Shri Vasant Sathe that 
accountability and stability are not contradictory but complementary, 
Mr. Justice B.N. Misra, Chief Justice, Sikkim High Court, pointed out that 
accountability may ultimately lead to stability and it has been considered 
part and parcel of the parliamentary form of Government where there is 
collective responsibility of the Council of Ministers and the accountability of 
the Executive to the Parliament. Shri Anil Mukherjee, Deputy Speaker, 
West Bengal Legislative Assembly, called for the strengthening of the 
Committee System to ensure greater accountability. Shri P.M. Bakshi, 
Director, Indian Law Institute and a former Member of the Law Commis-
sion of India, agreed with Mr. Justice H.R. Khanna that we have to evolve 
a kind of a constitutional discipline, a kind of constitutional morality, a kind 
of constitutional ethics of good conduct. The people are ultimately 
accountable to their own conscience and if the people fail themselves no 
Constitution can save them, he added. 

The proceedings of the first day of the Semin. conqluded with a vote of 
thanks by Shri Om Mehta, Honorary Adviser, Bureau of Parliamentary 
Studies and Training (BPST). . 

"Constitution of India and National Integration" was the theme for 
discussion at the morning Session on 26 April, the second day of the 
Seminar. In his Key-Note Address, Shri L.K. Advani, the Leader of the 
Opposition in the Lok Sabha, said that since time immemorial, India had 
been one country and Indians were one people irrespective of the 
existence of diverse castes, creeds and languages. He observed that the 
selection of the word 'Union of States' in place of 'Federation of States', 
as earlier suggested by the Drafting Committee, was deliberately made to 
emphaSise that the people of India were one and indivisible. 

While Shri Advani maintained that the Constitution of India was 
reasonably well designed, he felt that there is a need for the setting up of 
a National Commission on the Constitution to review the working of the 
Constitution during the last four decades. This Commission, he said, could 
consider several radical reforms being periodically canvassed such as a 
switch-over to the presidential system; conSideration of the Speaker's 
suggestion that tenure of Parliament and State Legislatures be made 
inflexible so that the polity is not subjected to repeated elections; and 
changes in the electoral system. 

Shri Advani called for a second State's Reorganisation Commission to 
look into the need for creation of smaller States keeping in view the 
balanced development of all regions in the country. He also pleaded for 
strengthening local self-government institutions right down to the Pan-
cheyat level. 

Former Union Minister and eminent jurist, Shri A.K. Sen who spoke after 
Shri Advani, asserted that the Indian Union which is based on the 
supreme faith of the people and built up through centuries will survive 
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despite all the prevailing dangers and challenges. We, however, have to 
think in terms of confronting these fissiparous and divisive forces. This 
cannot be done by merely divising further provisions in the Constitution 
but by producing people with intellect, honesty, integrity and leadership 
which can fight these forces and mobilise the people as a solid front 
against them, he added. 

Participating in the discussions, former Ambassador Shri Badr-ud-Din 
Tyabji said that we have to have a consensus and an agreement on 
building up a united India and it can be done only on the basis of 
participation and representation of all the elements which are there in the 
governance of the country. Mr. Justice H.R. Khanna observed that there 
Is no contradiction between one's loyalties to one's religion and to the 
nation. Emphasising the importance of a strong Centre as also strong 
States, he deplored the misuse of article 356 of the Constitution by 
various Governments at aPe Centre. He also called for transfer of mbre 
powers to the States and local bodies. Shri Ghulam Sarvar, Speaker, 
Bihar Legislative Assembly, said that it is the bounden duty of every 
citizen to help in building a secular and united India as envisioned in the 
Constitution. 

In her speech, Smt. Malini Bhattacharya, MP, stressed that the Centre 
can only become stronger by allowing the States to develop, to have 
financial rights, financial strength, the strength that the States require for 
their own development. Shri Syed Shahabuddin, MP, emphasised that 
there is an urgent need for emotional integration of the people of the 
country. Equality and justice among different sections of people, States 
and religiOns are basic to the maintenance of national unity and integrity, 
he felt. Uke Shri Advani, Shri Shahabuddin too called for the setting up 
of a Constitution Commission to make a thorough review of the provi-
sions of the Constitution. In the context of the rising demands for more 
autonomy, Shri P.R. Kyndiah, Speaker, Meghalaya Legislative Assembly 
euggested that it is high time that we though of a three-tier system 
instead of the two-tier system-Union and States-which we are having 
presentlY. Smt. Rita Verma, MP, called for strengthening of the existing 
Institutions as also the creation of new institutions to grapple with the 
new realities. 

In his speech, Shri Sailen Chatterjee, eminent journalist said that while 
Implementing national integration, we should not forget Mahatma Gan-
dhI's emphasis on the human aspect of the whole system. Shri Simon 
Peter D'Souza, Deputy Speaker, Goa Legislative Assembly, observed 
that only politics with principles, eduction with character, wealth with 
charity, commerce with morality and science with service to humanity will 
go to form a true national integration. Shri Jiba Kanta Gogoi, Speaker, 
Ae8am Legislative Assembly emphasised the need for making the 
National Integration Council more effective and said, if need be, the 
Constitution should be amended for this purpose. Shri Champalal Jain, 
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MLA, Rajasthan Legislative Assembly, laid stress on the outstanding 
contributions made by Dr. B.A. Ambedkar in the drafting of the Constitu-
tion. 

Participating in the discussions, Shri Ishwar Singh, Speaker, Haryana 
Vidhan Sabha, said that our educational system should highlight the 
Importance of national integration. Shri A. Dharma Rao, Deputy Speaker, 
Andhra Pradesh Legislative Assembly, observed that the provisions of the 
Constitution are good enough to maintain the unity, development and 
emotional integrity of the country, thanks to the wisdom of the founding 
fathers, especially Dr. Ambedkar. Prof. C.P. Thakur, MP, said that the time 
has come to take note of the possibilities of the Executive, Legislature, 
Judiciary and the Civil Services working at cross purposes and in the 
process hurting the common cause rather than promoting the common 
cause which was the thought behind the design of that. In his speech, 
which could not be delivered due to paucity of time, Shri Rati Mohan 
Jamatia, Deputy Speaker, Tripura Legislative Assembly asserted that if we 
have to tackle the myriad problems facing the country today, tJ1e people at 
the helm of affairs should abide by the directives of the Constitution and 
take urgent steps for extending justice-social political and economic-to 
all its citizens. 

The afternoon Session of the Seminar took up for discussion the topic 
"Constitution of India in Precept and Practice". Delivering his Key-Note 
Address, former Union Minister and the Convenor of the Parliamentarians 
Group for B.A. Ambedkar Birth Centenary Celebrations, Sardar Buta 
Singh paid rich tributes to Dr. Ambedkar, the prime architect of the In(jian 
Constitution. Continuing the trend of discussion of the previous Sessions, 
he emphasised Dr. Ambedkar's overall role in the Constituent Assembly in 
devising social and political measures for uprooting socio-economic 
inequality, especially untouchability. Asserting that we have still a long way 
to go in this regard, Shri Buta Singh made an impassioned plea for the 
continued enforcement of reservations for the weaker sections of society. 

Participating in the discussions, former Union Minister Shri P. Upendra 
observed that there were many distortions in the implementation of various 
constitutional provisions, especially those relating to Centre-State rela-
tions. He said that transfer of judges is being used to coerce the Judiciary. 
On another front, Planning Commission, which has no constitutional 
status, is allocating money for implementation of the plans. Even Pancha-
yatl Raj institutions are suffering from interference from the Centre, he 
added. 

Shri Soli J. Sorabjee, former Attorney-General of India, pointed out that 
article 356 of the Constitution has been repeatedly misused. In this 
context, he suggested that article 356 should be subject to judicial 

. scrutiny. He also called for specific guidelines for the removal of the 
Governor. Shri D. Srlpada Rao, Speaker, Andhra Pradesh Legislative 
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Assembly, drew attention to Shri Jawaharlal Nehru's cor';me,t that the 
Constitution is a living organism and it must grow and meet the challenges 
posed by changing conditions. In view of the rise of such unforeseen 
challenges today, we shoUld consider providing some constitutional 
provisions taking into consideration the prevalence of a gap between the 
precept and practice, Shri Aao added. In the context of the difficulties 
faced by the big States in the matter of administration, Shri Harcharan 
Singh Ajnala, Speaker, Punjab Vidhan Sabha, called for are-organisation 
of the States so that such problems are tackled effectively, Shri Yudhisthir 
Das, Speaker, Orissa Legislative Assembly said that no democracy can 
long survive if there is a wide gap between the just expectations of the 
people and the performance of the Government and the Government 
functions in a way which deviates from the principles enshrined in the 
Constitution. Retrospection is essential s,.. that we may not lose sight of 
our ideals, he added. 

In his speech, Shri Brij Mohan Mishra, Speaker, Madhya Pradesh 
Vidhan Sabha, said that even if there are some shortcomings in our 
Constitution, it can be made more effective if the people who work it are 
men of honesty, uprightness and integrity. Prof. J.K. Mittal of the Inidan 
Law Institute suggested that we must harness the quality of the youth of 
the country, train them and create a task force for development, especially 
of rural India. Shri Anil Mukherjee, Deputy Speaker, West Bengal 
legislative Assembly, agreed with the suggestion for decentralisation up to 
the Panchayat level. Prof. R.K. Barik of the Indian Institute of Public 
Administration described the Constitution as a people's document. He also 
called for the proper implementation of the constitutional provisions 
regarding reservations. Dr. Joseph'Verghese, Advocate, Supreme Court of 
India asserted that the Right to Equality without the context of social 
justice has no meaning, He also suggested that the Scheduled Areas 
where the Scheduled Tribes are living in concentration should be in the 
first instance declared Union territory and then proceed further so that the 
sudden spurt of power brokers could be effectively checked. Prof. R.K. 
Nayal< of the Indian Law Institute maintained that if India is to survive as a 
nation strong, united and indivisible, it is necessary to preserve our 
national character. Without national discipline and a national ethos, 
national integration may not be possible in reality, he added. 

In his Valedictory Address, the Convenor of the Parliamentarians Group 
for Dr. B.R. Ambedkar Centenary Celebrations, Shri Buta Singh said that 
the 'proceedings of the Seminar has certainly made us more aware of the 
problems and prospects of the working of our Constitution. During the last 
four decades, the Constitution has enabled us to address the myriad 
problems confronting us--political, economic and social. It has been an 
Instrument for economic growth and social justice. While we aU agree that 
much has been achieved in this regard since Independence, we are also 
unanimous when we say that much more remains to be done, he added. 
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Summing up the proceedings of the SemInar, Shri Buta Singh said that 
right through the proceedings, there were sOme common grounds where 
there was almost a consensus; these were: 

1. The Constitution of India is a very good document and a worKable one. It is 
a product of deep and profound thoughts which went into its conception, 
drafting and debate in the Constituent Assembly. The founding fathers of the 
Constitution were national leaders who led the freedom struggle as well as 
movements for socio-economic uplift: they were also visionaries and far-
sighted statesmen. 

2. The basic features embodied in the Constitut!on are in keeping with the 
Indian ethos and the ancient values which we all hold dear to our hearts and 
their relevance continues, needing no change. 

3. Broadly, there is a re-affirmation of the various systems provided in the 
Constitution. 

4. Implementation of the Constitution needs to be done in keeping with its letter 
and spirit and whenever it is found inadequate, ~  corrections may 
be considered. 

5. However, there are some areas where changes in the Constitution may be 
called for. What should be these changes and how these are to be brought 
about require close and careful consideration. The suggestion for having a 
national Commission to consider this matter and make recommendations, 
made by Shri Advaniji and shared by others, deserve serious consideration 
at all levels. 

Shri Buta Singh requested the Speaker, Lok Sabha, Shri Shivraj V. Patil 
to consider the points that have emerged out of the Seminar and take 
necessary action at his level, whatever he thinks appropriate. 

Concluding, Shri Buta Singh extended his profound gratitude to all 
participants for their valuable contributions in making the Seminar educa-
tive, meaningful and illuminating at once. He also thanked the Officers and 
Staff of the Secretariat who, through their dedication and serious work, 
made the Seminar a great success. Shri Yudhisthir Das, Speaker, Orissa 
legislative Assembly, and Shri Sharad Dhighe, MP, also complimented 
everyone associated with the Seminar. In his concluding remarks, 
Shri C.K. Jain, Secretary-General, Lok Sabha, thanked aI/ participants for 
making the Seminar a successful and useful one. 
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Nauru is a small island in the Central Pacific. It is 21 sq. kms. in area 
and its population is about 5,000. In addition, there are 5,000 expatriates, 
all employed in the service of government of Nauru and in the Nauru 
Phosphate Corporation (NPC). the sole industry in the island. It is a 
welfare state, where education. health services, transportation, etc. are 
free. 

Republic of Nauru 

Nauru became a sovereign republic on 31 January. 1968. Prior to that. 
it was'8 U.N. Trust Territory under three Trust countries - Australia, New 
Zealand and Britain - and was being administered by Australia on behalf 
of the Trust countries. Before transferring power to the Nauruans, the 
Australians had constituted a Constitutional Convention composed of the 
elected representatives of Nauru to draft a Constitution for Nauru. This 
Convention gave Nauru a Constitution on 29 January, 1968. The Constitu-
tion of Nauru, as amended by the Constitutional Convention, came into 
force on 17 May, 1968. In this Constitution. Nauru was declared a 
sovereign republic. Nauru has thus a written Constitution which lays down 
that "there shall be a Parliament to make laws for peace, order and good 
government". Under the Constitution, the Parliament shall consist of "18 
members or such greater number as is prescribed by law". For the 
purpose: of elections, Nauru has been divided into eight constituencies. 
Seven constituencies return two members each and the eighth Consti-
tuency elects four members. Every Nauruan who has attained the age of 
20 years is eligible to be elected as a member of Parliament and has a 
right to vote. Voting is compulsory; a person not voting is'liable to be 
punished. . 

Election of Members of Parliament 

Members of Parliament are elected directly by the people. While there is 
no bar on a woman-being elected as a member of Parliament, till 1986, no 
woman had been elected. One lady was elected as a member in the 
elections held in December, 1986. Women, otherwise, enjoy full freedom 
and many of them hold posts in government departments. 

180 
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A person cannot be elected to Parliament, if he or she is "an 
undischarged bankrupt or insolvent according to law; certified to be 
Insane, under sentence, having been convicted; holding an office of profit 
prescribed by law for the purpose". However, office of profit has so far not 
been defined, with ~ result that most of the members hold different posts 
in the government departments and in the only statutory corporation in the 
country. 

Process of Election 

The Speaker of Parliament sets in motion the process of general 
elections. The Constitution provides that "a general election of members 
of Pariiament shall be held at such time within two months after a 
dissolution of Parliament as the Speaker in accordance with the advice of 
the President appoints·'. The Speaker issues a notification under his 

~ calling for nominations and indicating dates for nomination, 
withdrawal and holding of elections. No election campaigns are held prior 
to the date of actual voting. Combined public meetings are held in different 
constituencies. Candidates contesting for parliamentary seats address the 
gathering one by one, detailing their views and programmes. The 
members of the public also ask a few questions to elicit information about 
the candidates' views on certain programmes and policies of the govern-
ment. The entire election process is very peaceful and orderly. 

Political Parties In Parliament . 

There were no political parties or groups in Nauru till the end of 1986. 
After the January 1987 elections, some kind of grouping has been taking 
place. Issues in Parliament are mostly decided on merits and' each 
member votes according to the 'dictates of his conscience'. Members are 
not inhibited in their criticism of government, where and when they feel it 
is called for. A member voting with the government on one issue and 
voting against another is not an uncommon feature. 

Agenda Papers 

Agenda papers are not circulated to the members in advance( only 
when they occupy their seats in the House in the morning they find 
agenda papers lying 6n their tables. No notice period has been prescribed 
for summoning the Parliament. The Standing Orders (SOs) of the 
Parliament only provide that "unless otherwise ordered, the House shall 
meet for the dispatch of business on each Tuesday and Thursday at ten 
o'clock a.m.". Generally, the Parliament is summoned to meet at less than 
a day's notice (17-19 hours), mostl, to transact government bustness. 
Neither provisional nor final List. of Business is circulated. The Notice 
summoning the Parliament is signed by the Clerk/Deputy Clerk and is 
delivered to members through police despatch riders, late in the evening 
previous to the day when the Parliament is to meet. 
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SIttIng. of Parliament 
The normal life of the Parliament is three years, unless dissolved 

sooner. But there is no set calendar for the sittings of Parliament. The 
Constitution provides: "Each session of the Parliament be held at such 
place and shall begin at such time, not being later than twelve months 
after the end of the preceding session if Parliament has been prorogued, 
or twenty-one days after the last day on which a candidate at a general 
election is declared elected if Parliament has been dissolved, as the 
Speaker in accordance with the advice of the President appoints". 
Parliament in Nauru is summoned as and when considered necessary by 
the govemment to get its business approved. The following figures show 
that the Parliament of Nauru had not met for more than 30-40 days in a 
year. During the period 1980-86, Parliament held the following number of 
sittings: 

1980 - 36 
1981 - 27 
1982 - 28 
1983 - 26 
1984 - 21 
1985 - 28 
1986 - 44 

Members too under the Constitution can get the Parliament summoned, 
when they feel that there is an urgent and important business which needs 
Parliament's approval. The Constitution provides that "When at least one-
third of the total members belonging to at least three constituencies, make 
a written request to the Speaker, setting out particulars of the business 
proposed to be dealt with, the Speaker has to summon the Parliament 
before the expiration of 14 days after the request is delivered to him." 

There is another similar provision in the Constitution to safeguard the 
interests of Parliament. It says: "If the Speaker is advised by the 
President to dissolve the Parliament, sooner than three years, the Speaker 
should refer that advice to the Pariiament as soon as practicable and in 
any case before the expiration of 14 days, after the receipt of that advice", 
and seek its approval. Thus the President cannot get the Parliament 
dissolved as and when he wishes. 

Au'" of Procedure 
The fundamental premise of parliamentary govemment being free and 

frank discussion, open critiCism and subsequent decision, there must be 
definite procedure provided by law and regulations to be observed to 
facilitate the functioning of the system. In countries like England the 
procedure has developed through centuries of actual working and practical 
experience. India too has followed broadly the British pattern but has 
made many variations in the detailed functioning of its Parliament suited to 
Its genius and native requirements. Nauru's Parliament has adopted 
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mostly the Standing Orders of the Australian Parliament for the orderly 
conduct of the business of the House. But how the procedure and SOs of 
a big Parliament like that of Australia, followed by the Parliament of a 
small nation like Nauru, could be cause of unseemly situations, perhaps 
no one had visualised till such a situation actually surfaced. In one such 
incident, a member used an offensive expression to which objection was 
taken. Repeated requests and pleas of the Speaker could not make the 
member wittldraw the unparliamentary expression. The Speaker decided 
to 'name' tne member and asked the government to move a motion 
proposing 'naming' of the member. The motion moved by government, 
however, could not get through the House. The Speaker considered that 
as lack of Parliament's confidence in him and resigned. The Government 
was taken aback by this sudden decision of the Speaker. The House was 
in a dilemma, as the Constitution of Nauru provides: "Parliament shall, 
before it proceeds to the despatch of any other business, elect one of its 
members to be Speaker and, whenever the office of the Speaker is 
vacant, shall not transact any business other than the election of one of its 
members to fill that office". Therefore, the same member who had 
resigned a few ~  earlier was re-elected Speaker. On another 
occasion too, the Speaker resigned but was re-elected immediately 
thereafter. 

Quorum for a Sitting 

"No business shall be transacted at a sitting of Parliament if the number 
of its members present other than the person presiding at the sitting, is 
less than one-half of the total members of Parliament", that is nine, lays 
down the Constitution of Nauru. This provision also could lead to a 
stalemate the like of which was not antiCipated earlier. The Speaker is 
generally from the ruling side. When one member of the ruling group is 
elected as Speaker, it loses one member in its 'on-floor' strength. If one of 
the members of the ruling side is not in the House on any day, and the 
opposing group is not in a mood to co-operate, Parliament cannot transact 
any business for lack of quorum. There was such a situation for nearly two 
weeks, when a member of the ruling 'group was in a hospital in Australia 
and the Opposition group had decided to boycott the proceedings of the 

House. 

President aa Head of Government 

The President, who is the head of the Republic, is elected by Parliament 
from amongst its members. There is no fixed term for the President and 
he holds office until the election of another person as President. 
Parliament, after every general election, at its first sitting, elects the 
Speaker and Deputy Speaker and one of its members as President. Once 
the Parliament faced a very peculiar situation. As stated earlier, with the 
election of Speaker, a group loses majority on the floor of the House. 
Though there were no political parties or groups in the country or in the 
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Parliament, some kind of groupism was slowly emerging. Both the 
groups had nine members each. For fear of losing majority in the House, 
no candidate was put' up for the post of Speaker by any group for days 
together. The Speaker's post was almost going abegging. The Clerk 

would summon Parliament and adjourn it after requesting members to 
nominate one member for the post of Speaker, since  the Constitution of 
Nauru lays down that on the first day of the meeting of the Parliament 
after a general election, the Clerk should read the notice calling Parlia-
ment together and until the Speaker is' elected, he should act as 
Chairman. Thus, tor a few days, till the Speaker was elected, the Clerk 

acted as Chairman. It is the Clerk who  invites nominations for the post of 
Speaker, holds the election and announces the result thereafter. 

Immediately after the President is elected, he selects his team of 
Cabinet Ministers from amongst the members of Parliament. The Presi-
dent, as head of the Cabinet, sits in the Parliament with other Ministers. 
He Is also directly accountable to the Parliament. Generally there. are 
four or five Ministers, excluding the President, in the Cabinet. 

P8rIlament'. Control over Flnancea 

The Parliament of Nauru has full control over the finances of the 
country as no revenue can be raised or tax levied, and no expenditure 
can be incurred without the approval of Parliament. Under the constitu-
tional provision, government has to submit the estimates of Revenue and 
Expenditure along with the Appropriation Bill to the ~  before the 
commencement of the financial year, i.e. 1st July. But the government of 
Nauru can take advantage of another provision of the Constitution, which 
allows it to have a 'Vote on Account' and bring forward Appropriation Bill 
at a later date within an extended period. Generally, government SUbmits 
the Appropriation Bill at the fag end of that extended period and rushes 
through the Parliament by making the latter to sit continuously for 20-22 
hours to beat the dead line. 

Uke any other Bill, the Appropriation Bill has to go through three 
stages: I.e. First Reading, Committee of the Whole House and the Third 
Reading. The Deputy Speaker presides over the Committee of the 
Whole. The well-known, respected and accepted parliamentary conven-
tion that if the Budget or any item of the Budget is withheld by the 
Parliament, then the government must resign holds true in the  case of 
Nauru also. Once the Parliament did not approve one of the Grants, the 
government resigned but after a few hours, the same government was 
back In power. 

Prlv. Membera' Bu.lne .. 

Private Members' Business is an important part of parliamentary 
procedure. Non-official members get opportunities to raise matters of 
public interest. Standing Orders of the Parliament of Nauru provide that 
"Unless otherwise ordered, Government business shail have precedence 
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over all other business, except that on every fourth sitting day, private 
business shall have precedence over government business." 
Parliamentary Questions 

Putting parliamentary questions is an important device to elicit informa-
tion from the government on its working and about its policies. The first 
hour of every sitting in the Parliament of Nauru is devoted to questions. 
There are, however. no lists of . starred , and 'unstarred' questions, as we 
have in the Indian Parliament or some other Parliaments. Occasionally, 
there are a few questions with 'notice' which are put on the Order Paper. 
The entire Question Hour is, otherwise, taken up by questions for which 
no notice is required. Member after member will get up and address his 
question to the Minister concerned, who invariably gives reply there and 
then, except to questions for which statistics are to be collected. The 
Question Hour in the Parliament of Nauru thus is very lively and 
interesting as the questioner gets an instantaneous reply to his query. 
legislation 

As laid down in the Constitution, "legislation passed by the Parliament, 
becomes Law as soon as the Speaker certifies that it has been passed by 
Parliament." It is then not subject to review, reconsideration or assent by 
any other authority. 



CONFERENCE OF PRESIDING OFFICERS OF 
LEGISLATURES IN INDIA 

LARRDIS 

4 

A Conference of Presiding Officers of Legislatures in India was held in 
Parliament House Annexe, New Delhi on 11 February 1992 under the 
Chairmanship of Shri Shivraj V. Patil, Speaker, Lok Sabha, to consider 
matters pertaining to the anti-defection law. The Conference was also 
attended by Dr. (Smt.) Najma Heptulla, Deputy Chairman, Rajya Sabha, 
Shri S. Mallikarjunaiah, Deputy Speaker, Lok Sabha, and Presiding 
Officers of almost all the State Legislatures in the country. Besides, Union 
Minister of Law, Justice and Company Affairs, Shri K. Vijaya Bhaskara 
Reddy, Minister of Parliamentary Affairs Shri Ghulam Nabi Azad and 
Ministers of State in the Ministry of Parliamentary Affairs, 5hri M.M. Jacob 
and Shri P.R. Kumaramangalam also attended the Conference. 

Presiding over the Conference, the Speaker, Lok Sabha, Shri Shivraj V. 
Patil said that sometime back, the Supreme Court had given a decision 
that the Judiciary can review decisions given by the Presiding Officers 
under the Tenth Schedule of the Constitution dealing with disqualification 
Of members on grounds of defection. The Court had also issued certain 
orders and notice to some Presiding Officers in this regard. It was pointed 
out that the issue had assumed the nature of some sort of a confrontation 
between the Legislature and the Judiciary. He felt that that kind of a 
situation should not be continued and allowed to rise in the future. With 
that objective in view, it was suggested that the Speaker, Lok Sabha 
should discuss the matter with Leaders of different parties in Parliament 
and also with the Presiding Officers of the State Legislatures to find out as 
to what should be done. 

Elaborating further, Shri Patil said that when the Commonwealth 
Parliamentary Conference was going on in New Delhi in September 1991, 
some Presiding Officers of State Legislatures discussed with him the issue 
relating to the implementation of the anti-defection law and the difficulties 
encountered by them. It was then agreed that the issue could be 
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discussed in the Annual Conference of the Presiding Officers. Meanwhile, 
a meeting of the Standing Committee of the Speakers decided that the 
next Annual Conference of the Presiding Officers could be held in May 
1992 in Gandhinagar in Gujarat. The Standing Committee also discussed 
the decision given by the Supreme Court and the situation arising out of it. 
The members of the Standing Committee decided to have a Committee of 
Speakers to look into the matter, to call for the views of the Presiding 
Officers on the issue and also to convene a meeting of all Presiding 
Officers in Delhi to discuss the matter. I Accordingly, that Standing 
Committee was tumed into a Committee for the purpose. 

Shri Patil stated that on 10 February, 1992, a meeting of the members 
of the Committee was held. It was decided that issues should be first 
identified and then discussions held. It was also decided that the verdict of 
the Supreme Court should be respected and care should also be taken to 
protect the prestige and dignity of the legislatures as well as the 
Judiciary. Members of the Committee felt that the anti-defection law 
should be amended to make it more exact, unambiguous and meaningful. 

Shri Patit said that the following points came up for discussion before 
the Committee: 

Should the verdict of the Supreme Court be respected by the Presiding 
Officers? 
Should the anti-defection law be amended and got ratified? 
What should be the amendments? 
Should the Presiding Officers decide the matter or should it be decided by 
some other authority? 
Who should that authority be? 
Should it be decided by the Election Commissioner? 
Should it be decided by a Committee of members of the Legislature? 
Should it be decided by the President / Govemors? 
Should it be decided by the Courts? 
Should there lie an appeal against the decision given by the deciding 
authority? 
To whom should that appeal lie? 
Should it be to the Courts, to the President / Governor, to a body of the 
Speakers or a body consisting of the President, Vice-President and the 
Speaker? 
What kind of procedure should be followed while deciding the matter? 
What is the approximate time-frame within which the decision should be 
given? 
Should the deciding authority confine itself to the matters relating to the 
activities of the legislative party or should it take into account the activities of 
the party outside the legislature? 
Should the split be defined more accurately? 
Should there be any provision defining expulsion? 
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Should the legislative parties file their constitutions and rules with the 
PresiGing Officers? 

Should the position of the Speaker be more independent? 

ShOuld the Constitution be amended to make the Government more stable 
removing the need to have the anti-defection law? 

Shri Petil further stated that he had also convened a meeting of Leaders 
of political parties in the Lok Sabha where, by and large, the issues 
mentioned above came up for discussion. He added that the views 
expressed by these Leaders coincided with the views expressed by the 
Committee of Speakers. 

Following the Lok Sabha Speaker's opening remarks, the Presiding 
Officers discussed various aspects of the anti-defection law in the light of 
their experiences. 

The Presiding Officers were of the unanimous view that the dignity of 
the legislature and the Judiciary should be maintained. They felt that the 
power to decide the cases under the anti-defection law should continue to 
be with them. Besides, the ~  law should be amended to 
remove the ambiguities and there should be an appeal against the 
decision given by the Presiding Officers. 

There was a general agreement that the decision given by the Supreme 
Court should be respected and at the same time the authority of the 
Presiding Officers to conduct the business in the Legislatures should 
remain intact and they should not be made answerable-in the Court of 
law for what they do while conducting the business in the House. They 
were of the view that until the law is amended, the decision of the courts, 
even if they are not acceptable, should be respected. At the same time, 
they thought that the law should be amended and if necessary got ratified 
by the requisite number of Legislatures and that an authority should be 
identified or created which could review the decisions given by the 
Presiding Officers. They felt that the authority could be the Governor or 
the President or a body of Speakers or a body of other persons. 

The Presiding Officers were of the view that some of the terms and 
phrases used in the law are ambiguous and that kind of ambiguity should 
be removed. The word 'Split', 'Merger', 'Political Parties' and other terms 
used in the law needed to be clearly defined. 

The PreSiding Officers also thought that the law should be very clear on 
the activities of the political parties inside and outside the House on 
expulsion, and on the term 'Unattached' used in the decisions of the 
Presiding Officers. They felt that members changing the parties may not 
be given political positions. They also thought that the provision of one-
third members changing the party not attracting disqualification under the 
Tenth Schedule should also be reviewed and changed. Some members 
Suggested that if one-half of the members belonging to a political party 
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changed that party they should not be liable to disqualification. Some 
other members thought that whether it is only one member or a large 
number of members changing their political party on which they were 
elected, they should incur disqualification. 

Some members very briefly referred to the changes required to 
strengthen the position of the Speaker and the need for amending the 
Constitution to do away with the malady of instability of the Executive. 

The Chairman of the Conference, Shri Shivraj V. Patil summed up the 
deliberations of the Conference. In his concluding remarks. he said that 
the views expressed by the Presiding Officers in the Standing Committee 
Meetings and in the Conference and by the Leaders of Parties and 
Groups would be culled out. analysed and collated and would be 
forwarded to the appropriate quarters for appropriate action. He also 
expressed confidence that the deliberations of the Conference will be of 
great help to the Presiding Officers in the conduct of the business of the 
House as also in deciding the issues relating to the anti-defection law in 
their respective Legislatures. 
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FIRST CONFERENCE OF CHAIRMEN OF COMMITTEES 
OF PRIVILEGES OF LOK SABHA, RAJYA SABHA AND 

STATE LEGISLATURES IN INDIA 

--LARRDlS 

The First Conference of Chairmen of Committees of Privileges of Lok 
Sabha, Rajya Sabha and State Legislatures in India was heid in 
Parliament House in New Delhi on 14-15 March 1992. The Speaker, Lok 
Sabha, Shri Shivraj V. Patil inaugurated the Conference. The Deputy 
Chairman, Rajya Sabha, Dr. (Smt.) Najma Heptulla, who is also the 
Chairman, Committee of Privileges of Rajya Sabha, delivered the welcome 
address. The Key-Note address at the Conference was delivered by 
Shri Shiv Charan Mathur, MP, and Chairman, Committee of Privileges, 
Lok Sabha. The two-day Conference was attended by the Chairmen of 
Committees of Privileges of almost all the State and l:Jnion Territory 
Legislatures. Secretary-General of Lok Sabha, Shri eK Jain and 
Secretary-General of Rajya Sabha, Shri Sudarshan Agarwal, Senior 
Officers of Lok Sabha and Rajya Sabha Secretariats, and other Senior 
Officers of State and Union Territory Legislatures also attended the 
Conference. 

Inaugurating the Conference, the Lok Sabha Speaker Shri Shivraj V. 
Patil dealt at length on varied aspects of parliamentary privileges. On the 
issue of codification of privileges, he said that the view held by the 
legislators are different from the views held by the people outside the 
Legislature. This is particularly so in the case of the Press which wants 
that the privileges should be codified. He expressed the hope that the 
Conference will deliberate on this matter. 

On parliamentary privileges, Shri Patil said that what is available to a 
member ~ a sort of right, a very powerful right which can be used by him 
to perform his duties and nothing more than· that, or it should not be 
anything less than that also. He also has a right to do this duty. He is not 
in a position to ask something more than what can be given to an ordinary 
citizen. But his duties are such that he requires sc,.I:ething little more than 
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what is generally and ordinarily available to a citizen because the 
compulsions are such that unless he has certain more rights, unless 
certain more powers are given to him, he would not be able to perform his 
duties. Shri Patil added that this area is something which requires careful 
and meticulous consideration. Referring to notices of privileges from 
members regarding obstruction in their duties outside the Legislature, SM 
Patil called upon the Conference to go into all aspects relating to this 
point. 

Shri Patil observed that at times there appears to be a conflict between 
the rights and privileges enjoyed by the Legislature and the JudiCiary. He 
expressed satisfaction that fortunately there have not been many conflicts 
of this nature in our country. Whenever any such conflict of this nature 
had arisen in our country, great wisdom was shown by the JudiCiary as 
well as the Legislature to ensure that it did not excalate into an unseemly 
situation. He, however, cautioned that these are areas in which we have 
to be very careful in expressing our views. 

Referring to the functioning of Privileges Committees, Shri Patil said that 
their duties are of a judicial nature and as such the procedure to be 
followed by the Committees becomes very important. He suggested that 
the Privileges Committees could consider following If not the Civil 
Procedure Code and the Criminal Procedure Code, at least the principles 
which are behind them as these have evolved through several years of 
practice end are based on principles which are very very salutary. If these 
are not useful. certainly the principle of natural justice can be made use of 
to decide the cases. 

Shri Patil pointed out that while discussing privileges. it is not sufficient 
to discuss privileges of members alone. We have to distinguish between 
privileges enjoyed by members. by the Committees and by the Parliament 
and the State Legislatures. He also emphasised that privileges of 
institutions are equally important and in some cases they may be more 
Impartant than privileges enjoyed by individuals. 

Reiterating the inseparable nature of rights and duties. Shri Patit said 
that without emphaSising on duties. we may not have rights. If we are 
asking only for rights and privileges. those rights and privileges probably 
may not be that effective. 

Concluding. Shri PaW said that in our country. nothing is more powerful 
than the Parliament and in the States, there is nothing more powerful than 
the Legislatures. That is why all that we do in Parliament or in the 
Committees have to be done very carefully and we have to show great 
restraint in exercising the powers and privileges given to us. He expressed 
confidence that the deliberations at the Conference will be of great help to 
everyone concemed. To the extent possible, efforts would be made to act 
upon the conclusions of the Conference and send them to the appropriate 
quarters for necessary action if that was required, he added. 
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Earlier, welcoming the participants, the Deputy Chairman, Rajya Sabha, 
Dr. (Smt.) Najma Heptulla described the First Conference of Chairmen of 
Committees of Privileges as a landmark event in the annals of parliamen-
tary democracy in India. She said that the concept of parliamentary 
privilege is wide with far-reaching implications. Privileges mean certain 
freedoms and immunities which enable Legislatures and its members to 
fulfil their responsibilities without any let or hindrance. But. there can be no 
true privilege without a corresponding duty to uphold it, by not abusing it. 
She urged members that when they speak in the House, they should 
ascertain the truth and fairness of what they say and be responsible for it 
and if they mistakenly asperse or damage other people, especially those 
who cannot defend themselves against such privileged statements, they 
should withdraw, correct or apologise for, such statements. 

Referring to the relations between the Legislature and the Press, she 
said that the Press has the freedom to report but not to misrepresent or 
misreport speeches of members. Barring a few instances here and ttlere, 
the relationship of Parliament with the Press has been cordial, though 
there are aberrations or hard cases at one time or another, she added. 

Dr. (Smt.) Heptulla pointed out that the relationship between the 
Legislature and the Judiciary is also based on mutual respect. She 
maintained that the Constitution seeks to harmonise the relationship 
between the Legislature and the Judiciary though sometimes conflicts 
between the two do occur. 

Dr. (Smt.) Heptulla observed that of late, widespread complaints are 
being received in Parliament and the State Legislatures about the 
behaviour of the law-enforcing agencies towards legislators. She hoped 
that the Conference will give a serious thought to alter the attitude of the 
police and other law-enforcing agencies towards the representatives of the 
people. 

Dr. (Smt.) Heptulla pointed out that the Conference can provide the best 
forum where we can deliberate on some of the most controversial aspects 
of parliamentary privileges such as the conflict between Fundamental 
Rights and parliamentary privileges. The effectivoness of parliamentary 
institutions will continue only if the basic privileges of the House are 
protected, understood and appreciated in their true light and proper 
perspective, she concluded. 

Delivering )the Key-Note Address, Shri Shiv Charan Mathur, MP, 
Chairman, Committee of Privileges of Lok Sabha, said that parliamentary 
privileges are the most essential pre-requisites for the effective functioning 
of Parliament and its members. Therefore, a correct understanding about 
the precise nature and extent of these privileges and the immunities of 
legislators in their individual as well as collective capacity is always helpful 
to all those who are concerned with interpreting them and applying them 
In practice. He pointed out that privileges are necessary for the proper 
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exercise of the functions entrusted to Parliament by the Constitution. 
They. are enjoyed by individual members because the House cannot 
perform its functions without unimpeded use of the services of its 
members, and by each House and its Committees collectively for the 
protection of its members and the vindication of its own authority and 
dignity. Shri Mathur asserted that keeping this in mind, the litmus test 
that the Committ66 of Privileges has followed in deciding cases is 
whether the matter sought to be raised as a question of privilege has a 
direct relation to the business of the House or its Committees. If not, no 
question of privilege could arise. Thus, he maintained, our Privileges 
Committees have, by and large, taken a very magnanimous attitude 
towards those responsible for breach of privilege. They have not been 
oversensitive in their attitude while deciding cases and have been 
Ignoring trivial matters, he added. 

Shri Mathur pointed out that the concept of parliamentary privileges 
has undergone change over the years and in modem times, it has to be 
viewed from a different angle than its historical perspective. The purpose 
of these privileges in a democratic set-up that seeks to establish an 
egalitarian, classless, casteless, socialistic and secular SOCiety wherein all 
citizens enjoy equal rights, must always be clear in our minds. In this 
context, he suggested that a careful approach is required in dealing with 
matters of privileges so that the decisions of the Committee give strength 
to the system and avoid conflict. He expressed the hope that the 
beginning that is being made through the First Conference of the 
Chairmen of the Privileges Committees could be carried forward and we 
would be able to make the best use of such opportunities to deliberate 
upon the mutual problems and exchange views over those common 
Issues that come across while discharging functions. 

The following items on the Agenda were considered by the participants 
at the two-day Conference: 

BREACH OF PRIVilEGES 

(8) What is thtl definition of privilege? 

(b) Whether non-response/delay in reply by the Ministers/Ministries to the 
letters sent to them by members of Parliament raiSing with them issues 
and problems pertaining to their constituencies amounts to breach of 
privilege? 

(c) If not, what mechanism could be devised to ensure that such communi-
cations from members of Parliament are promptly attended to by the 
Ministers/ MinistrieS? 

(d) Whether a member of Parliament who goes to Government authorities 
for redressal of grievances of his constituents can be said to be 
performing his parliamentary duties? 

Denial of supplying infonnation to the Officers (Chalnnen, Deputy Chair-
men, Speakers, Deputy Speakers) and members of the legislative BodIes 
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asked for by them from the Officers of Govemment; shall attract the question 
of privilege? 

" a member requires any information either from the Govemment or from 
any Public Undertaking to raise it in the House and the Govemment or the 
Officers of Undertakings do not make available the required information, in 
such a position, whether this tantamounts to a matter of breach of privilege 
tbr taking action against the Officers responsible? 

Whether the atrocities of police officers (assauh, intimidation, manhandling, 
use of .,usive words, etc.) on members amount to breach of privilege, while 
they are not discharging their duties as MlAs (not performing any parliamen-
tary duties)? 

TRAINING TO OFFICIALS REGARDING PARLIAMENTARY PRIVILEGES 

Need to issue guidelines to the police in deahng with the elected 
representatives of the people. 

Negligence and lack of parliamentary norms and concepts in officialt-. 

Whether by circulars or by proper training, preliminary ideas of privileges 
should be given or taught to the officials? 

Publication of joumals, periodicals and articles from eminent parliamen-
tarians in a planned way to give proper initiations regarding parliamentary 
privileges. 

There must be an Orientation regarding parliamentary privileges for the 
members of Legislatures. 

Need to lay down a definite time-frame for the authorities concemed to 
send their replies· to the matters of privileges and other issues referred to 
them for comments/facts. 

PROCEDURE TO DEAL WITH PRIVILEGE MATTERS 

What procedure will be adopted on the notice of breach of privilege 
against any action of Deputy Speaker done in the capacity of a member of a 
legislature Party If the matter appears to be an act of breach of privilege? 

What procedure will be adopted in case the mover of the notice of breach 
of privilege ceases to be the member and secondly, if before the disposal of 
the case the member of the Legislative Assembly against whom the 
allegation of breach of privilege has been made, becomes a Member of 
Partiament? 

WITNESS, CROSS-EXAMINATION AND EVIDENCE IN PRIVILEGE CASES 

While taking evidence, whether the person alleged to hllve committed 
breach of privilege can be allowed to cross-examine the witnesses appearing 
against him? 

Whether a member of the Privileges Committee can be called before the 
Committee as a witness? 

Whether the Chairman of the Committee of Privileges can be summoned 
to the Privileges Committee for tendering evidence on oath? 
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Whether a visitor who misconducts and shouts slogans in the gallery and 
thus is guilty of contempt of the House should be given a chance to put his 
viewpoint before the House or his interrogation by the Speaker, be treated 
sufficient evidence to take decision on cases of contempt? 

CODIFICATION OF PRIVILEGES 
Codification of Privileges under articles '05 and 194 of the Constitution. 
Misreporting of matters raised in Parliament by the media. 
Deputy Speaker in his official letter addressed to a primary school teacher 

for a job; can attract breach of privilege? 
UNIFORMITY OF RULES 

Unformity of the rules, regulations and manner to deal with privilege 
issues. 

TENTH SCHEDULE OF THE CONSTITUTION 
Whether the Privilege Committee is competent to consider the anti-

defection cases which will be sent by the Chairman or Speaker of a House 
or whether the Privilege Committee be entrusted with the job of fact-finding 
andlor investigating, recommending and deciding authority of the House? 

TENTH SCHEDULE OF THE CONSTITUTION 
Disqualification on ground of defection 
Implementation thereof 
The partiCipating Chairmen of Committees of Privileges expressed 

their views on various items of the Agenda in the light of their 
experiences. They also expressed the view that this Conference 
would be useful and meaningful at once in dealing with privilege 
issues which they have to decide from time to time. Several 
Chairmen suggested that this Conference should be held regularly, 
at least once in the lifetime of a particular Lok Sabha or, if possible, 
every year. 
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OBITUARY 

The former Speaker of Lok Sabha and veteran parliamentarian. Dr. G.S. 
Dhillon passed away on 23 March, 1992. We greatly moum the loss of 
Dr. Dhillon and pay our respectful homage to. his memory. 

-Edi!or 

DR. G.S. DHILLON 

Dr. Gurdial Singh Dhillion. former Speaker of Lok Sabha. breathed 
his last after a cardiac arrest in New Delhi on 23 March. 1992. His 
mortal remains were consiQned to flames at the Nigambodh Ghat 
(Electric Crematorium) the next day. 

Son of Sardar Harjit Singh, Dr. Dhillon was born in Panjwar village 
in Amritsar on 6 August. 1915. He had a distinguished academic 
career and was a student of Government College, Punjab. He 
obtained his LL.B in 1st Division from the University Law College in 
Lahore in 1937 and practised law for quite some time thereafter. 
Soon, he was drawn into political activism and participated in the 
freedom struggle. 

Actively associated with the Indian National Congress, Dr. Dhillon's 
legislative and parliamentary career began in 1952, when he was 
elected to the Plinjab Vidhan Sabha. Before that, he was a member 
of the Panchayat Samiti and District Board during 1948-52. From 1952 
to 1954, he was Deputy Speaker of the Punjab Vidhan Sabha and 
from 1954 to 1962 its Speaker. During this time, he had the good 
fortune to come across Shri G.V. Mavalankar and was greatly influ-
enced by the Dadasaheb's personality. As Presiding Officer of the 
Punjab Vidhan Sabha, he carved out a niche for himself and earned 
the regard and respect of all sections of the House for the calm. 
composed and just manner in which he conducted the proceedings. 

In 1967, Dr. Dhillon was elected to the Lok Sabha from the Taran 
Taran constituency in Punjab. In the Lok Sabha, too. he actively 
participated in the proceedings and was soon appointed Chairman of 
the Select Committee on the Banking Laws (Amendment) Bill. He was 
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Chairman of the Committee on Public Undertakings for 1968-69 and was 
re-appointed for a second term in May 1969. 

Dr. Dhillon was first elected Speaker of the Lok Sabha on 8 August, 
1969 following the resignation of Dr. Neelam Sanjiva Reddy. He held the 
unique distinction of being the youngest Speaker of Lok Sabha. Dr. Dhillon 
was unanimously re-elected Speaker of the Fifth Lok Sabha on 22 March, 
1971 which amply proved his wide acceptence by all parties and groups in 
the House. He remained Speaker of Lok Sabha till 1 December, 1975 
when he joined the Union Cabinet as Minister of Shipping and Transport. 

As Speaker of Lok Sabha, Dr. Dhillon did yeoman's service in upholding 
the dignity of the House. He was held in high esteem by all members 
irrespective of their party affiliations. During his tenure as Speaker, he laid 
down important conventions and precedents which have been of immense 
help in the orderly conduct of the House. A firm believer in strict 
impartiality, Dr. Dhillon, on his election as Speaker, had resigned from his 
membership of the Executive Committee, Standing Committees and even 
ordinary membership of the Congress Party in Parliament. By his amiable 
nature, rare sense of humour and firm, yet tactful, handling of trying 
situations, Dr. Dhillon endeared himself to all sections of the House. 

Dr. Dhillon firmly belived in the efficacy of inter-parliamentary coopera-
tion as a means to promote better international understanding among the 
comity of nations. His eminence in the parliamentary field and his 
charming personality earned recognition all over the parliamentary circles. 
He attended several Conferences of the Commonwealth Parliamentary 
Association (CPA) and the Inter-Parliamentary Union (IPU) during the 
period 1957-77. 

Dr. Dhillon presided over the 57th Inter-Parliamentary Union Conference 
held in India in 1969 and remained on its Executive Committee for several 
years. He was elected acting President in Tokyo in 1974 for another term 
till 1976. Dr. Dhillon was the Regional Representative for Asia on the 
Executive Committee of the CPA. He attended the first . Conference of the 
Commonwealth Speakers and Presiding Officers in Ottawa in 1969 and 
presided over the second Conference held in New Delhi in 1970. He was 
Chairman of the Standing Committee of the Commonwealth Speakers 
during 1971-74. He also presided over the CPA Conference held in New 
Delhi in 1975. As Leader of several Indian Parliamentary Delegations 
abroad, he brought great prestige and honour to the country, the people 
and the Parliament. Parliaments of several countries also honoured him 
on various occasions. 

As Chairman of the Conference of Presiding Officers of Legislative 
Bodies in India for almost a decade, he ably guided the deliberations of 
this apex parliamentary body in the country. 

Dr. Dhillon was an able and efficient administrator. He was a Cabinet 
Minister in Punjab during 1964-66 holding the portfolio of Transport. He 
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also served as Union Minister of Shipping and Transport during 1975-77. 
After his election to the Eighth Lok Sabha, he was inducted into the Union 
Cabinet as Minister of Agriculture and remained in that position during 
1986-88. Dr. Dhillon was a Member of the Planning Commission in 1980. 
He represented India as High Commissioner to Canada during 1980-82. 
He was also the leader of 'Indian Delegation to the 41 st and 42nd 
Sessions of the United Nations Commission on Human Rights in Geneva 
in 1985 and 1986. 

Dr. Dhillon evinced keen interest in journalism and was himself a 
journalist for some time. During 1948-52, he edited a Punjabi daily 
Var/man and an Urdu daily Sher-i-Bharat. He held several positions in 
various associations of journalists and was one of the founding members 
of the Indian Federation of Working Journalists. He was also a progressive 
farmpr, a sportsman and a keen patron of civil aviation and ~ . 

A man of many parts, Dr. Dhillon had a long association with several 
educational, social and cultural organisations. He was honoured with 
Honoris Causa Doctorates by several Universities, including PUlljab 
University, Chandigarh, Punjabi University, Patiala, Kurukshetra University, 
Guru Nanak Dev University, Amritsar, Humbolt University, Germany and 
Sung Kayum Kwang University, Korea. Hs was also a recipient of the 
Tamra Patra in recognition of his services to the nation. 

In Dr. Dhillon's passing away, the nation has lost an outstanding 
parliamentarian, an efficient administrator and a fine human being. 

Parliament's Homage to Dr. Dhillon 

On 24 March, 1992, both Houses of Parliament paid rich tributes to the 
memory of Dr. G.S. Dhillon. The departed leader's body was brought to 
Parliament House where the Speaker, Lok Sabha, Shri Shivraj V. Patil 
and members of the two Houses paid their respectful homage. In the 
Rajya Sabha, the Chairman, Dr. Shanker Dayal Sharma made obituary 
references and the House observed silence with the members standing as 
a mark of respect to the memory of Dr. Dhillon. 

In the Lok Sabha, Speaker, Shri Shivraj Patil informed members of the 
said demise of Dr. Dhillon the previous day. In his obituary reference, Shri 
Patil described him as a suave, gentle and affectionate person. Referring 
to Dr. Dhillon's long tenure as Speaker, he said that the proceedings of 
the House bear ample testimony to his deep knowledge of parliamentary 
practice and procedure. Shri Patil observed that Dr. Dhillon's passing 
away had created a void which could be felt by all. 

In his speech, Prime Minister Shri P.V. Narasimha Rao said that what 
was remarkable about Dr. Dhillon was his personality-very pleasant, soft-
spoken, firm where it was needed and a person of charm all along. He 
was one whose company just drove away sadness and gloom the  moment 
one started talking to him, he added. 
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The Leader of the Opposition, Shri l.K. Advani described Dr. Dhillon as 
a very gentle and affectionate person who was also very duty conscious. 
Shri Ram Vilas Paswan said that Dr. Dhillon left an indelible mark on 
whosoever came in contact with him. Shri Somnath Chatterjee observed 
that Dr. Dhillon discharged his functions as Speaker with great efficiency 
and commitment to the true principles of parliamentary democracy. Shri 
Chitta Basu said that Dr. Dhillon was a patriot, a freedom fighter and a 
champion of secular and democratic values. The Minister for Agriculture, 
Dr. Bal Ram Jakhar described Dr. Dhillon as an embodiment of human 
virtues. Sarvashri Rabi Ray, P.G. Narayanan, Nani Bhattacharya, Ebrahim 
Sulaiman Sait and Bhogendra Jha also paid their rich tributes to Dr. 
Dhillon. 

The members then stood in silence for a short while. The Speaker, Shri 
Shivraj Patil later adjourned the House for the day as a mark of respect to 
the memory of Dr. Dhillon. 

On 30 March 1992, the Officers and Staff of the Lok Sabha Secretariat 
at two condolence meetings, presided over by Shri C.K. Jain, Secretary 
General, Lok Sabha Secretariat mourned the sad demise of Dr. G.S. 
Dhillon who headed the Secretariat during his tenure as the Speaker of 
Lok Sabha and paid homage to the departed soul. 



7 

PARLIAMENTARY EVENTS AND ACTIVITIES 

CONFERENCES AND SYMPOSIA 
First Conference of Chairmen of Committees of Privileges of Parlia-

ment and State Legislatures: The First Conference of Chairmen, of 
Committees of Privileges of Lok Sabha, Rajya Sabha and State Legis-
latures in India was held in New Delhi on, 14 and 15 March, 1992. 
The Conference was inagurated by Shri Shivraj V. Patil, Speaker, Lok 
Sabha. Dr. (Smt.) Najma Heptulla, Deputy Chairman, Rajya Sabha 
delivered the welcome address. Shri Shiv Charan Mathur, Chairman, 
Committee of Privileges, Lok Sabha delivered the key-note Address. 
Besides, the Deputy Chairman, Rajya Sabha, 19 Chairmen of Commit-
tee of Privileges of State / Union Territory Legislatures attended the 
Conference. 

Meeting of the PreSiding Officers of Legislative Bodies in India. A 
meeting of the Presiding Officers of Legislative Bodies in India was 
held on 11 February, 1992 in New Delhi to discuss the Anti-defection 
Law and relations between the Legislature and Judiciary. Shri Shivraj 
V. Patil, Speaker, Lok Sabha, made introductory observations. Presid-
ing Officers from almost all the State and Union Territory Legislatures in India 
participated in the meeting. 

PARLIAMENTARY DELEGATIONS VISITING INDIA 
Afghanistan: In response to an invitation from the Parliament of 

India, a 7-member Afghan Parliamentary Delegation, led by His Excel-
lency Dr. Khalil Ahmed Abawi, President Of the House of Represen-
tatives of Afghanistan, visited India from 23 to 29 March 1992. The 
Delegation called on Shri Shivraj V. Patil, Speaker, Lok Sabha on 24 
March, 1992 who hosted a banquet in their honour. On the same day, 
the Delegation also called on Dr. Shanker Dayal Sharma, Vice-Presi-
dent of India and Chairman, Rajya Sabha and Dr. (Smt.) Najma 
Heptulla, Deputy Chairman, Rajya Sabha. The Delegation also called 
on Shri Ghulam Nabi Alad, Minister of Parliamentary Affairs and Shri 
Madhav Singh Solanki, the then Minister of External Affairs on 25 
March, 1992. A meeting between the visiting delegation and members 

200 
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of the Parliament of India was also held on the same day. Besides Delhi, 
the delegation visited Jaipur, Ajmer and Agra. 

BIRTH ANNIVERSARY OF DR. RAM MANOHAR LOHIA 
On the Birth Anniversary of Dr. Ram Manohar Lohia, a function was 

held under the auspices of the Indian Parliamentary Group (IPG) on 23 
March, 1992 in the Central Hall of Parliament House, Shri Shivraj V.Patil, 
Speaker, Lok Sabha, Shri Sitaram Kesri, Minister of Welfare, Shri L.K. 
Advani, Leader of the Opposition in Lok Sabha, Dr. (Smt.) Najma Heptulla, 
Deputy Chairman, Rajya Sabha, Members of Parliament and former 
members of Parliament paid floral tributes on the occasion. 

BUREAU OF PARLIAMENTARY STUDIES & TRAINING 
During the period 1 January to 31 March, 1992, the following program-

mes/courses were organised by the Bureau of Parliamentary Studies and 
Training (BPST): 

Appreciation courses in Parliamentary Processes and Procedures tor 
All India/Central Services and Officers of Government of India." The 
following Appreciation courses were organised by the BPST: (i) for lAS 
Probationers from 3 to 7 February, 1992; (ii) for Probationers of Indian 
Audit and Accounts Service, Indian Civil Accounts Service, Indian Defence 
Accounts Service and Indian Defence Estate Service from 10 to 14 
February, 1992; (iii) for Audit Officers, Probationers of Indian Ordnance 
Factories Service and Journalists from foreign countries attending a 
Training Programme at the Indian Institute of Mass Communication from 3 
to 6 March, 1992; (iv) for Indian Foreign Service Probationers and foreign 
diplomats attending a Training Programme at the Foreign Service Training 
Institute from 9 to 13 March, 1992; and (v) for Scientific and Technical 
Officers of the Department of Electronics and Probationers of Indian 
Postal Accounts and Finance Service from 23 to 27 March, 1992. 

Attachment Programme for other Foreign participants: An Attachment 
Programme for participants in the International Training Programme on 
Audit of Public Works and Projects was arranged by the BPST from 1 to 3 
January, 1992. Thirty-two partiCipants from various countries attended the 
Programme. 

Another such attachment Programme for Foreign participants in the 
International Training Programme on Audit of Energy Sector was Organ-
ised by the BPST from 30 to 31 March, 1992. Twenty-five partiCipants 
from various countries attended the Programme. 

In-Service Courses for Officers / Staff of Parliament and State Legislature 
Secretariats: The following in-service courses for Officers/Staff of Parlia-
ment and State Legislature Secretariats were organised by the BPST: (i) 
for reporters t)f Lok Sabha and State Legislature Secretariats from 2 to 14 
January, 1992; (ii) for Watch and Ward Officers of Lok Sabha, Rajya 
Sabha and State Legislature Secretariats from 21 to 27 January, 1992; 
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and (iii) ~ Officers of Lok Sabha, Rajya Sabha and State Legislature 
Secretariats in the working of Parliamentary Committees from 27 to 31 
January, 1992. . 

Study Visits. At the request of various training and educational institu-
tions, ten study visits were organised during the period '1 January to 31 
March 1992' by the BPST. 
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PRIVilEGE ISSUES 

---------------------------

LOK SABHA 

Notice to a member who was a former Speaker of Lok Sabha from the 
Supreme Court in connectIOn with a Writ Petition. On 4 March, 1992, a 
notice was received by Shri Rabi Ray, member and former Speaker of 
Lok Sabha, from the Supreme Court in the matter of Writ Petition No. 149 
of 1992 requiring him to appear before the Supreme Court in person or 
through counsel on 10 March, 1992 to show cause as to why Rule NIsi in 
terms of the prayer of the Writ Petition be not issued. 

On the same day, the said notice, in original, was forwarded to the 
Speaker, Lok Sabha by Shri Rabi Ray for his advice in the matter. 

On 9 March, 1992, the Speaker, Shri Shivraj V. PaW observed in the 
House that in the meeting of Presiding Officers of India held on 
11 February} 1992, it had been decided unanimously that the judgement 
given by the Supreme Court should be respected until the law was 
amended. It was also decided in that meeting that the Presiding Officers 
might not subject themselves to the jurisdiction of the Judiciary. The 
Speaker stated that protection of the prestige and dignity of the Legisla-
ture was as much important as that of the Judiciary. Hence, some sort of 
balance between the two was important. 

In the light of the above, the Speaker observed that the former Speaker 
might not appear before the Court. But relevant papers could be given to 
the court for taking a decision and whatever be the decision of the Court, 
would be respected by the Presiding Officers and the Legislatures. The 
matter could, however, be brought to the notice of the Law Ministry and 
the point of view of the Legislature could be presented to the Judiciary 
through the Law Ministry, if  necessary, the Speaker added. 

The House agreed with the Speaker's observation and the ~  of 
Law was informed accordingly. 

203 
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STATE LEGISLATURES 
ANDHRA PRADESH LEGISLATIVE ASSEMBLY 

Alleged casting of reflections on the Speaker by a newspaper 
fAndhra Jyothl): On 10 August, 1990, the Hyderabad edition of the 
Telugu daily newspaper Andhra Jyothl published a news item under 
the caption "Speaker's double-tongued manner". 

The news item stated the criticism of the Anti-Pollution Forum with 
regard to the stand taken by the Speaker Shri P. Ramachandra 
Reddy on the anti-pollution movements. The Forum had criticised the 
Speaker of double standards in the sense that while the Speaker 
professed not to tolerate pollution of the environment, at the same 
time he took the stand that anti-pollution movements hampered 
industrial growth. 

The Speaker, after going through the said news item, referred the 
matter to the Committee of Privileges for examination, investigation 
and report. 

The Committee of Privileges, after conSidering the explanation of 
the Editor, Andhra Jyothl, and all other relevant documents, in their 
Second Report dated 13 August, 1991 reported, inter-alia as follows: 

The Committee discussed at length whether a distinction could be 
drawn between a speech made by the Speaker while discharging his 
dulies as Speaker and a speech made by him at a public function in 
order to arrive at a conclusion whether the news item in question con-
stituted a breach of privilege or nol. In this connection 'the Committee 
had gone through certain earlier cases. 
In a similar case in Lok Sabha on 4 March, 1966, the Speaker (Sardar 
Hukum Singh) informed the House of receipt of notice of a question of 
privilege from Sarvashri N.G. Ranga, Kapur Singh, Yashpal Singh and 
other members in respect of a certain passage occurring in a brochure 
titled "Punjab at Cross Roads" written and published by one Shri H.L. 
Sally of Chandigarh, wherein Shri Sally had cast reflections on the 
Speaker and members of the Parliamentary Committee on the demand 
for the Punjabi Suba. 
The above matter was referred to the Committee of Privileges. The 
Committee of Privileges, after considering Shri Sally's written statement 
and after examining him in person, in their report presented to the 
House on the 30 April, 1966 reported that 'Speeches or writings reflect-
ing upon the character of the Speaker and accusations of partiality in 
the discharge of his duty or casting reflections upon any member of 
the House for or relating to his service therein or concemlng the 
character . or conduct of the member in that capacity, constitute a 
breach of privilege and contempt of the House on the principle that 
such acts tend to obstruct the House and its members in the perfor-
mance of their functions and duties by diminishing the respect due to 
them and by bringing them into odium, contempt and ridicule.' 
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The Committee were therefore, of the view that Shri H.L. Sally committed a 

breach of privilege and contempt of the House. 

The Committee had, however, recommended then, that in view of the full 

and unqualified apology tendered by Shri H.L. Sally, no further action be 

taken by the House in the matter. 

On the issue bet ore the Committee, the Committee opined that though the 

speech made by the Speaker did not relate to his functions as Speaker the 

heading given to the news item was giving scope for lowering the reputation 

and Image of the Speaker in the public eye. The Committee also felt that the 

news item as such referred only to the views of an 'organisation' known as 

'Anti-pollution Samithi' and not the views of the Editor.' 

The Committee observed that the Constitution of India gives freedom of 

Press and Freedom of expression as a fundamental right to every citizen of 

India. In view of this, unless the statement was designed to lower the dignity 

of the House or the Speaker in relation to his position as such, no contempt 

or breach of privilege could be held to have occurred. 

The Committee noted with concem, the free and reckless use of words by 

the newspapers in general and the heading given to the news item in 
Andhra Jyothl i.e., 'DOUble-tongued manner' attributed to the Speaker which 

tended to belittle the dignity of the Speaker in the image of the public. 
Therefore, the Committee would like to caution the Press that such writings 

were not in the interest of proper functioning of democracy where the office 

of the Speaker is given an exalted status and advised the Press to be 
careful in their writings. 

However, the Committee at its meeting held on 8 April, 1991 fu1her 
considered the explanation of the Editor of the Andhra Jyothi in which it was 

stated that 'he has the highest respect for the person and office of the 

Speaker' and the news item was not at all meant to show any disrespect to 

the  Speaker, Andhra Pradesh Legislative Assembly'. 

In view of the explanation by the Editor, Andhra Jyothi. the Committee 

recommended that no further action need be taken by the House in the 

case. 

No further action was taken by the House in ~ matter. 

Alleged casting of reflections on the Speaker and the House by a 
newspaper the Deccan Chronicle: During the year 1990, The Deccan 
Chronicle an English daily newspaper, published various news items and 
articles on different days, on the functioning of the State Assembly and the 
Speaker. The news items and their captions were as follows: 

1. Can't see Eye to Eye 29.1.1990 
2. Zero Hour kicks up issue of sorts 3.3.1990 
3. Congmen accused of receiving kickbacks 1.4.1990 
4. Speaker influenced by TOP? 3.4.1990 
5. With enigmatic Speaker, storm in store 19.7.1990 
6. Warm send off to Rajiv 20.7.1990 
7. C.M's return silences critics 2.8.1990 
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8. N.T.A's. dream lies shattered 8.11.1990 
20.12.1990 9. A.P. political scenario 

The Speaker referred the matter to the Committee of Privileges for 
examination, investigation and report. The Committee of Privileges, after 
considering the written explanation of the Deputy Editor, Deccan 
Chronicle and after examining in person Shri D. Sitaram, Senior Editorial 
Member, Deccan Cnronicle. in their Third Aeport dated 13 August 1991, 
reported mter alia as follows: The Committee identified the following 
2 items and decided to call for the explanation of the Editor, Deccan 
Chronicle.' 

(i) Speaker influenced by T.O.P.? published on 3.4.1990 

(ii) With enigmatic Speaker, storm in storefPublished on 19.7, 1990. 

The Committee felt this to be showing disrespect to the Office of the 
Speaker, as the Speaker is to be impartial and has to take decisions on his 
own uninfluenced by party consideration, The  Committee also took objection 
for the words "unsolicited advice from the Chair" used in the article. 

The Committee took strong objection for the words "enigmatic" used in the 
2nd item in respect of the Speaker. The Committee also tOOk exception to 
the questioning of the right of the Speaker to send for Officers for discussion. 

The Committee directed the Editor, Deccan Ctlronicle. to furnish his 
explanation on the above two news items. 

The Committee recorded the evidence of Shri O. Sitaram, Senior Editorial 
Member, Deccan Chronicle on oath. In his evidence, Shri Sitaram submitted 
to the Committee that if the members felt hurt for the caption "Used in the 
news item "Speaker influenced by T.O.P,?" published on 3.4.1990, he was 
sorry for the same. He further stated that a question mark was put at the end 
of the caption leaving scope for doubt and requested the Committee not to 
take it as conclusive. It was also never his intention to undermine the 
authority of the Speaker. 

With regard to the second news item, i.e. "With enigmatiC Speaker, storm in 
store", the Senior Editorial member said that they had the highest respect for 
the Institution of the Speaker. He further stated that he had not questioned 
the authority of the Speaker to send for Officers for discussion. The 
Committee referred to the sentence in the article that "Constitutional experts" 
say that the Speaksr cannot have ~  to the Officers directly and asked 
him to cite the Constitutional experts. The witness could not name any 
authority and admitted that he would be discussing with a cross section of 
the people like politicians, intellectuals ana officials. etc., and with the 
cumulative knowledge he gained to write that article, 

After hearing Shri O. Sitaram, the Committee came to the unanimous 
conclusion that since he expressed his regrets for using the caption 
"Speaker influenced by T,O.P,?" the matter might be treated as closed. 

With regard to the second news item, since Shri O. Sitaram submitted that 
he had not questioned the authority of the Speaker to send for Officers for 
discussion, the matter might be treated as closed. 



Privilege Issues 207 

While admitting that rhe Press should be allowed full freedom In publishing 
news items, it should be cautious in commenting on the functioning of the 
LegIslature and the Presiding Officers. Utmost care, and caution should be 
exercised in giving captions to various items published in newspapers as 
generally the public would be guided by the captions first before they start 
reading wh$t the inside news contained... The Committee considered It 
important that in a ,parliamentary system, the press should enjoy complete 
freedom 10 report the proceedings of the Legislature fairly and faithfully; if, 
however, freedom of press is exercised mala-fide, it is the duty of the 
Legislature to intervene in such cases. 

The Committee recommended that no further action be taken by the House 
in the matter and it might be dropped. 

No further action was taken by the House 'in the matter. 

Alleged casting of reflections on the Speaker: On 19 July 1990, The 
Citizen, an English evening daily from Hyderabad, published a news item 
with the caption "Speaker seeks Assembly meet immediately". The 
impunged news item read as foUows: 

While Legislators' resentment against the style of functioning of the Chief 
Minister is a fact of life, an unexpected factor is the position taken by the 
Speaker of the State Legislative Assembly,' Mr. P. Ramachandra Reddy. 
Dr. Channa Reddy and Mr. Ramachandra Reddy were unable to get on well 
during the previous Legislature sessions, and thete had been heated 
arguments between them in the past. It is stated that the senior Ministers 
close to the Chief Minister are not willing to convene the Assembly session 
immediately. However, Mr. Ramachandra Reddy is leamt to be insisting that 
almost all political parties have been demanding the immediate convening of 
the Legislature to discuss issues like cyclone relief measures, Mandai set-up 
and green cards and more importantly, the worsening law and order situation 
In the State. 

The Speaker, though the issue is not in his jurisdiction, seems to be insisting 
that the wtshes of the Opposition should be respected. 

The Speaker and the Chief Minister, according to political observers, are on 
a collusion course. It is not known what steps Dr. Channa Reddy would take 
to neutralise the Speaker. But most Congressmen are agreed that a 
rapproachement between the two leaders alone could protect the image of 
the party. 

The Speaker observed that the publication of the said news item in The 
Citizen was baseless, concocted and was only the self-imagination of the 
reporter. He further stated that it was not the Speaker who convened the 
meeting of the Assembly but it was the Governor who summoned the 
Assembly. The Speaker also stated that the concemed reporter had never 
met him. The reporter had also made an adverse comment on the 
relationship between himself (The Speaker) and the Chief Minister. The 
Speaker further observed that such comments would reflect on the 
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functioning of the Speaker and denigrade the position of the Office of the 
Speaker in the eyes of the public. 

The Speaker therefore, referred the matter to the Committee of 
Privileges for examination, investigation and report. 

The Committee of Privileges, after considering the explanation from the 
Editor, The Citizen, and relevant documents, in their First Report dated 
6 August 1991 reported inter alia as follows: 

The Editor assured that they had no mala-fide intention or motives whatever 
in publishing the Report and apologised for any inconvenience caused to the 
Speaker. 

The Committee noted the expression of regret by the Editor, and decided to 
drop further proceedings against the daily. 

The Committee recommended that no further action need be taken by the 
House in the case. 

No further action was taken by the House in the matter. 

MADHYA PRADESH LEGISLATIVE ASSEMBLY 

Alleged obstruction caused to a member by the po/ice within the 
preCincts of the House .' On 2 August 1991, Shri Prem Singh Dattigaon, a 
member, gave notice of a question of privilege regarding alleged obstruc-
tion caused to him by the police by attempting to arrest him within the 
precincts of the House. 

Shri Dattigaon alleged that on 2 August 1991, when he was coming out 
of the Notice Office in Vidhan Sabha precincts, a police offict!r in a cream 
colour safari caught hold of him and started dragging him. When he 
resisted, the police officer told him that he was under arrest. He further 
stated that Sarvashri Hari Singh Narwaria, Ram Niwas Rawat and 
Ravindra Choubey, members, were also present there at the time of the 
incident. Shri Dattigaon further alleged that Shri R.K. Choudhary, Deputy 
Superintendent of Police and Shri Ajay Singh Bisen, City Police Inspector, 
were also informed of the incident but they took no action against the 
erring police officer; they rather allowed him to escape. 

Subsequently, on the same day the Speaker observed that there was a 
prima-facie case against Shri Bachan Singh, police officer, Shri Ajay 
Singh Bisen, City Police Inspector and Shri R.K. Choudhary, DSP, and 
referred the matter to the Committee of Privileges for examination, 
Investigation and report. 

The Committee of Privileges, after examining in person Sarvashri Prem 
Singh Dattigaon, Ravindra Choubey and Hari Singh Narwaria, members, 
and Shri R.K. Choudhary, Deputy Superintendent of Police, Shri Ajay 
Singh Bisen, City Police Inspector, and Shri Bachan Singh, Police Officer, 
in their First Report presented to the House on 7 August 1991, reported 
inter-alia as follows: 
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From the evidence tendered before the Committee, it could not be denied 
that the Police Superintendent, Bhapal, Deputy Superintendent of Police, 
Shri RK. Chaudhary, City Police Inspector Shri Ajay Singh Bisen and the 
Police Inspector Shri Bachan Singh arrived at the Vidhan Sabha Complex on 
2 August 1991 before the adjournment of the House for lunch. When Shri 
Prem Singh Dattigaon reached in front of the Notice Office after the 
adjournment of the House for lunch, Police Inspector, Shri Bachan Singh met 
him and told him that CSP, T.T. Nagar Police Station, Shri S.K. Sharma 
wanted to see him near the gate. It was also a fact that when Shri Bachan 
Singh was taking the MLA towards the Western gate than near the security 
office; Shri Prem Singh Dattigaon refused to go towards the Western gate 
and went back. 

Shri R. K. Choudhary and Shri Ajay Singh Bisen admitted that three to four 
persons had told them that the person wearing safari suit had misbehaved 
and he should be arrested but both of them did not try to arrest the Police 
Officer wearing safari suit, i.e. Shri Bachan Singh. 

The contention of Shri Prem Singh Dattigaon was that after collecting mail, 
etc. from the Notice Office of the Vidhan Sabha at about 1 o'clock after 
lunch, when he reached the verandah outside, a person in safari sui: of pale 
colour came there and held the upper part of his arm and told him that the 
C.S.P. wanted to see him. Upon his asking him who the C.S.P. was and why 
was he holding his shoulder, that man freed his hold. When he could not see 
the C.S.P. down the stairs, that man told him that the C.S.P. was in the 
room of the Chief Security Officer. On reaching there he did not find the 
C.S.P. there. This created suspicion in his mind against the behaviour of that 
man. When enquired further, that man told the C.S.P. was waiting near the 
gate. 

Shri Prem Singh Dattigaon further contended that he asked that man to call 
the C.S.P. there as he was going to see Shri Shyama Charan Shuklaji. Upon 
this that man held his shoulder and said 'You are under arrest' and shouted 
to call the C.S.P. there. 

Accorging to Shri Prem Singh Dattigaon, he could not be arrested within the 
precincts of the House as he was an MLA. That person told him that he 
knew that very well. Shri Dattigaon further stated that he got himself freed 
only after the scuffle and when he turned to come back, the said person 
caught hold of his waist and pulled his T-shirt and during the scuffle he 
caught his both hands and asked him to come out of the gate. 

Shri Prem Singh Dattlgaon stated that he did not free him even after the 
scuffle and when he carne back near the stairs, that person started shouting 
'come here' 'corne here' and freed his waist. As per statement of Shri Prem 
Singh Dattigaon, after that he went to SM Virendra Tiwari and narrated to 
him the incident. According to him, Shri Hari Singh Narwaria, Shri Ram 
Niwas Rawat and Shri Ravindra Choubey witnessed the incident and they 
also raised an alarm to apprehend the man in safari suit but Shri R.K. 
Chaudhary, D.S.P. and Shri Ajay Singh Bisen who were standing nearby did 
not try to apprehend him. 

Shri Ravindra ChIlubey also corroborated the statement of Shri Prem Singh 
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Dattigaon. According to him, when he was coming out after the lunch .hour, 
some people were having a scuffle with SM Prem Singh Dattlgaon, MLA. 
near the gate. When he went to the security office no one was preSent there. 
D.S.P. SM R. K. Choudhary was standing outside the gate near his vehicle. 
He also saw that Shri Hart Singh Narwaria and Shri Ram Niwas Rawat were 
running after somebody. Shrt Choubey also stated he had asked D.S.P. 
Shrt Choudhary to arrest that person as he could be a murderer or a dacoit 
and If he was a police official let his identity be known. According to him. 
D.S.P. Shri Choudhary said that he knew that person and that Shri Ajay 
Singh Bisen had gone to arrest him. Thereupon, SM Choudhary remarked 
that he (Shri Choubey) couid do whatever he liked and could report at the 
security office also. He had also stated that Sarvashri Narwaria and Rawat 
told him that the C.1. had helped him in his escape". 

Shri Hart Singh Narwarta confirmed the statements of Shri Prern Singh 
Dattigaon and Shri Ravlndra Choubey. 

In an explanation given for not arresting the safari clad person, i.e. Bachan 
Singh, Sarvashri R. K. Chaudhary and Ajay Singh Bisen stated that they 
were not deployed at Vidhan Sabha Complex and also were not authorised 
to arrest anyone. That was why they did not take any action to apprehend 
Bachan Singh even on request. The Committee were of the view that the 
statements given by SM Choudhary and Shrl Ajay Singh Blsen were an 
afterthought and was an attempt to hide their faulty conduct. Shri Chaudhary 
and Shri Blsen did not carry out their duties even after repeated requests by 
honourable legislators. Rather they ignored them. The presence of the said 
three Pollee Officers In Vldhan Sabha Complex and their meeting with 
Superintendent of Police, Bhopal, in Security Officer's room prior to the said 
incident and overlooking of indecent behaviour of Shri Bachan Singh towards 
the hon'ble legislators and not heeding to the requests of hon'ble leg1slators, 
Shri Hari Singh Narwarta and Ravlndra Choubey. etc. clearly showed that all 
these three police officers had come in Vidhan Sabha Complex with the 
same motive and this motive was to arrest the hon'ble legislator, SM Prem 
Singh Dattigaon by taking him out from Vidhan Sabha Complex by 
allurement or force. This was the reason that when Shri Dattigaon protested, 
he was manhandled and attempt was made to take him outside the Westem 
gate of the Vidhan Sabha Complex. 

The statements given by Sarvashri Choudhary, Blsen and Bachan Singh 
before the Committee were quite contradictory and the three persons tried 
their best to hide the true story. They even obtained service entry passes 
from the Chief Security OffIcer's room to justify their entry Into the Vldhan 
Sabha Complex. In this context, the statement of Bachan Singh needed to 
be noted that he had got his entry pass from the office situated near the 
Eastern Gate whereas after the scrutiny of the entry pass and the entry 
made in the Chief Security Officer's office, It was observed that the entry 
pass was issued from the Chief Security Officer's room. 

The Committee came to the conclusion that the statement given by 
Shri Pram Singh Oattigaon in connection with the said incident and which 
had been confirmed by Shri Ravindra Choubey and Shri Hari Singh Narwarla 
was trustworthy. 
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The Committee concluded that the Deputy Superintendent of Police 
Shri R.K. Choudhary and City Police Inspector Shri Ajay Singh eisen did not 
take any action against Shri Bachan Singh for his misconduct and indecent 
behaviour with Shri Dattigaon even aHer repeated requests from other 
Honourable Legislators to intervene in the matter. They were, therefore, 
indirectly supporting SM aachan Singh's misconduct with SM Dattigaon. It 
is thus proved beyond doubt that Shri R. K. Choudhary, DSP, Shri Ajay 
Singh Bisen, City Police Inspector and SM Bachan Singh, Police Officer had 
entered into the prohibited area of the Vidhan Sabha Complex and therefore 
all these three persons were guilty of the contempt of the House. 
Entering into the Vidhan Sabha Complex with the intention to arrest the 
Hon'ble Legislator and the Indecent behaviour with him constitute contempt 
of the House and is a breach of privilege as the Vidhan Sabha Complex 
comes under the jUrisdiction of the Speaker. 
Hence, the Committee recommended that the DSP, SM A. K. Choudhary, 
City Police Inspector, Shri Ajay Singh Bisen and Police Officer, Shri Bachan 
Singh should be called in to the bar of the House and reprimanded. 
Subsequently on 8 August 1991, the Speaker asked the Security Oficer to 
bring Shri R. K. Choudhary, Shri Ajay Singh Bisen and Shri Bachan Singh to 
the House successively who were then reprimanded tum by tum. 

MAHARASHTRA LEGISLATIVE ASSEMBLY" 

Alleged casting of reflections on the Speaker and the House : On 20 
June 1990, Sarvashri B. A. Desai, Madan Bafna, Madhukar Pichad, Dilip 
Sopal, Sunil Shinde, Anil Varahde, Ramesh Debe, Eknath Gaikwad and 
Syyed Ahmed. all members, gave a joint notice of question of privilege 
and contempt of the House against Shri Ramdas Nayak, ex-MLA and 
Municipal Councillor and Shri Dharamchand Choradia, General Secretary, 
BJP, Maharashtra State, for allegedly casting reflections on the Speaker 
and the House in a press conference jointly held by them on 19 June, 
1990 at Bombay. 

The members referred to the news items published in this regard in the 
Lok Satta, Times of India, Free Press Journal, The Daily and Indian 
Express dated 20 June 1990 and the Independent dated 21 June 1990 
wherein there were references to the impungned remarks made against 
Shri Madhukarrao Choudhary, Speaker, Maharashtra Legislative Assem-
bly, by Sarvashri Ramdas Nayak and Dharamchand Choradia. They 
alleged that the remarks were scurrilous, insulting, crass, defamatory and 
cast aspersions on the character and moral integrity of the Speaker 
thereby lowering the dignity of the high office of the Speaker in the minds 
of the general public and thus tarnished the image of the august House. 

The said press conference was held pursuant to the judgement 
delivered earlier by the learned Additional Chief Metropolitan Magistrate, 
Fourth Court, Girgaum, Bombay, in a case filed against Shri Ramdas 
Nayak, ex-MLA and Municipal Councillor, by one Shri V.K. Netare, 
Administrator of the Chetana Group of Colleges, Bandra (East) acquitting 
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Shri Ramdas Nayak against the complaint made therein. It was alleged at 
the said conference that Shri Netare had filed the case against 
Shri Ramdas Nayak at the behest and instigation of Shri Madhukarrao 
Choudhary, Chairman, Chetana group of Colleges, and thal' this act was 
done by Shri Choudhary vindictively because Shri Nayak earlier had also 
made charges of corruption, against the Educational Institution headed by 
Shri Choudhary. The judgement was thus held to be a clear reflection on 
Shri Choudhary's character, integrity and his alleged failure to uphold the 
high democratic traditions. A demand was, therefore, made by Sarvashri 
Ramdas Nayak and Dharamchand Choradia for the resignation of 
Shri Choudhary from the Office of the Speaker. 

The matter was ret8rred to the Committee of Privileges by the Chairman 
for examination, investigation and report. 

The Committee of Privileges, after examining in person Shri B.A. Desai, 
member, and after considering the jOint written statement of Sarvashri 
Ramdas Nayak and Dharamchand Choradia, and of Shri B.A. Desai, in 
their report presented to the House on 7 December, 1990 reported inter-
alia as follows: 

The Committee felt that both Shri Nayak and Shri Choradia, as persons 
holding responsible positions in society and one of them (Shri Nayak) 
happening to be a former member of the Assembly, were quite aware of 
the rights and privileges of the members as well as of the Legislature and 
they should have been fully aware of the consequences that would follow 
when they jOintly made such scurrilous and derogatory remarks aDout the 
Speaker. The Committee was astonished to see that instead of having a 
sense of remorse and regret, both of them went on submitting written 
statements which contained some unsavoury remarks and further tended 
to aggravate the offence. 

The concluding paragraph of the judgement on which Shri Ramdas 
Nayak and Shri Dharamchand Choradia based their allegations against 
Hon. Speaker read as follows: 

"There also appears much truth in the defence of the accused that as he 
had made complaints against the management of Chetana Trust of which 
the Complainant was the administrator as stated above, the Complainant 
got annoyed and hence he filed his case against the accused". 

After going through the above observation of the Hon. Magistrate, the 
Committee observed that no same person would come to the conclusion 
that the Migistrate had cast any aspersion on the Speaker, Shri Madhukar-
rao Choudhary as it was devoid of any allegation of misuse of office. 
Nowhere in the entire judgement was It mentioned that Shri Netare had 
filed the case in 1983 against Shri Ramdas Nayak at the behest of the 
Speaker. Since this case pertained to the period when Shri Madhukarrao 
Choudhary was not holding the office of Speaker, not even that of 
member of the House the question of misusing the same would not arise 
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at all. It was, therefore, apparently clear that it was a deliberate attempt on 
the part of Shri Ramdas Nayak and Shri Dharamchand ChGradia to give a 
distorted version of the said judgement so as to malign the image of the 
Speaker and to bring into odium the high office of the Speaker. Therefore, 
Shri Nayak and Choradia cOmmitted breach of privilege and contempt of 
the office of the Speaker and of the Maharashtra Legislative Assembly. 

The Committee, recommended that Shri Nayak and Shri Dharamchand 
Choradia be imprisoned for a period of f.urteen days in Civil Jail. 

In view of the fact that the persons committed to prison would be 
released on prorogation of the Assembly Session, the Committee recom-
mended that if the period of imprisonment undergone during the Session 
fell short of the required number of days as a result of the prorogation of 
the Session, they be committed to prison again in the succeeding 
Sessions so as to make up the aggregate period of their imprisonment in 
one or more Sessions hereafter: 

Judging from the writing and undignified language used by Shri Ramdas 
Nayak in his letter, addressed to all the members of the Privileges 
Committee, the Committee held that Shri Nayak attempted to maliciously 
attack the members of the Committee and thereby showed utter disregard 
to the dignity of the House. He had also attempted to prejudge the 
working of the Committee with caprice, malice and misconception. The 
Committee recommended that Shri Ramdas Nayak be imprisoned for a 
further period of one additional day in Civil Jail. 

The House concurred with the findings of the Report of the Committee 
and strongly condemned Shri Ramdas Nayak and Shri Dharamchand 
Choradia for their action. Though the Committee recommended fifteen and 
fourteen days imprisonment in Civil Jail in respect of Shri Ramdas Nayak 
and Shri Dharamchand Choradia respectively, the House resolved that 
each of them should be awarded one day's imprisonment in Civil Jail. 

HOUSE OF REPRESENTATIVES (AUSTRALIA) 

Alleged premature publication of the proceedings of a Parliamentary 
Committee by a newspaper: On 17 September 1990, Dr. A. Theophan-
QUs, a member, raised in the House a question of privilege pertaining to 
the alleged premature publication of the proceedings of the Joint Standing 
Committee on Migration regulations in the form of an article entitled 'Lift 
ban on HIV partners' by Martin Daly in the Melbourne Sunday Herald 
dated 16 September 1990. The Committee viewed this article seriously as 
it appeared to reveal knowledge of a submission to the Committee which 
the Committee had determined should be treated as confidential. The 
Committee determined by resolution that it constituted substantial interfer-
ence with the work of the Committee. 

On the same day, the Speaker observed that the Committee itself 
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should consider taking steps to ascertain the source of disclosure before 
the matter was referred to the Committee of Privileges. 

As o;uggested by the Speaker, the Joint Standing Committee on 
Migration Regulations, in the first instance, took steps to seek to ascertain 
the source of disclosure at their end. 

On 18 September 1990, Dr. Theophanous, reported to the House on 
behalf of the Committee that as Chairman of the Joint Standing Commit-
tee on Migration regulations, he had asked the following two questions 
from seven members of the Committee and the Committee's staff: 

(i) "Have you, on any occasion, provided or assisted or allowed to be 
provided to Mr. Daly or any other journalist information confidential 
to the Committee?" 

(ii) "Have you supplied to Mr. Daly or any other journalist material 
which is confidential to the Committee or material which is co\iElred 
by parliamentary privilege?" 

Dr. Theophanous further reported that all members, including himself, 
answered 'no' to those questions and that the Committee's staff members 
had also responded in the negative. 

Subsequently, on 19 September, 1990, Dr. Theophanous moved the 
motion for referring the matter to the Committee of Privileges. 

The matter was accordingly referred to the Committee· of Privileges. 

The Committee of Privileges, after conSidering all the relevant docu-
ments, in their report held inter-alia as follows: 

In the absence of disclosure either from the members or staff of the 
Joint Standing Committee on Migration Regulations reported by the 
Committee, the Committee of Privileges considered that it was possible 
that the submission in question, or details of its contents, might have been 
disclosed by persons other than those associated with the Committee, tor 
instance by those responsible for the submission or other persons who 
might tlave become aware of its contents. The Committee therefore 
contacted a representative of the Gay and Lesbian Immigration Task 
Force (GLlTF) seeking information as to the circulation given to the 
submia:.ion before and after it was lodged, information on steps taken to 
ensure its confidentiality and information as to whether those who might 
have had access to its details were made aware of its confidentiality. 

On 5 November, a response .. was received from GLITF. In analysing this 
response, the Committee considered that the following points were 
partifi:ul'irly relevant: 

"GUTF had made a submission to the Joint Select Committee on 
Migration Regulations on 22 January 1990, and later, on 11 July, lodged 
the same submission with the Joint Standing Committee, which was 
estaDlished in the new Parliament; 
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GLlTF did not ask that the submission be kept confidential (not that this
fact meant that the submission should not have been treated as
confidential);
A draft of the submission was circulated amongst GLlTF members in
Sydney, Melboume, Adelaide and Canberra. It was probable that at least
60 members viewed and retained copies of either the draft or the final
version.

Although GLlTF urged members not to circulate its submission, it did not
inform its members that the submission was confidential and it appeared
that those responsible were not aware of the parliamentary rule in this
matter;

GLlTF sent copies of its submission to two other organisations and .to two
persons".

In view of the extensive dissemination of the submission, the Committee
recognised that there was a large· number of possible sources of
disclosure. The Committee also recognised that as an identical submis-
sion had been presented by GLlTF to the Joint Select Committee on
Migration Regulations in January, it was theoretically possible that
disclosure had been made by a person or persons associated with the
Select Committee. Further, it was possible, indeed probable, that a
number of those persons who would have had access to a copy of the
draft or the final submission, would not have been aware of the
parliamentary prohibition on publication of submissions before or unless
their publication was authorised by the Committee in question. The extent
of the publication of the submission was such, however, that this
Committee concluded that it was quite unlikely that further inquiry would
enable it to bring the matter to a more satisfactory conclusion.

The Committee concluded that in the circumstances of the widespread
dissemination of the submission, and the apparent ignorance of the
relevant parliamentary rules on the part of many involved, it was at least
probable that the person or persons responsible for the disclosure(s) did
not act with deliberate intent to breach the prohibition on unauthorised
disclosure.

The Committee recommended that in the light of its findings, no further
action be taken by the House in the case.
No further action was taken by the House in the matter.
Alleged obstructions to a member in performing his parliamentary

duties: On 13 September 1990, Mr. G.G.D. Scholes, a member, raised as
a matter of privilege a letter which was sent to him on 6 September 1990
by a firm of solicitors, Dunhill Butler, signed by one Mr. A. Elder. The
member quoted from certain paragraphS in the letter and stated that if he
were to comply with the requests set out in the letter, it would result in his
being inhibited in the performance of duties as a member. The letter,
among other matters, asked the member not to distribute further a
document which he had distributed to members of branches of the
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Australian Labour Party in Corio relating to the activities of the Forrow 
Group or a'3 It is often known the Pyramid Building Society. The letter 
further asked the member to tell people, to whom the document had 
already been distributed, to put it to one side, and further to refrain from 
making such statements in the furture. 

Citing from a similar case in 1947 of the UK House of Commons' 
Committee of Privileges Report and from the House of Representatives 
Practice, the Speaker observed subsequently on 17 September 1990 that 
any attempt by any improper means to influence or to impair a member's 
conduct or future performance was a contempt. 

The matter was referred to the Committee of Privileges for examination, 
investigation and report .. 

The Committee of Privileges, after examining in person Mr. G.G.D. 
Scholes, member, and considering all the relevant documents, reported 
inter-alia as follows: 

The essential question for determination by the Committee was: 

~  the action of Mr. Elder in writing to Mr. Scholes in the terms that he 
did in the letter complained of, constitute a contempt?' 

There was no suggestion that the actions of Mr. Scholes in publishing his 
letter to members of his party in his electorate were absolutely privileged, 

i.e. immune. Mr. Scholes confirmed his awareness of this in his evidence 
to the Committee. The substance of Mr. Scholes' concern was rather his 
belief that, if he complied with the requests, Mr. Eldef made of him, he 
would be inhibited in carrying out his duties as a member. 

The Committee felt, the House did indeed have the power to act to 
protect a member from conduct which amounted or was intended or likely 
to amount, to an improper interference with the free performance by the 
member of his or her duties as a member (Parliamentary Privileges Act, 
1987, Section 4). Thus  although actionS such as those of Mr. Scholes 
which gave rise to Mr. Elder's letter might not be absolutely privileged, it 

would be possible for the House to hold that, even if they did nCit breach 
any specific right or immunity, they were contempts. 

Mr. Elder's letter was certainly an explicit attempt to influence 
Mr. Scholes. But the test to be applied  was to assess whether Mr. Elder's 

actions constituted a contempt in regard to the requirements of section 4 
of the Parliamentary Privileges Act, 1987, and were accordingly improper. 

In the view of the Committee, there were two matters under which the 
possibility of a contempt could be considered. First, did the action of 
Mr. Elder in writing to Mr. Scholes and asking him to take the actions 
Mr. Elder sought, and stating what he (Mr. Elder) would dO ....... if 
Mr. Scholes did not comply, itself constitute contempt - i.e. was the 
whole action of Mr. Elder in this matter a contef'npt? On this aspect, the 
Committee recognised the need for mef'nbers to be able to act effectively 
and appropriately in carrying out their responsibilities. Nevertheless, the 
essential point is that members do not enjoy absolute immunity in their 
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ordinary work, rather their immunity is confined to their participation In 
proceedings in Parliament. This narrow drawing of the ambit of absolute 
privilege reflects a proper concem that the rights and immunities of 
members should be limited to those considered absolutely necessary for 
the per10rmance of their duties and for the work of the House. It reflects a 
recognition of the legitimate rights of others in the community. 

Considering Mr. Elder's letter in the context of Mr. Scholes action in 
distributing the material he did distribute, the Committee concluded that 
Mr. Elder's basic action in writing the letter of 6 September should not be 
seen as an attempt at improper inter1erence with Mr. Scholes' work as a 
member. whilst the Committee was mindful of Mr. Scholes' position in the 
whole matter, Mr. Elder's letter, in its view, needed to be seen as a 
response on behalf of a person claiming to be affected by the actions of a 
member. The Committee did not believe the !;louse would want members 
of the public to feel that they could not respond, or have responses made 
on their behalf, in appropriate terms, when matters of personal interest to 
them arise as a result of the actions of members. 
The second possibility was more specific and concerned tho request in 
Mr. Elder's letter that Mr. Scholes 'refrain from making such statements In 
the future.' 
On this, the Committee could· find out that Mr. Scholes did not feel 
Mr. Elder's request that he refrained from making such statements in the 
future was an attempt to intimidate him in per10rming his work in the 
Parliament. 
The Committee, however, believed that this particular statement of 
Mr. Elder's should be considered in the context of the events which 
preceded it, namely Mr. Scholes' actions in distributing hIS circular within 
his electorate. Further, there was no explicit reference in the letter to 
debates or the proceedings in the House. In the circumstances, and 
having regard to the nature of the letter itself and the words actually used, 
the Committee concluded that there was not sufficient evidence to lead It 
to a conclusion that the particular statement should be found to constitute 
an attempt by improper means to influence Mr. Scholes in respect of his 
participation in proceedings in Parliament. 

The Committee concluded that the action of Mr. Elder in writing to 
Mr. Scholes in the terms that he did in his letter did not constitute a 
contempt of the House. 

In view of its finding, the Committee recommended that the House take 
no further action in this matter. 

No action was taken by the House in the matter. 
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PROCEDURAL MATTERS 

LOK SABHA 

Instance when time for presentation of Railway Budget was changed 
twice:The Railway Budget for 1992-93 was to be presented on 25 
February 1992 after Question Hour and members were accordingly 
Informed through Bulletin Part-II. On 25 February, the Minister, of RaIl-
ways, Shri C.K. Jaffer Sharlef, in his letter to the Speaker, requested that 
the Railway Budget be presented at 1700 hrs. on 25 February 1992. His 
request was agreed to and members were informed accordingly through 
Bulletin Part-II. 

On 21 February 1992, the Leader of Opposition in Lok Sabha, Shri L.K. 
Advani , in a letter to the Speaker, Shrl Shivraj V. Patll, requested that as 
per convention ~  Budget should be presented on '25 February 1992 
after Question Hour and also raised the issue in the House on 
24 February 1992. On the Prime Minister agreeing to it, the Speaker 

announced that the Railway Budget would be presented after Question 
Hour. Members were accordingly informed through Bulletin Part-II once 
again. The Minister of Railways, thereupon presented the Railway Budget 
after Question Hour on 25 February 1992. 

... 

Permission to a Minister to lay on the Table a document, listed in the 
Agenda for the next sitting: The Summary of  the recommendations 
contained in the interim report of Dr. Raja Chelliah Committee, which was 
constituted to examine the structure of direct and indir9Ct taxes, was to be 
laid on the Table on 3 March 1992 as per the List of Business issued for 
that date on 28 February 1992. However, on 29 February 1992, before the 
presentation of the General Budget for 1992-93, the Leader of the 
Opposition and some other members demanded that the document In 
question might be laid on the Table on that very day. The Finance 
Minister, Dr. Manmohan Singh, thereupon, with the ~  of the . 
Speaker, laid the document on the Table of  the House, before the 
commencement of the Budget speech. 

218 
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Presiding Officers not to subject to the jurisdication of Judiciary: On 9 
March 1992, the Speaker Lok Sabha, Shri Shivraj V. Patil, referred to the 
receipt of a notice from the Supreme Court by the former Speaker· Lok 
Sabha, Shri Rabi Ray, in connection with impeachment proceedings 
against a Supreme Court judge and inter-alia observed as follows: 

"The hon. Presiding Officers may not subject themselves to the jurisdlca-
tion of the judiCiary. We, as a very responsible instiMion, like to protect the 
prestige and dignity of the Legislature. Now here we have to strike a baJane 
and that is very very important. 

The Papers may be given to the Court and Court can decide in whatever 
fashion they want to. This matters can be brought to the notice of the Law 
Ministry also and the point of view of the Legislature can be presented to the 
judiciary through the Law Ministry if it is necessary. But on the one hand, we 
will give the papers and we would accept and respect the decision, but on 
the other hand, we would not expect the Presiding Officers to go to the Court 
and subject themselves to the jurisdiction of the Court. That was the view I 
had expressed. And at the same time, I had said that .1 would bring this 
matter to the notice of this august House and with their agreement only we 
would come to a conclusion. So, I have brought this view to your notice. 
And, I think if it is agreeable to us, we will follow this. The House then 
agreed to that." 

It is the Speaker's prerogative to allow a Calling Attention: On 11 March 
1992, after the Question Hour, Shri Rupchand Pal and some other 
members raised the issue of a strike in the Jute Mills in West Bengal. Shri 
Sudarshan Roychoudhury and some other members submitted that a 
Calling Attention on the subject be allowed. The Deputy Speaker, who 
was in the Chair, observed that a Calling Attention was under considera-
tion by the Speaker. The Minister of State for Parliamentary Affairs, Shri 
P.R. Kumaramangalam, thereupon, clarified that admission of Calling 
Attention was the prerogative of the Speaker. 

Instance of the House being presided over by a member who was 
not on the panel of Chairmen: On 12 March 1992, during a 
combined discussion on' the Railway Budget and other related items, 
Shri P.R. Kumaramangalam, Minister of Parliamentary Affairs, suggested 
that since the Chairman, Shri P.M. Sayeed was to go and as neither 
the Speaker nor the Deputy Speaker nor any member on the Panel of 
Chairmen was available to preSide, Shri Nirmal Kanti Chatterjee, a 
member might take the Chair. The HoljS8 agreed to that. Shri Chatterjee, 
thereupon presided over the House from 17.50 hrs. till the House 
adjoumed at 18.23 hrs. 
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Events covered in this Feature are based primarily on Press reports and, as 
such, Lok Sabha Secretariat does not ac:eept any responsibility for their 
accuracy, authenticity or veracity. . 

-Editor 

INDIA 

DEVELOPMENTS AT THE UNION 

Developments in Janata Dal: On 1 January, Janata Oal President Shri 
S.R. Bommai issued show-cause notices to Shri Rasheed Masood, Shrl 
Harpel Panwar and Shri Satyapal Singh Yadav,' all MPs, asking them to 
explain why disciplinary action should not be taken against them for anti-
party activities. On 4 January, Shri Bommai expelled all the three MPs 
from the Janata Oal. 

On 15 January, the Speaker, Lok Sabha, Shri Shivraj V. Patil declared 
that Mr. Ajit Singh "will be seated sparately outside the Janata Dal bloc 
for the purpose of functioning" in the Lok Sabha. Meanwhile, the Delhi 
High court stayed the expulsion of Shri Ajit Singh and three other MPs 
from the Janata Dal till 20 January. 

On 19 January, the Janata Dal National Executive adopted a resolution 
expelling the four MPs from the primary membership of the party for six 
years. The Delhi High Court, on 20 January, declined to extend the interim 
stay on the expulsion of the MPs. 

On 5 February, a faction of the Janata Dal held a meeting of the 
National Executive and elected Shri Ajit Singh as the party President and 
authorised him to take action against Shri S.R. Bommai and Shri V.P. 
Singh. 

~ 
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Ordinance on countermanding of elections. On 4 January, President 
Shri R. VenKataraman issued an Ordinance amending the Representation 
of the People Act, 1951 to restrict countermanding of elections only on the 
death of a candidate of a recognised political party. It would apply to the 
whole of the country, and came into force with immediate effect. 

On 11 March, the Rajya Sabha passed the Representation of the 
People (Amendment) Bill, 1992 replacing the Ordinance. The Bill was 
passed by Lok Sabha on 18 March 1992. 

Ordinance on campaign period: On 10 January, the President promul-
gated an Ordinance reducing the campaigning period for Lok Sabha and 
Assembly elections from a mininum of 20 days to 14 days. 

Death of members: Congress(l) member of Rajya Sabha, Shri Sat Paul 
Mittal, passed away on 12 January. 

Shri Senapathi Gounder, Congress(l) mpmber of Lok Sabha from Palani 
constituency, passed away on 25 February. 

SC ruling on disqualification issue: On 18 February, the 
Supreme Court ruled that a member of Parliament or of a State 
Legislature can be disqualified for defying a whip only on two counts-
voting on a motion of confidence or no-confidence or when the matter 
relates to the programmes and policies of the political party. The Court 
was delivering its detailed reasoning on the November 1991 judgement 
holding the anti-defection law constutional while striking down Para 7 of 
the Tenth Schedule of the Constitution. 

Newly elected LS members from Punjab: The following were declared 
elected to Lok Sabha from Punjab in the elections held on 19 February: 
Smt. Sukhbuns Kaur-Gurdaspur; Shri Raghunandan Lal Bhatia-Amritsar; 
Shri Surinder Singh Kairon-Tarn Taran; Smt. Santosh Chowdhary-Phillaur; 
Shri Kamal Chaudhary-Hoshiarpur; Shri Harchand Singh-Ropar; Shri Sant 
Ram Singla-Patiala; Shri Gurcharan Singh Galib-Ludhiana; Shri Kewal 
Singh-Bhatinda; Shri Jagmit Singh Brar-Faridkot; Shri Gurcharan Singh 
Oadahoor-Sangrur; and Shri Mohan Singh-Ferozepur. Of the twelve 
elected, except for Shri Mohan Singh who was returned on the Bahujan 
Samaj Party ticket, all others belonged to Congress(I). 

Der-ecognition of Parties: On 21 February, the Election 
Commission derecognised three national parties-Janata Oal (Samajwadi); 
Lok Oal; and Indian Congress (Socialist-Sarat Chandra Sinha). It also 
derecognised 10 state parties. They are: Democratic Party (Mizoram); 
Kerala Congress; Nagaland Peoples Party; Pattali Makkal Katchi (Pon-
dicherry); Peasants and Workers Party of India (Maharashtra); Peoples 
Party of Arunachal; Plains Tribals Council of Assam; Pondicherry Manila 
Makkal Munnani; Revolutionary Socialist Party (Kerala); and United 
Minorities Front (Assam). 

Minister to assist PM: According to a Rashtrapati Bhaven communi 
que issued on 23 February, the Minister of State for Coal, Shri P.A. 
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Sangma, would also assist the Prime Minister, Shri P.V. Narasimha Rao in 
the wort< of the Ministry of Labour. 

Budget Session of Parliament: The Budget Session of Parliament 
started on 24 February with the customary President's Address to the 
members of the two Houses assembled together in the Central Hall. 

The motion of thanks on the' President's Address was passed by the 
L.ok Sabha and the Rajya Sabha Oil 9 and 10 March 1992, respectively. 

Notice on CEC's impeachment: On 4 March. the National Front-left 
Front combine submitted to the Speaker, lok Sabha, Shri Shivraj V. Patll, 
a notice signed by 122 MPs for the impeachment of the Chief Election 
Commissioner, Shrl T.N. Seshan. 

Rajya Sabha elections,' On 16 March. the following were declared 
elected unopposed to the Rajya Sabha: 

Andhra Pradesh: Shri V. Hanumantha Rao, Shri V. Rajeshwar Rao, Shrl 
A.S. Chowdhrl Shrl G. Prathapa Reddy (all congress-I; Smt. Renuka 
Chowdhury (TOP); and Shri N. Girl Prasad (CPI). . 

Kerala: Shri T. Balakrishna Pillai (Congress-I); Shri B.V. Abdulla Koya 
(Muslim League); and Shrl M.A. Baby (CPI-M). 

On 24 March. the following were elected to Rajya Sabha: 
Assam: Shrl Matang Singh (Congress-I); and Shrl Tara Charan Mazum-

dar (Independent). 
Himachal Pradesh: Shri Maheshwar Singh (BJP). 
Karnataka: Smt. Margaret Alva, Shri Satehidananda, Shri K.R. Jay-

8deYappa and Shri Gundappa Korwar(all Congress-I). 
Nagaland: Shrl Vizol (Nagaland People's Council) 
Tripura: Shrl Sudhir Ranjan Mujurndar (Congress-I). 
Shiv Sana group in Lok Sabha: On 6 March, the Speaker, L.ok Sabha, 

Shri Shlvraj. V. Patil recognised Shri Ashokrao Deshmukh and Shri 
V11asrao Gundewar as a separate group of the Shiv Sena in lok Sabha. 
The group would be known as Shiv Sena(B). 

Developments in Talugu Dasam Party: On 12 March, eight Telugu 
Desam Party members of lok Sabha wrote to Speaker Shri Shivraj Patil 
requesting that they may be allotted separate seats in the House as the 
parent party had split on 6 March. They are: Sarvashrl Vijayakumar Raju, 
K.V.R. Chowdhary. K.P. Reddaiah Yadav. S. Thota Subba Rao, A. 
Indrakaran Reddy, G. Ganga Reddy, G.M.C. Balayogl. and B.B. Ramaiah. 
Later, three of these-Sarvashri B.B. Ramaiah. G.M.C. Balayogi and S. 
Thota Subba Reo-retracted from the move. 

On 13 March. the $peaker recognised the five-member group led by 
Shri Vijayakumar Raju and allotted them new 88ats and division numbers. 
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Later, Shri S. Thota Subba Rao informed the Speaker that he stood by his 
eartler decision to join the new group, following which the Speaker 
directed that he be treated as a member of that group. 

On 14 March, TOP President Shri N.T. Rama Rao expelled Shri P. 
Upendra and the six Lok Sahba members who were allotted separate 
eeata in the House from the party for anti-party activities. 

On 18 March, Rajya Sabha Chairman, Dr. Shanker Dayal Sharma 
granted Shri P. Upendra the status of "a member without any party 
affiliation" . . 

Resignation of Minister: On 31 March, the Minister of External Affairs, 
Shrt Madhavslnh Solanki resigned from office. Earlier, the Opposition had 
demanded his resignation he had sought to influence the Bofors probe by 
handing over a memorandrum to the Swiss Foreign Minister Mr. Rene 
Felber during his visit to Switzerland. 

AROUND THE STATES 

BIHAR 

Removal of Minister: On 15 January, Chief Minister Shri Laloo Prasad 
Yadav dropped Tourism Minister Shri Hind Kesri Yadav from the council of 
Ministers. 

Death of MLAs: Congress (I) MLA, shri T. Machirai Munda, passed 
away on 23 March. 

On 28 March, Congress (I) MLA Shri Hemant Sahi was crttically Injured 
In a shoot-out near Goraul. He succumbled to the injuries on 30 March. 

Termination of membership of MLAs: On 25 March, Speaker Shri 
Ghularn Sarwar terminated the membership of three MLA for criminal 
misconduct, hooliganism and mischief directed at the Speaker, after the 
House adopted a motion to that effect. They were: Shri Sakuni chaudhary 
and Shrl bachcha Choubey of Congress (I) and Shri Awnish Kumar Singh 
of the BJP. 

On 27 March, the Patna High Court stayed any action on the notification 
of the state assembly which sought to terminate the membership of the 
three MLAs. 

GOA 

Dismissal of petitions against eM, MLAs: The Goa Bench of the 
Bombay High Court, on 4 February, disallowed two writ petitions seeking 
dllqualification of the chief Minister Shri ravl Naik and six other Ministers 
from the membership of the state Assembly. 

GUJARAT 

Death of MLA: Congress (I) MLA Shri Vlrji Munla passed away on 15 
March. 
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KARNATAKA 

Death of Minister: Shri K.H. Patti, Minister for Rural development, 
PMled away on 9 February. 

MADHYA PRADESH 

Reshuffle of portfolios: On 9 February, Chief Minister Shri sunder Lal 
Patwa took over from Shri Kailash Chawla the portfolios of Home and 
Culture and from Dr. Rajendra Prakash Singh the Departments of Public 
Health and family Welfare. 

MAHARASHTRA 

Death of MLA: Shiv Sena MLA, Shri Vlthal Chavan, was shot dead by 
unidentified assaHants at Parel on 23 March. 

Reshuffle of portfolios: In a reshuffle of portfolios on 22 March, shri 
Babasaheb Kedar was divested of Rural Development and given forest, till 
ttW'I held by ahri Dhannarao Atram. Irrigation and command Area 
Development Authority was taken away from Shri Ranjit Deshmukh ana 
he was instead given portfolios of Planning and Protocol, held by Shri 
Praveen Bhosale and Shri Arun GUjarati, respectively. Dr. Patangrao 
Kadam was given additional charge of Irrigation and Command Area 
OeYeIopment Authority, besides education and Technical Education. The 
Department of Rural Development was allocated to Shri Bapusaheb Thite 
In addition to Home. 

Developments in Shiv Sena: On 27 March, the six-member Shiv Sena 
(B) split giving rise to a three-member Shiv Sana (C); they, however, 
joined congress (I) later. The three members are: shri Hanumant Bobde, 
Sh,; Marotrao Shinde and Shri DUip Desai. The other three returned to the 
ShIv Sena.They are: Shrl Gulabrao Gawande, Shri Prakash Bharsakale 
Md Shri Baban Gholap. 

MANIPUR 

Matters relating to disqualification of MLAS: On 2 January, the Supreme 
Court I8f'Yed a show-cause notice on the Speaker of the state Legislative 
Al8embly, Shri H. Borababu singh, for contempt of court for not 
Implementing its orders overruling the disqualification of seven MLAs. 

On 17 January, the Supreme Court directed the Speaker to reply within 
ten days to a contempt petition filed by seven MLAs for disobedience of 
.. eartier order quashing their disqualification by him. In his submission, 
the Speaker said that he had not flouted any Court order. On 31 January, 
the Supreme Court asked the speaker to state in writing latest by 10 
February that he would respect the Court's order in terms and in spirit. 

The Speaker dlsquaHfled three more MLAs, Sarvashri T. Krishna Singh 
(JMata Oal) , Selkai Hrangchal (Janata Oal) and Holkhomang (Con-
gNU-S), on 31 January. 

The Constitution Bench of the Supreme Court, on 27 February, decided 
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to initiate contempt proceedings against Speaker Shri Borobabu singh for 
wilfully disobeying the orders and judgement of the Court. 

On 6 March, the Supreme Court directed the Secretary of the Manipur 
Legislative Assembly and other concerned authorities to make payment of 
salaries and allowances to the seven MLAs whose disqualification by the 
speaker was quashed by the Apex Court in November 1991. 

On 24 March, the Supreme Court granted another opportunity till 31 

March to the speaker to file a satisfactory affidavit on why contempt 

proceedings should not be initiated against him. The Speaker, on 31 
March, filed an affidavit stating that he would not take any actlon or omit 
to take any action inconsistent with the Court's order. 

Political developments: On 2 January, the Janata dal and the con-
gress(S) revoked the suspension orders on former Health Minister Shri 

Sefkai Hrangchal and former Industries Minister, Shri Holkhomang Haokip. 

On 6 January, forest Minister Shri T. Krishna Singh and Minister of state 
for Works, Shri Oaising Panmei withdrew their support to the Government. 
Three MLAs-Sarvashri Hidam Bldur, B.D. Behring and selkai Hrangchal-

all belonging to Janata Oal, also withdrew their support. Speaker' Shri 

Borababu singh, meanwhile, cancelled the Assembly Session which was 
to begin on 8 January. 

On 7 January, president's rule was imposed In the state and the 
assembly kept under suspended animation. 

MEGHAlAVA 

Political development: Three MLAs belonging to the Meghalaya United 
Parliamentary Party-Sarvashrl Chesterfield Marak, Sherjl Sangam and 

P.O. Sangam--joined the Congress(I)-IecI United Meghalaya Parliamen-

tary Forum on 23 January. 

Swearing in of Ministry: A Congress (I)-led United Meghalaya Par-
liamentary Forum Ministry, headed by Shri D.O. Lapang, was swom in on 

5 February. The Ministry was expanded on 7 February. The following is 

the list of Ministers and their portfolios: 

Cabinet Ministers: Shri D.O. Lapang (Chief Minister): Finance, Cabinet 
Affairs, Personnel and Administrative Reforms Programme Implementa-
tion, Taxation, Election; Shri .~. Pohrmen (Deputy Chief Minister): 

Secretariat Administration, Food and Civil Supplies, Law, Parliamentary 
Aaffairs; Shri  Atul C. Marak: Public Health Engineering, Geology and 
Mining; Shri O.L. Nongtdu: Home (Police), Health and Family Welfare; Dr. 
R.C. Laloo: Industry, Excise; Shri Armison Marak: Cooperation, Relief and 
Rehabilitation, Stationery; Shri P.G. Momin: Education, Environment; Shri 
H.B.  Dan: Fuel Conservation, District Council Affairs, General Administra-
tion; Shri Crunden Sangma: Transport, Civil Defence, Home Guard; 
Shri H. Suchiang: Power, Information, and Public Relations; Shri chamber-
lain A. Marak: Science and Technology, Tourism; Shri .~. Rymbai: 
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Animal Husbandry, Dairy Development; Shri Chesterfield Marak: Agricul· 
ture, including Minor Irrigation; Shri Projend Sangma: Forest, including 
Social Forestry; Shri Pravin K. Raswai: Sports and' Youth Affairs, Border 
Area Development; Shrl Friday lyngdoh: Home (Passport); Shri Norwin 
SWlgma: Home (Jail), Stamp Registration, Fisheries; Smt. M. War: Social 
Welfare, Art and Culture; Shri Sherjee M. sangma: Public Works Depart-
ment; Shrl Ohabal Chandra Barman: Sericulture, Weaving; Shrl H.S. 
ShyIIa Community Welfare Rural De\/e/opment Ministers of State; Shri 
M.D. Kharkongor: Housing (Independent Charge); Shri l. Sang"la: labour 
(Independent charge): Shri Mountbatten sangma: Communication (Inde-
pendent Charge) also attached to the Migister of Industry). 

Confidence vote: On 19 February, the D.O. lapang Ministry won a 
conftdence motion in the State Assembly by a voice vote. 

NAGALAND 

State Assembly dissolved: On 27 March, Governor Shrl M.M. Thomas 
dissolved the state Assembly on the advice of Chief Minister Shri Vamuzo. 

PUNJAB 

Poll notification: On 24 January, the President issued a notification 
ceiling on the people to elect 13 members to lok Sabha in a poll on 19 
February. The Governor of Punjab also issued a similar notification for 
elections to the State Assembly. 

Two elected unopposed to State Assembly: The candidates of Akali Oal 
(K) and Congress (I), Capt. Amrinder Singh and Shri Oalbir Sll1Qh Oallke 
reepectively, were elected unopposed to the State Assembly from Samana 
Md Taran Taran constituencies, respsctivley, on 5 February, the last day 
for withdrawal of nominations. 

Election results: The party position in the state Assembly following 
elections held on 19 February Is as under: Total seats: 117: results 
declared: 117; Congress (1):86; BSP:9; BJP:6; CPI:4; Akali Oal (K):3; CPI 
(M): 1; Janata Oal: 1; UCPI: 1; Independents and others:6. 

Ministry sworn in: A 26-member Council of Ministers, headed by Shrl 
Beant Singh, was sworn on 25 February. One more Minister was Inducted 
on 26 February. 

The list of Ministers and their portfolios is as under: 
Cabinet Ministers: Shrl Beant Singh (Chief Minister): Personnel and 

General Administeration, Vigilance, Home and Justice, Industries, Infor· 
mation and Public Relations, Revenue and Rehabilitation, science, Tech-
nology and Environment, and other departments not specifically attached 
to any other Minister; Shrl Harcharan Singh: Irrigation and Power; Shrl 
Brahm Mohindra: Social. Welfare; Dr. Kewal Krishan; Finance, Planning 
and Local Government; Shrl Umrao Singh: Rural Development and 
Panchayats, Defence. Services welfare; Shri Oilbagh Singh: Agriculture 
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and Forests; Smt. Rajinder Kaur Bhatta: Food and Supplies; Shri 
Shamsher singh Oule: Excise and Taxation; Shri Lal Singh: Health and 
Family Welfare; Shri Balmukand Sharma: Relief and Resettlemenmt, 
Removal of Grievances, Pension and Welfare of Pensioners; Shri Sajjan 
Kumar Jakhar: Cooperation; Shri Harnam Oass Johar: Education and 

Languages; Shri Lakhmir Singh Randhawa: Technical Education and 
Industrial Training. Ministers of State with Independent Charge. Shri H.S. 
Sidhu: Animal Husbandry and Fisheries; Shri Joginder ~  Mann: PWD 
(Building and Roads) and Architecture; Shrl Guizar Singh: Labour and 
employment; Shri Jagjit Singh: Housing and Urban Development; Master 
Jagir Singh: Transport; Shri Mahinderjit Singh Bitta; Public Health; Shri 
Dharam Pal Sabharwal: Printing, Stationery and Freedom fighters' Cell; 
Shri Mohinder Singh kaypee: Youth Affairs; and Shri Karam Singh  Gill: 
Tourism and Culture (also attached to the chief Minister for the depart-

ment of Industries.) 

Ministers of State attached to Cabinet Ministers: Shri Gurmej Singh: 
Social and Women's Welfare and Welfare of Scheduled Castes and 
Backward Classes (attched to Shri Brahm Mohindra); Kum. Sushil 
Mahajan: Education and Languages (attached to Shri Hamam Dass 
Johar); Shri Surinder Kapur: Technical Education an,d Industrial Training 
(attached to Shri LakhmirSingh Randhawa); Shri jagmohaa Singh Kang: 
Revenue and Rehabilitation (attached to the Chief Minister); Shri Naresh 
Thakur: Defence Services welfare' (attached to Shri Umrao Singh). 

First Session of State Assembly: On 16 March, the Punjab Vidhan 
Sabha began its first Session with the Speaker pro-tem, SM Harcharan 
Singh Ajnala, administering oath to the newly elected members. 

Election of Speaker/Deputy Speaker: On 17 March Shri Harcharan 
Singh Ajnala of the Congress (I) was unanimously elected Speaker of the 
Vldhan Sabha. Shri Romesh Chander Dogra of Congress (I) was elected 
Deputy Speaker on 7 April 1992. 

RAJASTHAN 

Resignation of Ministers: Chief  Minister Shri Bhairon Singh Shekhawat 
.coepted the resignation of two Janata Dal (D) Ministers-Transport 
MInister shri Jagmal Singh Yadav and Agriculture Minister Shrl sampat 
Slngh-from the council of Ministers on 8 January. The resignations of 
Minister of State for Ayurveda, Shri Yogeshwar Garg and Minister of State 
for Tribal area development, Shri Chuni Lal Garsia were accepted by the 
Chief Minister on 23 January. 

ExpanSion of Cabinet: On 17 February, Shri Kailash Meghwal was 
Inducted into the State Cabinet as Minister of State. On 19 February, Shri 
Meghwal was given charge of Drought Relief and Rehabilitation, till then 
held by Km. Pushpa Jain who is also in charge of Tourism, art and 
Culture. Shri Vijay Singh Kjhala was made Minister without portfolios. 
Home Minister Shri' Digvijay Singh was given additional charge of 
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Transport while Energy Minister Shri Ramnarain Bishnoi would look after 
Agriculture. 

Swearing in of Governor: Dr. M. Channa Reddy was swor'1 in as 
Governor of Rajasthan on 5 February. 

TAMIL NADU 

New Minister: Shri R. Raghupathy was swam in as a Cabinet Minister 
on 27 February. He would look after the portfolios of Labour, Employment 
and Training, Urban and Rural Employment Programmes and Census. 

TRIPURA 

Resignation of eM: On 17 February, the Chief Minister Shri Sudhir 
Ranjan Majumdar submitted his resignation following the withdrawal of 
support by the Tujs, a coalition partner of the Congress (I). 

A 12-member congress (I) Tujs coalition Ministry, headed by Shri Samir 
Ranjan Barman, was sworn in on 19 February. The other Ministers are: 
Shrl Nagendra Jamatia; Shri Drau Kumar Reang; Shri Rabindra Deb 
Barma; Shri Kashiram Reang; Shri Birjit Sinha; Shri Ratan Chakraborty; 
ShrI Surajit Duria; Shri Billal Mian; Shri Rashik Lal Roy; Shri Moti Lal 
Saha; and Smt. Bibha Nath. 

In the allocation of portfolios announced on 25 February, Chief Minister 
Shri Samir Ranjan Barman retained 14 Departments including Home, 
Anance and Industry. All those Ministers who were there in the previous 
Cabinet retained their portfoliOS with minor changes. Shri Rashik Lal Roy, 
who was not In the previous Cabinet, was given Employment, Printing, 
Stationery and Jails. 

DEVELOPMENT ABROAD 

ALBANIA 

Election results: In the first round of parliamentary elections held on 
22 March, the Democratic Party won outright 79 of the 100 seat contested 
ending a half century of domination by the Communists. In the second 
round run-off elections on 29 March, the Democratic Party took all the 11 
seats contested. 

ALGERIA 

Political developments: On 12 January, President Mr. Chadli Benjedid 
resigned from office. Prime Minister Mr. Ahmed Ghozali announced that 
the Army was taking over law enforcement responsibility. The goveming 
Security Council later cancelled the second round of elections which was 
to be held on 16 January. A five-man Presidency called the High 
Committee of State took control on 15 January. 
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BULGARIA 

Election results: President Mr. Zhelyu Zhelev failed to win a clear 
majority in the first round of Presidential elections held on 12 January 
receiving between 43 and 45 per cent votes, short of the 50 per cent 
needed for outright victory. Mr. Zhelev, however, won 54.4 per cent of the 
votes in the run-off election held on 19 January and was re-elected 
President. 

CAMEROON • 
Election results: President Mr. Paul Biyaz's Cameroon People's Dem0-

cratic Movement won an absolute majority in Parliament in the elections 
held on 1 March. 

EL SALVAOOR 

Pact on ending civil war: On 16 January, Government and rebel leaders 
signed a pact ending the country's 12-year-old civil war. 

ESTONIA 

Resignation of Government: Prime Mi'1lster Mr. Edgar Savlsaar 
announced his Government's resignation on 23 January. The Parliament 
approved a new Government headed by Mr. Tijt Vjahi on 30 January. 

EUROPEAN PARLIAMENT 

New President: On 15 January, Mr. Egon Klepsch, a German Christian 
Democrat, was elected the President of the European Parliament. 

GEORGIA 

Political developments: On 2 January, Opposition leaders announced 
the formation of a miHtary council to replace Presider)t Mr. Zviad 
Gamsakhurdia who remained holed up in Parliament after 12 days of 
fighting. Mr. Gamsakhurdia fled the country to neighbouring Armenia on 6 
January. Acting Prime Minister Mr. Tengiz Suaga, appointed by the 
military council, announced the formation of a civilian coalition G0vern-
ment and promised elections by April this year. Mr. Gamsakhurdia 
returned to Georgia on 16 January and urged his supporters to fight 
against the military council. 

GeRMANY 

Resignation of Minister: On 31 March, Defence Minister Mr. Gerhard 
Stoltenberg resigned in the wake of allegations surrounding unauthorized 
8hipment of German tanks to Turkey. 

IRELAND 

New PM: Mr. Albert Reynolds was etected the new leader of the ruling 
coalition of Fianna Fail, following the resignation of Prime Minister Mr. 
Char1es Haughey on 10 February. 
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ISRAEL 

Resignation of Ministers: Two Cabinet Ministers-Mr Yuval Neeman and 
Mr. Rehavam Zeevi-resigned from the Cabinet on 19 January. 

ITALY 

Dissolution of Parliament: On ? February, President Mr. Francesco 
Cossiga dissolved the Parliament and called for elections on 5 April. 

JAMAICA 

New PM: On 31 March, Mr. P.J. Patterson was sworn in as the new 
Prime Minister in place of Mr. Michael Manley who resigned due to health 
reasons. 

KENYA 

Dissolution of Parliament: President Mr. Daniel Arap Moi dissolved the 
Parliament on 4 January. 

MALTA 

Election results: In the general elections held on 24 February, Prime 
MInister Mr. E. Fenech Adami's Nationalist Party won 51 per cent votes as 
.. nat 47 per cent won by its main rival, the Labour Party. 

MAURITIUS 

Mauritius becomes Republic: On 12 March, Mauritius became a 
Republic. Mr. Veerasamy Ringadoo took over as the country's first 
president. 

MONGOliA 

New name for the country: Mongolia's Leglslature-People's Great 
Hurti-adopted a new Constitution on 13 January and Officially named 
the country as the "State of Mongolia" dropping the prefix "People's 
Republic". 

RUSSIA 

Tartarstan in favour of independence: On 22 March, 61 per cent 
majority of voters in Tartarstan opted in a referendum for seH-rule. 

SouTH AFRICA 

Result of referendum: On 17 March, a referendum was held among the 
whites in the country on the question whether they supported the 
continuation of the process which President Mr. F.W. De KJeri< began on 
2 February 1990 which was aimed at a new Constitution through 
negotiations. 68.7 per cent of the eligible 3.3 million voters said 'Yes'. 
Fourteen out of 15 areas voted 'Yes'. with only Pietersburg voting 'no'. 

SouTH KOREA 

Election results: In the elections held on 24 March, the ruting Democra-
Ie Party won 148 ..... in the 299-member NatIonal Alllmbly. 



Parliamentary and Constitutional Developments 231 

THAILAND 

. Election results: In the general elections held on 23 March, the pro-
military parties, particularly the Samakhithan Party, won a majority of 
seats. 

TRINIDAD AND TOBAGO 

New Speaker: On 13 January, Miss Occah Seapaul took oath as the 
Speaker of the House of Representatives. 

UI( 

Elections in "April: On 11 March, Prime Minister Mr. John Major 
reoomrflended dissolution of Parliament and called for elections on 9 April. 

VENEZUELA 

Coup attempt foiled: On 4 February, President Mr. Carlos Andres 
Perez survived a military coup and assassination attempt. 

YUOOSLAVIA 

Result of referendum: On 1 March, more than 50 per cent of the voters 
fin. referendum voted for independence of Bosnia Hersegovina from 
Yugoslavia. 
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Section 52 of \he Representation of the People Act, 1951 provided for 
the countermanding of a poll on the death of a candidate. Due to the rise 
of terrorism and violenCe in certain parts of the country, ~ with the 
phenomenal increase in the number of independent candidates, the 
danger of disruption of the election  process had increased. One of the 
measures suggested to prevent such disruption and danger to the ~  of 
Independent candidates, who were an easy prey to terrorism, was to 
amend the aforesaid  provision so as to restrict the ~  of 
election only to the care of death of a candidate belonging to a recognised 
political party. In 1985. when elections were due to be held in Punjab, 
such an amendment was carried out through an ordinance which, 
however, was subsequently allowed to lapie. This question was also 
examined by the Electoral Reforms Committee set up in 1990 under the 
Chairmanship of the then Minister of Law and Justice. The Committee 
recommended substitution of ~  52 and a provision to this effect had 
been included in the Representation of the People (Amendment) Bill. 
1990, which was pending in Rajya Sabha. 

Meanwhile. general elections were announced in Punjab. In view of the 
lltuation prevailing in Punjab and in order to prevent the possible 
disruption of the election process and the danger to the lives of the 
contesting candidates. it was considered imperative to amend section 52 
of the Representation of the People Act. 1951, by means of an Ordinance. 
The said Ordinance was accordingly promulgated by the President on 
.. January. 1992. 

The Representation of the People (Amendment) Bill, 1992 sought to 
reptace the aforesaid Ordinance. It was passed by Rajya Sabha and Lok 
Sabha on 11 March and 18 'March 1992 respectively, and received 
President's assent on 26 March 1992. 

We reproduce here the text of the above Act. 

-Editor 

232 



Documents of Constitutional and Parliamentary Interest 233 

THE REPRESENTATION OF THE PEOPLE (AMENDMENT) ACT, 1992 

An Act further to amend the Representation of the People Act, 1951. 
BE it enacted by Parliament in the Forty-third Year of the Republic of 

India as follows:-

1. Short title and commencement: (1) This Act may be called the 
Representation of the People (Amendment) Act, 1992. 

(2) It shall be deemed to have come into force on the 4th day of 
January, 1992. 

2. Substitution of new section for section 52: In the Representation of 
the People Act, 1951 (hereinafter referred to as the principal Act), for 
section 52, the following section shall be substituted, namely:-

'52 Death of candidate before the poll: If a candidate, set up by a 
recognised political party,-

(a) dies at any time after 11 A.M. on the last date for making 
nominations and his nomination is found valid on scrutiny under section 
36; or 

(b) whose nomination has been found valid on scrutiny under section 36 
and who has not withdrawn his candidature under section 37. dies, and in 
either case, a report of his death is received at any time before the 
publication of the list of contesting candidates under section 38; or 

(c) dies as a contesting candidate, and a report of his death is received 
before the commencement of the poll. 

the returning officer shall, upon being satisfied about the fact of the 
death of the candidate, by ord,r, countermand the poll and report the fact 
to the Election Commission and also to the appropriate authority and all 
proceedings with reference to the election shall be commenced a new in 
all respects as if for a new election: 

Provided that no order for countermanding a poll should be made in a 
case referred to in clause (a) except after the scrutiny of all the 
nominations including the nomination of the deceased candidate: 

Provided further that no further nomination shall be necessary in the 
case of a person who was a contesting candidate at the time of the 
countermanding of the poll: 

Provided also that no person who has given a notice of withdrawal of 
his candidature under sub-section (1) of section 37 before the counter-
manding of the poll shall be ineligible for being nominated as a candidate 
for the election after such countermanding. 

Explanation.-For the purposes of this section, "recognised political 
party" means a political party recognised by the Election Commission 
under the Election symbols (Reservation and Allotment) Order, 1968.' 
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3. Repeal and saving .. (1) The Representation of the People (Amend-ment, Ordinance, 1992, I hereby reP-Baled. 
(2) Notwithstanding such repeal, anything done or any action taken 

under the principal Act, as amended by the said Ordinance, shall be 
deemed to have been done or taken under the principal Act, as amended 
by this Act. 
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TENTH LOK SABHA 

THIRD SeSSION 

12 

The Budget Session of the Tenth Lok Sabha commenced on 
24 February 1992. A brief resume of the important discussions hftld and 
other business transacted during the period 1 January to 31 March 1992 
is given below. 

A. DISCUSSIONS/STATEMENTS/ ANNOUNCEMENTS 

President's Address·: On 24 February 1992, the President Shri R. 
Venkataraman addressed the members of the two Houses of Parliam,nt 
assembled together in the Central Hall of Parliament at the commence-

.' ment of the first Session of Parliament in 1992 and outlined the policies of 
the Government on various issues and the legislative programmes for the 
Session. 

The Presldent'sAddress"" was discussed for five days, i.e. 3, 4, 5, 6 and 
9 March 1992 on a Motion of Thanks moved by Shri P.M. Sayeed. 
Initiating the discussion"· on 3 March 1992, Shri Sayeed said that the new 
Industrial Policy announced by the Government was part of a wider . 
package of economic reforms. The Government attached highest import-
ance to the control of inflation and price rise, he added. Shri Pawan 
Kumar Bansal, who seconded the motion, said that a sincere endeavour 
had been made to reduce fiscal deficit. 

"For the text of the President's Address, 888 the Feature on President's Address to r.ar1iamerit. 
0Iher metT.'ll;Iers who took part In the discussions were: Sarvashri Pawan Kumar Bansal, 

JMwant Singh. Rabi Ray, Jagmeet Singh Brar, Ayub Khan, P.C. Thomas, Plyus Tirkay, 
P8l8r G. Marbaniang, J. Chokka Rao, Yairna SIngh Yumnam, Acharya Vlahwanath Das 
Shatri, Shravan Kumar Patel, Shankerslnh Vaghela. Sayed Shahabuddin, Sukh Ram, Sultan 
Salahuddin Owalsi, Chlranji Lal Sharma, Man I,.aJ Khurana, Ram Was Paswan, K.P. 
ReddaIah Yadav, R. Jeevarathinam,M.R. .K.dambul" Janardhanan, Arnar Roy Pradhan. 
Mohan Rawale, Yuh, Anil Basu, Alai Bihar! V.;payee, Dr. Kartlkeshwar Patra, Prof." K.V. 
Thomaa, prof Uammareddy Venkateaw8l4u. Prof. K. Venkatagiri Gowda, Prof. Prem Ohumal, 
Stvtmati Girija Oevi, Shrimati Gaeta Mukherjee, Shrimati Malinl Bhattacharya and Shrlmati 
SIIroj Dubey. 

235 
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Participating in the discussion on 4 March 1992, Shrl Somnath Chatter-
jee said that neither the budget nor the President's address made any 
provisions as to how to contain the price rise. Another important 8spect 
which did not find any reference was the Centre-State relations, he added. 

Opposing the motion, on 6 March 1992, Shrl Moreshwar Save said that 
the president's Address was silent about any solution for price rise and to 
the unemployment problem. 

Participating in th6 discussion on 9 March, 1992, Shri Indrajit Gupta said 
that the burden of economic reforms was being put on those sections who 
were the least able to bear it and was going to lead to disastrous 
consequences. He emphasised that the nation would have to fight 
together to defend the unity and integrity and secular ethos of the country. 

PartiCipating in the discussion, Shri Ebrahim Sulaiman Sait said that the 
Interests of the downtrodden, weaker sections and of those living below 
the poverty line must be given particular consideration. There should not 
be any compromise on national interest and national honour, he added. 

Opposing the motion, Shri Vishwanath Pratap Singh said that regarding 
backward classes, the Government should make it clear whether the 
backward classes would get a share in the power structure. He added that 
the working class should be taken into confidence while effecting structural 
changes. 

Replying to the debate, the Prime Minister Shri P.V. Narasimha Rao 
asserted that he would go by the method of consensus and said that 
progress had been made in correcting the fiscal deficit and improving the 
bala'lC8 of payments. Dealing with the employment problem, the Prime 
Minister said that the conversion of over 6000 km. of metre gauge into 
broad gauge, which was announced by the Railway Minister, was a labour 
Intensive programme. As regards educated unemployed, they would have 
to be given opportunities for self-employment only in the context of rapid 
Industrialisation of the country. In the agricultural sector, whatever was 
possible for self-employment would be taken, he added. 

The Motion of Thanks was adopted after all amendments moved were 
negatived. 

Railway Budget: Presenting the Railway Budget for 1992-93 in the Lok 
Sabha on 25 February 1992, the Minister for Railways, Shri C.K. Jaffer 
Sharief, said that the role of Indian Railways in the socia-economic and 
political life of the nation as a unifying force was no mean achievement. 
An action plan to achieve reduction in working expenses by cost control, 
cost reduction and economy measures and marketing strategies to 
augment earnings had been launched and was being implemented in all 
earnestness by the Zonal Railways. 
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. 
The Budget target of Rs. 9,222 Cr. of goods eamings was likely to be 

exceeded by Rs. 96 Cr. Passenger earnings were 'also expected to go up 

from Rs. 3,493 Cr. to Rs. 3,647 Cr. The revised estimates of Gross Traffic 

Receipts would be higher by Rs. 267 Cr. compared to the budgeted figure 
of Rs. 13,319 Cr. 

The Railways were making determined efforts to improving the pas-

senger services. The allocation for passenger amenities ~  been stepped 

up from Rs. 31 Cr. in the current year to Rs. 50 Cr. in 1992-93, an 

increase of 61 per cent. 

The Eighth Plan objectives were 83 million tonnes incremental originat-

ing revenue-earning traffic over the original target of 335 million tonnes in 
1991-92 and an annual growth of 5 per cent in passenger traffic. There 
was also an added need to take care of the thrust areas such as gauge 

conversion, electrification, rOiling stock and terminal capacity. A number of 

energy conservation measures and programmes involing technological 

changes had been identified and were being pursued. 

In 1992-93, the Railways were expected to carry 17 million tonnes more 

of revenue earning traffic over the level of 337 million tonnes likely to be 
reached In the current year. As regards passenger traffic, a growth rate of 

5 per cent had been estimated. Based on thosa..projectlons, the Gross 
Traffic Receipts at current fares and freight rates were estimated at 

Rs. 14,518 Cr., an increase of Rs. 931 Cr. over the revised estimates for 

the current year. The ordinary working expenses for the year were 

estimated at Rs. 10,460 Cr., an increase of Rs. 1,255 Cr. over the revised 
estimates for the current year. It was proposed to step up the contribution 

to depreciation Reserve Fund from Rs. 2,000 Cr. in the current year to 
Rs. 2,300 Cr. in 1992-93. The contribution to Pensiort Fund was proposed 

to be increased from Rs. 1,090 Cr. in the Revised Estimates for 1991 -92 

to Rs. 1,200 Cr. in 1992-93. 

Resources had to be raised for investment in technology, human 

resource development and operational strategies by adopting cost-effec-

tive methods and economic pricing of services. 

The Railway Budget was discussed in the House on 11, 12, 13, 16 and 
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17 March 1992. Initiating the discussion' on 12 March 1992, Shri Kanshi 
Ram stated that the Budget was of inflationary nature and it would result 
in further increase of economic difficulties for the common man. Whatever 
amenities were being provided to the passengers in the Budget were not 
adequate; so, ample funds should be allocated for this purpose, he added. 

Winding up the discussion, Railway Minister Shri C.K. Jaffer Sharief 
stated that the country needed to boost economic activity and ensure 
mobility of labour for greater productivity and prosperity of the nation. For 
the first time, the Railways could take a bold decision of converting 6000 
route kilometres to broad gauge in the Eighth Plan. Every Kilometre of 
gauge conversion would generate 10,000 mandays for employment as a 
result of construction work to be taken up in that connection. Other thrust 
areas were electrification, track renewal, human resource development 
and technological upgradation. An action plan had been launched to bring 
down working expenses through cost control cost reduction and various 
other economy measures. It was intended to further reinforce those 
measures and eliminate all wasteful expenditure with a view to improving 
productivity and effiCiency of the system. 

All the Demands for Grants (Railways) 1992-93 were voted in full and 
all the Supplementary Demands for Grants (Railways), 1991-92 were 
voted in full. 

General Budget: Presenting the General Budget for 1992-93, on 29 
February 1992, Minister of Finance, Dr. Manmohan Singh stated that it 
had been a· year of crisis and crisis management and had also been a 
year of great challenges and bold new initiatives. The first and immediate 
challenge was to arrest the slide and restore India's credibility, both 
domestically and in the eyes of the world. To achieve this objective, we 
had to take immediate measures to avert a default in intemational 
payments and also take steps to restore macro-economic balance in the 
economy. With a view to contrOlling inflation and reducing the balance of 

'Other members who took part in the discussion were: Sarvashrl Chandulal Chandrakar, 
George Femandes, Shriballav Panigrahi, Basudev Acharla, V.S. Vijayaraghavan, K. 
Ramamurthee Tindivanam, Kamla Mishra Madhukar. Mohan Rawle, Sandipan Bhagwan 
Thorat. Aantha Venkata Reddy, Mohan Singh, Ram Kapsa. E. Ahmed. Dau Dayal joshi. 
Amal Datta. Nural Islam. Gobinda Chandra Munda. Sharad Dighe. S.M. Labjan Basha. Bir 
Singh Mahalo. Owarka Nalh Das. C.K. Kuppuswamy, Piyus Tirl<ey. Manjay 1,.81. Brahmanand 
Mandai, Ram Nalk, Sarat Chandra Pattanayak, Pratap Singh, Ratllal Venna. Era Anbarasu. 
Muhi Ram Saikia. Bhogendra Jha, Sayeed Masudal Hossain. Sunil Dutt, Vilasrao Nagnathrao 
Gundeewar. Krishna RBo. Bhuwan Chandra Khanduri, Kodikkunil Surash, Pram Chand Ram. 
Oscar Femandes. HarisinhChavada, K.H. Muniyappa, Uddhab Barman. Ram Tahal 
Choudhary, A. Pratapsai. P.C. Thomas. Chandubhai Deshukh, Manik Rao, Hodlya Gavit, 
Sivaji Patnaik. Harlah Narayan Prabhu Zantye. N. Dennis. V. Dhananjaya Kumar. R. 
Dhanuskodi Athlthan. K.D. Sultanpuri. K. Thulasiah Vandeyar. V. Krishna Rao, Dr. Laxmi 
Narayan Pandeya, Dr. RajagopIan Sridharan, Dr. Vasant Nlwruti Pawar. Dr. Viahwanatham 
Kanithi. Prof. Rasa Singh Rawat. Prof. Pram Chumal. Prof. Shusanta Chakraborty. Shrimati 
Suseela Goplan and Kumari Frida Topno. 
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payments deficit to a manageable level, our medium term objective was to 
place the economy back on the path of high and sustainable growth. 

The long term objective was to evolve a pattern of production which was 
labour intensive and which would generate larger employment oppor-
tunities. in prOductive higher income jobs and reduce the disparities in 
income and. wealth between rural and urban areas. He further stated that 
we must '-ensure that the burden of these adjustments on the poorer and 
weaker sections of our SOCiety was ameliorated to the maximum possible 
extent. 

The ability to fight inflation had been considerably enhanced by the 
improvement in our foreign exchange reserves. The Government would 
remain fully Vigilant on the price front and would use the public Distribution 
System to counter inflation and in particular to protect the poordr sections 
of the population from high prices and shortages. 

Aeferring to balance of payments, he said that the new system of partial 
convertibility of the Aupee was designed to provide a powerful boost (0 
exports as well as to efficient import substitution. 

One of the initiatives of the new Industrial Policy was a new approach 
towards foreign Investment, which could play a vital role in upgrading the 
technology levels, integratif}g the Industry into the global economy and 
bringing in non-debt resources.' 

. The Government had established the National Aenewal Fund, which 
would provide assistance to cover ,the cost of retraining and redeployment 
of labour arising as a result of modernisation and restructuring and also 
provide compensation to, labour affected by restructuring of an, industrial 
unit. The Eighth Plan aimed at the objective of achieving near full 
employment in a period of ten years. 

The total allocation for non-plan expenditure stood at As. 84,475 Cr. 
higher by As. 4,405 Cr. compared to the revised Estimates for 1991-92. 
Central assistance for the Plans of States and Union Territories was being 
stepped up from As. 14,710 Cr. in Budget Estimates of 1991-92 to 
Rs. 16,111 Cr. in 1992-93. The proposals on direct taxes were estimated 
to yield a net revenue gain of As. 795 Cr. out of which As. 435 Cr. would 
accrue to the States. 

The proposed changes in excise duty were likely to yield additional 
revenue of As. 25,15.70 Cr. and concessions and reliefs aggregate to 
As. 304.80 Cr. Out of the net additional sharable revenue from excise 
duties of As. 2210.90 Cr. the Centre's share would be As. 1146.53 Cr. 
and the States share As. 1064.37 Cr. The net impact of proposals on 
customs and excise duties taken together amounted to an additional 
mobilisation of As. 187.55 Cr. on indirect taxes. The Finance Minister said 
that the econqmy, polity and society would have to 00 extraordinarily 
resilient and alert, if we were to take full advantage of the opportunities. 
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The discussion on the general Budget was held for three days, i. e. 23,25 
and 26 March 1992, Participating in the discussion· on the general Budget, 
Shri, P.G. Narayahan said that it was a well balanced Budget and it was 
no mean achievement to have brought down the fiscal deficit. He 
observed that the scheme of permitting import of gold by Indians upto five 
kilograms by paying 15 per cent of import duty in convertible foreign 
currency was an attractive proposition. 

Participating in the discussion, Shri Chandra Shekhar said that the 
policies of the Government had not taken  care of the regional imbalances 
Md the poor and tribal people of backward regions. The Government 
should take care of the aspirations of the people of the country, he added. 

On 25th March 1992, during the discussions, Shri Chitta Basu said that 
the budget policy would open wide the gates for the multi-national 
corporations and would destroy the indigenous industry. The Budget would 
be highly inflationary in character because the projection of the non-Plan 
expenditure for 1992-93 was Rs. 84,475 Cr. as against Rs. 79,697 Cr. in 
1991-92. 

Participating in the discussion on 26 March 1992, Shri Moreshwar Save 
said that there should be more efficient management of the Public 
Distribution System (PDS). The Government should seriously consider the 
issues of disinvestment and rehabilitation programmes and as far as 
possible avoid running sick industries in the public sector. 

Replying to the discussion on 26 March 1992, Minister of Finance 
Dr. Manmohan Singh said that so far as industrial policy reforms were 
concerned, Government had given top priority to developing export 
capability in a wide range of industries to earn foreign exchange. The 
Government were working to make India a self-reliant and technologically 
eophisticated nation and to remove poverty. He said that the Government 
stood committed to stricter enforcement of tax administration measures 
and all those who evaded tax would be brought to book. 

All the Demands for Grants on Accounts (General) 1992-93, were voted 
in full. All Supplementary Demands for Grants (General), 1991-92 were 
voted in full. The Appropriation (Vote on Account) Bill, 1992 and the 
Appropriation Bill 1992 were passed. 

"Other members who took part In the discuuion were: Sarvashrl Amal Datta, Manoranjan 
Bhakta, Rupchand Pili, A. Cherte8, Harln Pathak, Atal Blhari vajpayee, Mur1i Deara, 

~ Yadav, George Fernandes, Kalka 0888, Kabindra Purkayastha, Sanat Kumar 
MandaI, K.P. ~ Yadav, K. Muraleedharan, Yaima Singh Yumnan, Sobhanadreeswara 
Reo Vadde, Sijoy Krishna Handique, Upendra Nathlferma, Nlrmal Kant! Chatterjee, K.P. 
SIngh 0.0, 8hogendra Jha, Sukh Ram, Muhi Ram Saikia, Shiva Sharan Sinha, Gopinath 
Gajapthi, Manishenkar AJyar, Vijay Kumar Vadav, Sunil Dutt, Oscar Fernandes, Udaysingrao 
Gaikwad, Sam Ram SIngh", Aalam StIer Khan, Irlder .lit, Maj. G«I. R.G. Will."., Dr. Oebi 
PraucI Pili, Dr. R. MaIIu, Dr. P.R. Gangwer, Prof. K. Venkatagiri Gowda and Shrimati 
KeahaIbai SonajI KshIrugar. 
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Statutory Resolution regarding continuance in force of Presidential 

Proclamation in respect of Jammu & Kashmir: Moving the Statutory 
Resolution on 26 February 1992. Union Home Minister. Shri S.B. Chavan 
said that in view of the then prevailing situation in Jammu and Kashmir. a 
Proclamation under article 356 of the Constitution was issued by the 
President on 18th July 1990 on the recommendation of the State 
Governor. As the law and order and security situation in the State 
oontlnued to be grim. approval of both the Houses of Parliament was 
obtained for continuance in force of the Proclamation dated 18 July 1990. 
for a further period Of six months with effect from 3 March 1991 and again 

i from 3 September 1991 which was to expire on 2 March 1992. Keeping in 
'- view the prevalling situation In the State arid taking all relevant factors into 

consideration. it was proposed that President's rule in Jammu and 
Kashmir might be continued for a further period of six months with effect 
from 3 March 1992. 

~ 

i 
1 

Participating in the discussion·. the Minister of State in the Ministry of 
Communications. Shri Rajesh Pilot said that everybody should rise aove 
party politics for solving the Kashmir problem. 

Winding up the discussion on 27 February 1992. the Minister of Home 
Affairs. Shri S.B. Chavan said that we should generate a feeling of 
confidence and a sense of participation amongst the Govemment servants 

• of Jammu and Kashmir. WIth regard to the involvement of Pakistan in 
Kashmir. he said that country was trying to intemationalise the issue to 
encourage trouble. He observed that we must be absolutely clear in our 
mind that article 370 had been provided as a temporary measure. But to 
dispense with that provision. we should have to create a feeling of 
confidence among the local people and ask them to take initiative in the 
matter to request the Govemment to withdraw the article. 

The statutory Resolution was adopted. 
• Statutory Resolution regarding approval of Presidential Proclamation in 
relation to the State of Manipur and Motion regarding Revocation of 
presidential Proclamation in relation to the State of Manipur: Moving a 
statutory Resolution regarding approval of Presidential Proclamation in 
respect of Manipur on 28 February 1992. the Minister of State in the 
Ministry of Parliamentary Affairs and Minister of State In the Ministry of 
Home Affairs. Shri M.M. Jacob stated that the Governor of Manipur. in his 
report dated 2 February 1992 addressed to the President of India. had 
Informed that with the Supreme Court delivering Its judgement on 12 
November 1991 removing the disqualification of seven members by the 
Speaker of the State Assembly. there was hectic political activity in the same. A special Session of the Legislative Assembly was oonvened on 9 

J ;0Iher membenl who took part in the di8cusaion were: Sarvashri P.C. Chacko Hen KIahore 
I SIngh, Sural MMdaI. Vljay Navel Palil. E. Ahmed. Ramuhray Pruad SIngh. Madan lAI r- Khur-. SUbnda Mukherjee. PIua TiI1Iey. Dr. S.P. v.... Prof. Prem DtIurMl and Prof. 
I u..nrn.r.ddy Venkatelwartu. 
-1'" 
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December 1991 by the Chief Minister who secured a vote of confidence 
with 29 members voting in favour, excluding the Speaker. The Governor 
further reported that three members of the Legislative Assembly were 
subsequently disqualified by the Speaker under the antidefection Law. 
Keeping in view the existing conditions in Manipur, the Governor recom-
mended that a Proclamation might be issued by the president under article 
356 of the Constitution and the State Assembly be kept under suspended 
animation. The Governor was of the view that the political instability would 
lead to a rapid deterioration of the situation in the State. He further 
informed that he had explored ~  available  altematives to prevent or 
rectify a breakdown of constitutional machinery in the State, but those had 
been of no avail and also mentioned that it would be preferable to 
suspend the Legislative Assembly because it would not be desirable so 
soon to have another election. The Union Govemment considered the 
reports of the Govemor and the situation in Manipur and decided to 
recommend to the President of India to issue a Proclamation under article 
356 of the Constitution and keep the Legislative Assembly under sus-
pended animation. 

Participating in the discussion·, on 3 March 1992. Shri Indrajit Gupta 
said that prolongation of this kind of suspension would only lead to a total 
breakdown of any kind of political stability in that State and it would also 
affect the other neighbouring States of the North-East. 

'Wirldlng up the discussion, the Minister of State in the Ministry of 
Parliamentary Affairs and Minister of State in the Ministry of Home Affairs, 
Shri M.M. Jacob said that the Govemor had given a well-considered view 
that the conditions were not ripe to hold an election In Manipur. The 
Govemment of India and the President of India had considered all aspects 
of the insurgency in the North-East, all aspects of the instability of the 
situation, the deteriorating law and order situation, and everything else, 
before the action was taken. he added. 

The Motion, was. by leave. withdrawn. 

The Resolution was adopted. 

Foreign Secretary's Visit to USA: Making a statement in the House on 
16 March 1992, the Minister of State in the Ministry of Extemal Affairs, 
SM Eduardo FaJeiro said that India's Foreign Secretary visited WBfhing-
ton from 9 to 11 March 1992 for talks on matters of mutual interest. He 
stated that the Foreign Secretary conveyed India's serious concems on, 
the Pentagon Paper, extracts of which appeared in the U.S. ~ on 8 
March 1992. The Pentagon Paper was actually a draft which outlined 
USA's perceptions and strategies in relation to the entire world. There was 

• 'Other memberI who took part In the diIcUIIon were: Sarvaahrt ~ Mal Lodha, Ylima 
Singh Yumnam. AIm VIla PUW8n. Uddab Barmen, Mohan Singh, BIjoy Krishna Handlque, 
Glrdhari LaI Bherg8v .. end Prof. M. Kameon. 
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,no perception at US policy-making levels which reflected the negative 
reference to India contained in the Pentagon Paper. On the reported 
Pftntagon advocacy for continued substantial US military relationship with 
Pakistan, the Foreign Secretary strongly conveyed India's views that while 
it was a bilateral matter between the United States and Pakistan, this 
would naturally have consequences in terms of Indian assessments and 
policy orientation. As regards India's position regarding the Non-Prolifera-
tion Treaty (NPT), the Foreign Secretary reaffirmed that India would not 
sign the  NPT as it was discriminatory. 

Indo-US Cooperation in the ~  field was focussed on exchange of 
professional information, high 'levet visits and training. In this context, joint 
training exercises would be undertek8n by Indian and US Navies. Shri 
F"eiro further stated that India would like to see the maintenance of 
peace and stability in all areas of the Indian Ocean, free from intimidation 
or rivalry in the context of the objectives outlined in the 1971 Declaration 
of the Indian Ocean as a Zone of Peace. Shri Faleiro further stated that 
the Special 301 investigation against India on the Issue of Intellectual 
Property Rights had been terminated. The United States Trade Represen-
tative had, however, announced on 26 February 1992 that an Inter-Agency 
Committee, would be mandated to develop options for possible implemen-
,tatlon and action if the facts so warranted. The talks that the Foreign 
I Secretary conducted with US Officials were in a spirit of mutual under-
standing and friendliness, Shri Faleiro added . 

B. LEGISLATIVE BUSINESS 

Public Liability Insurance (Amendment) Bill ·1992: Moving that the Bill be 
taken into consideration, the Minister of State in the Ministry of Environ-
ment and Forests Shri Kamal Nath··said or:' 11 March that the Public 
Uability Insurance Act, 1991, was enacted with U'\e object of providing 
immediate relief to the victims other than worki'nen of the  factory in 
respect of accidents while handling hazardoUS: 'substances. The Act had 
provided for the owner, who had controf over handling hazardous 
substances, to pay specified amounts to ttJe victims as interim relief by 
taking insurance policy for the' purpose. 

As per the provisions of 'the Act, the Units  handling hazardous 
substances had to take insur8f'lCe policies by 31 March 1992. However, 
the Act could not be implemented on account of the General Insurance 

·The Bill was introduced'on 3 March 1992 by the Min/ster of Stale in the Ministry of 
~  and Forests, Shri Kamal Hath. . ' 
0th8f member1l who ~ part 4n the dlscu.llons were: 5arvashri I(.QIar\es, V. Dhanjaya 
Kumar, Rupcharid Pal, ~  Monoharbhai Patel, B.B. Ramaiah, ~ . V1jay 
Naval Pdl, P.C. Thomas, ~  A. Ashokraj, PrttIWhIO': Chavan, Syed 
Shahabuddin. Ajoy MukhOj:iadhyay, GoPinath Gajapathl, ~ Rao Vedde, 
Sriballav Panlgrahi, Bhagwan Shankar Rawal, Nitish Kumar. Ramesh ChennIItIaIa ~ 
Roy Choudhuri. Venkateawara D. Rao, Rlwnashray Prasad Singh, Oscar Fernandes, Dr. 
Sudhlr Ray, and Pmf. Rasa Singh Rawat. 
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Corporation not agreeing to give insurance policies for unlimited liability 
cover. They also wanted that the insurance should only cover chemical 
accidents as a result of which some persons suffer physical harm. 

Therefore the Public Liability Insurance Act, 1991 was being amended 
for limiting the Liability of the insurance companies and creating an 
Environmental Relief Fund to meet the residual liability for the relief of the 
victims at the time of an accident. 

In order to expedite payment of relief to the victims, a time-frame of 30 
days for depositing the amount by the insurance companies was proposed 
to be fixed. Moreover, every owner holding a policy should credit a sum 
not exceeding the amount of its premium of Environmental Relief FUnd. 

Earlier, moving a Statutory Resolution regarding disapproval of the 
Public Liability Insurance (Amendment) Ordinance, 1992, on 11 March 
1992, Shri Girdhari Lal Bhargava urged that the Public Liability Insurance 
Act 1991 was enacted with the object of providing immediate relief to the 
victims of accidents that might occur while handling hazardous substan-
ces. But the aforesaid Act could not be implemented on account 'of the 
insurance companies not agreeing to give insurance policies for unlimited 
liability of the owners. 

The Statutory Resolution was by leave withdrawn and the Bill was 
passed. 

Copyright (Amendment) Bill 1992:" Moving that the Bill be taken into 
consideration, the Minister of Human Resource Development Shri Arjun 
Singh said on 17 March 1992 that an Ordinance had -to be brought 
because the Copyright Act was going to expire on 31 December 1991. 
The extension was given for ten years and that was eligible for everyone. 

Earlier, moving a Statutory Resolution regarding disapproval of the 
Copyright (Amendment) Ordinance, 1991, Shrl Girdhari Lal Bhargava said 
that It was not appropriate to promulgate an ordinance only to extend the 
period of Copyright Act. 

Supporting the Bill, Shri Chitta Basu said that Shri Rabindra Nath 
Tagore's works should be translated into all vernacular languages and 
should be made available to the people of the country. He also suggested 
that the Copyright should not be left with the Vishwa Bharathi alone; a 
national Board should b8 set up to aid and advise Vishwa Bharthi, he 
added. 

Winding up the discussion:" the Minister of Human Resource develop-
ment Shri Arjun Singh said that the Government had been making efforts 

"The Bill was Introduced on 28 Februay 1992 by the Minister of Human Resource 
Development. Shri Arjun SIngh. 
""Others who took part In the diacusalon were: Sarvashrl Mohan Singh, Kodikkunnll SUresh, 
Glrdhari LaI Bhargava, Radhlka Ranjan Pramanlk, Ramaahray Prasad SIngh, George 
Fernandes, Prof. K.V. Thomas, Prof. Rasa Singh Rawat. Prof. Pr.", Dhumal, Shrimatl Mallni 
Bhattacharya and Shrimati Geeta Mukherjee. 

.. 
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to comprehensively amend the Indian Copyright Act. After  giving consider-
ation to all the views, the Government took a balanced view and thought it 
proper to extend it for at least 10 years.  With legard to Gurudev Tagore, 
he said it was necessary to publish his works. 

The Resolution was by leave withdrawn and the Bill was passed. 

Representation of the People (Amendment) BiII,1992' On 17 March, 
moving that the Bill be taken into consideration, the Minister of Law, 
Justice and Company Affairs Shri K. Vijaya Bhaskara Reddy said that the 
main purpose of countermanding an election on the death of a candidate 
was to enable a recognised political party to field another ,candidate in his 
place. In view of the situation prevailing in the State of Punjab and in 
order to curb the danger of disruption of election process there. it became 
imperative to amend Section 52 of the Representation of the People Act, 
1951 so as to restrict the countermanding of the elections only in the case 
of the death of a candidate set up by a recognised political party. 

Earlier, moving a Statutory Resolution regarding Disapproval of the 
Respresentation of People (Amendment) Ordinance. 1992. Shri Girdhari 
Lal Bhargava said that the high-powered Committee constituted to give 
suggestions for electoral  reforms had recommended that the election in 
any constituency should be countermanded only in the event of death of 
the candidate belonging to a recognised political party and not due to the 
death of an independent candidate. It would have been better had a 
Committee been constituted in consultation with all political parties in order 
to listen to the views of the people and then a comprehensive 8111 should 
have been brought forward for electoral reforms, he added. 

Winding up the discussion" the Minister of Law. ~ and Company 
Affairs, Shri K. Vijaya Bhaskara Reddy said that the Bill was first 
introduced in 1985 when the Punjab elections were considered. In 1991. 
the Election Commission discussed the matter with all the political parties 
and they had come to a decision that it should be passed. 

The Resolution ~  by leave, withdrawn and the Bill was passed. 

C. OBITUARY REFERENCES 

During the period 1 January to 31 March 1992, the House made 
obituary references to the passing away of Dr. Gurdial Singh Dhillon 
(former Speaker of Lok Sabha). Sarvashri Daulat Gunaji Gawai. Chhotey 

'The BlII,as P88I8d by Rajya Sabha. waa Pleoed on the Table of Lok Sabha, on 13 March 
1SJ92 by the Minister of Law and Company Affairs, Shri K. Vijaya Bhaskara Reddy. 
Other members who took part in the dlllCUsaion were: Sarvashri Sriballav Panigrahl, 
Bhagwan Shankar Rawat, Nitish Kumar, Ramesh Chennithala, Sudarsan Roy Chaudhuri, D. 

Venkateswara Reo, Ramashray Pruad Singh, Oscar Femandes, Gopinath Gajapathi. 
Sobhanandreesw"ra Rao Vadde. Girdhari Lal Bhargava, Dr. Sudhlr Ray and Prot. Rasa 
Singh Rawat. 
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Lal, Pashupati Venkata Raghavaiah, Sant Bux Singh, Kalyan Singh 
Solanki, Rajagopala Rao BoddepaUi, Madeppa Bandappa Kadadi, Dr. 
Sankata Prasad, Brij Basi Lal and Col. Bashin Hussain Zaidi (all former 
members). 

RAJYA SABHA 

HUNDRED AND SIXTY-SECOND SESSION" 

THE RAJYA SABHA MET FOR ITS ONE HUNDRED AND SIXTY-SECOND SESSION 

ON 24 FEBRUARY 1992 AND ADJOURNED sine die on 3 April 1992. A resume 
of some of the important discussions held and other-bUSiness trans-
acted during the  Session is given below. 

A. DISCUSSIONS 

Motion of Thanks on the President's Address: The discussion on the 
Motion of Thanks on the President's Address  took  place in the Rajya 
Sabha on 3,4,5,9 and 10 March 1992. On 3 March 1992, Shri Ram 
Naresh Yadav moved that an address be presented to the President in 
the following terms: 

MThat the members of the Rajya Sabha assembled in this Session are 
deeply grateful to  the President for the Address which he has Hen 
pleased to deliver to both Houses of Partiament assembled together on 
24 February, 1992". 

Speaking on the Motion, Shri Yadav referred to several national 
problems. He said that the Kashmir problem had become a challenge for 
the country. In his opinion, the need of the hour was that like in Punjab, 
elections should be held in Kashmir also so that the people of that 
State could decide their fate in a democratic manner. As regards 
Assam, many extremists had surrendered and many others had been 
arrested, the member added. Despite the efforts of the State Govern-
ment to find a solution to the problem  within the Constitutional 
framework, there was no question of surrender before the militants, 
the member said. He also congratulated the Prime Minister for 
fulfilling the longstanding demand to constitute a Rapid Action Force 
to deal with communal riots. Similarly a 'Sampradayik Sauhard Pratis-
than' had been established to look after the children of the people 
affected by communcal violence. 

Referring to the achievements on the economic front, Shri Yadav said 
that the Government had to take some harsh steps to overcome the 
grim situation confronting the country. As a result, the balance of 
payment problem had been successfully handled. Inflation rate had come 
down from over 16 per cent to about 12 per ~ . Due to the 
liberalised industrial policy, foreign investment had increased and the 
balance of payment position had conseqoently if1)proved. 

"Contributed by the Reaearch ~ Ubrary Section Rajya Sabha Secretariat. 
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The member stated that there was  a great need to adopt new 
technologies in the field of agriculture not only to increase production 
but also to improve the quality of the produce so that the country might 
compete in the intemationa' market and earn more foreign exchange. 
He suggested that due emphasis should be given to research work for 
increasing the productivity of ai/seeds and pulses. Attention should be 
given to drought-prone areas and specia' programmes should be initi-
ated there. Agro-based industries should be given more attention. For 
the alleviation of poverty, the benefit of the schems  like Jawahar 
Rozgar Yojana, Training of Rural youth for Self-Employment (TRYSEM) 

and Integrated Rural Development Programme (IRDP) should reach the 
rural people. For this purpose, the democratic system should be de-
centralised by strengthening the Panchayati Raj institutions. 

Concluding, Shri Yadav said that to ensure spcia" justice to 
Scheduled Castes, Scheduled Tribes and other backward classes, 
reservation quota in jobs for them should be adhered to. The decision 
regarding the eradication of the practice of scavenging and rehabilitation 
of those engaged in this job was  a good step. Setting up of a National 
Backward Classes Finance and Development Corporation to promote 
the economic development of the socially and educationally backward 
clU888 was' a ·step towards ensuring social justice to them, he added. 

Replying to the debate- on 10 March 1992, the Prime Minister, Shri 
P. V. Narasimha Rao said that when the present Govemment came to 
power In June 1991, the exchange reserves had declined considerably. 
Foreign banks were not willing to extend fresh instalments of credit. 
Non-resident Indians were taking their money out, therefore, the 
arrangemellt of loans with the World Bank through structural adjust-
ments became necessary. The conditions for loans were, however, by 
no means be deemed derogatory to the sovereignly of India, he said. 

I 

Giving details regarding the measures taken by the Govemment in 
the direction of strengthening the Public Distribution System, CPOS), the 
Prime Minister said that for the first time, micro-planning of the PDS 
had been adopted. Govemment had Identtfled 1700 blocks for introduc-
tion of the revamped PDS where every citizen in rural and remote 
areas would be served. The foodgraln release during the .Iast four 
months had amounted to more than 4 million tonnes. A proposal to 

·0Cher members who took 1*1 In the di8cusIIon wer.: s.tYuhri M.S. GurupIduwIImy, 
R.K. Ohawan, E. BaIInandan, Muruoll Maran, Ma&Mna AUld MIIdni, Premod ~  

s.nIoeh a.grodIa. yuhwant Sinha, G.G. Swell, Hiphel. ~  PIIIai. DhuIeIhwar 
-.na, AMI JeChmIIlenI, R. T. Gopan, DtIyanand Sahay, Sh8bbIr Ahmad SaI8ria, Dr. 
ReInaIcar P8ndey, Dr. G. VlJaya McNn Reddy, Dr. NIIgen SalIda, Prof. Sou"n 
~  SerdIir JIIgjIt Singh Aurora and ShrimatI PratIbha SIngh. 
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import more wheat was also in the pipeline, the Prime Minister informed 

the House. 

Speaking about some other ~ in the economic front, the 
Prime Minister said that the Government had taken a decision that 
henceforth there would be no new contracts for exporting iron ore. The 
country would get the technology or it would be developed indigenously 
for a proper use of this raw material. The amount of industrial investment 
in India by multinationals had recentiy increased to a great extent, the 
Prime Minister added. . 

The Planning CommisSion was coming up with a new package of 
employment scheme in the country in which wasteland development was 
also one of the measures adop.ted 'or generating' employment.  The Eighth 
Five Year Plan has employment as one of its very important objectives. 
The Railway Minister had made an announcement that 6,000 kms of 
metre-gauge would be converted into broad gauge. That was essentially a 
labour-intensive scheme which would generate more employment, the 
Prime Minister stated. 

All the amendments  moved were  either negatived or withdrawn and ~  

motion of Thanks was adopted on 10 March 1992. 

The Budget (Railways). 1992-93:" The Railway Budget was discussed in 
the Rajya Sabha on 11,12,13,16,17 and 18 March 1992. Initiating tt.e 
discussion on 11 March 1992, Shrimati Kamla Sinha referred to the new 
. organisational and structural changes  proposed by the Railway Minister. 
She observed that while privatisatlon of catering services would give rise 
to malpractices and favouritism, the proposed freight policy would discour-
age small traffic Which would subsequently lead to inflation -because the 
small business would be forced to transport their goods by road. Besides, 
the increased use of road transportation would cause environmental 
hazard. The Railway Minister had decided to privatise the uneconomic 
Railway lines of North-Eastern Zone and the North-Eastern Frontier Zone, 
the member said. In consequence, the travelling public of that neglected 
region would be at the mercy of the private companies. Referring to the 
proposed plan that the Railways were going to retrench 10 per cent of 
their work force, she demanded that the Railway Minister should take back 
such a retrograde step. 

Replying to the debate" on the Railway Budget on 17 March 1992, the 
Minister of Railways, Shri C.K. Jaffar Shariefsaid that no industrial or 

!he Budget (RaIlways) was laid on the Table of Rajya Sabha on 25 February 1992. 
-Other members who took part in the ditcus8ion were: Sarvashri Moturu Hanmuantha Rao, 
Chholubhai Patel, RlighaYjl, Mohinder Singh Lather. B.L. Panwar. V. GopaIsamy, Bhadres-
war Buragohain, V. Narayanuamy, Sangh Priya GaUlam. W. Kuiabldhu Singh, John F. 
Fernandes, B'oK. Haripraud, G.Y. Krishnan. M. Vincent, Krishna Kumar 81rta, Mall1karjun, 
s.ntoah Kumar Sahu, Ish Dutt Yadev, Surendra Singh Thakur. Chaturanan Mishfa. Sardar 
.MgjIt SIngh Aurora, Sar8dII Mohanty, Nyodek Yonggam, Shankar Dayal SIngh, A.G. 
~  0 ....... 0baiduIIah I<Mn Azmi, H. HanuI'l'l8r\1Mppa, Ram Naresh Yadav, Dr. 0 

~ ThuIMi Reddy. Dr. Bapu Kaldate. Dr. Ratnakar PIIIdey, Prof. Sourin BhaII8charya, 
Plot. "G. Senadi, ShrIrMII Ratan Kumari and Shrlmatl Sarala Maheshwari. 
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economic development would be possible without the basic transport 
infrastructure. He said that with the proposed liberalisation of the 
economy. investment would be directed towards all the backward regions 
of the country. Consequently. the economic activity in the backward 
regions would get a fillip to help people to improve their quality of life. This 
was the philosophy behind the present Budget. the Minister emphasised. 

Continuing his reply on. 18 March 1992. the Minister said that infrastruc-
ture development :-vas a must and expressed the hope that the Planning 
Commission would be able to allocate more funds to the Railways during 
the Eighth Plan period. The Minister j informed that he intended to 
introduce pantry. cars in long-distance trains.1he Station Master1 Station 
Suprintendent would have the sole responsibility of ensuring cleanliness at 
stations. 'Own Your Wagon' and 'Own Your Container' schemes would 
soon be launched so as to supplement the wagon fleet of the Railways 
and to generate more inC40m9. Great stress was being laid on the 
punctuality aspect. Through advertisments in important trains, at important 
metropolitan city stations and in the Calcutta Metro. possibilities would be 
explored for generation of revenues. 

Concluding the discussion, the Minister said that efforts had been made 
·to reduce the burden on the lower and the middle class people. The 
increase of Rs. 5 in the sleeper charges for the distance-slab of 501 km to 
1,000 km had been withdrawn. It had also been decided to reduce the 
Increase in fare from 20 per cent to 15 per cent in the case of First Class. 
Second Class, A.C. Sleeper and A.C. Chair-Car. 

Foreign Secretary's Visit to U.S.A.: Making a statement on the issue on 
16 March 1992, the Minister of State in the Ministry of External Affairs. 
Shri Eduardo Falelro said that Indo-US consultations at the Foreign 
Secretary's level were a regular feature In the bilateral relations and 
generally covered the whole gamut of Indo-US ties. 

Referring to the Pentagon Paper, extracts of which had .appeared in the 
US press on 8 March 1992, the Minister informed that the Paper was 
actually a draft. which outlined the perceptions and strategies of USA in 
relation to the entire world. However. there were ~  paragraphs whic:h 
were of partlcuJar concem to India. 

In his meetings. the Foreign Secretary conveyed India's serious concern 
on the negative references made in the Paper and In tum he w .. 
informed that the document was a draft paper prwpared ~ middle tev.I 
pentagon offtcIaJs and would be subject to review and ~. The 
Indian Foreign Secretary was categorically told that ...... we no 
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perception at the US policy-making levels which reflected the negative 
references to India contained in the pentagon Paper. the Minister 
explained. 

Taking up the issue of Indla'sposttlon regarding the Nuclear non-
Proliferation Treaty (NPT). the Minister categorically stated that there was 
no change In India's position with regard to the NPT. In Washington. the 
Foreign Secretary reaffirmed India's position that it would not sign the 
NPT since it considered the Treaty to be discriminatory. The Foreign 
Secretary unambiguously put forward India's views with regard to total and 
complete nuclear disarmament through balanced, simultaneous, com-
prehensive and time-bound rne8$Ures on the lines advocated by India's 
ActIon. Plan presented at the Tnlrd Special SessIon of the UN on 
Dlsannament in 1988. 

As regards the proposal for Indo-US joint naval exercises, the Minister 
saki that Indo-US defence cooperation was focussed on exchange of 
professional information, high-level visits and training. In It'Ils conteXt, joint 

, training exercises would be undertaken by the Indian and the US Navies. 
h was the Govemment's view that those training exercises would be 
professionally useful to the Indian Navy. However. no agreement had 
been signed In that regard. 

Making a reference to the Special 301, the Minister Informed that the 
Special 301 investigation against India on the Issue of Intellectual Property 
Rights (IPR) had been terminated. The United States Trade Representa-
tive had, however, announced on 26 February 1992 that an Inter-Agency 
Committee would be mandated to develop options for possible Implemen-
tation and action, If the fads so warranted. The trade-related IPR issues 
were being dlscu,ssed and negotiated In the General Agreement on Tariffs 
and Trade (GATT) under the Uruguay Round of Multilateral Trade 
Negotiations. It was in that context that the Foreign Secretary had 
conveyed that Indo-US consultations could continue at the Uruguay Round 
to narrow down differences wherever possible. 

1he Budget (General). 1992-93 The General Budget 1992-93, was 
diacussed in the House on 24, 26 and 27 March 1992 initiating the 
di8cussion on 24 March 1992. Shri S. Jaipal Reddy commented that the 
praaent Budget was not made by the Finance Ministry, but by many other 
agencies. He asked the Finance Minister to clarify as to how Indian 
Indu8trIaIlsts would be able to compete with their foreign rivals with the 
present high interest regime and the high excise regime. This WOUld, In 
fact, lead to deindustriafisation of the country, he said. The BHEL and 
some other public sector units which produced copper rods would soon be 
facing closure. Too much dependence on multinationals and indiscriminate 
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welcome to them would kill the indigenous industry. The boom in the stock 
market could not be the only index of the positive signs of the economy. It 
'could even lead to starvation of the small-scale sector which employed 
113 lakhs of people while the organised private industry employed only 75 
lakhs of people. 

The member commented that contrary to the claims of the Finance 
Minister for 1991-92. the actual rate of Inflation was 12 per cent as against 
9 per cent and growth rate was less than 2.5 per cent as against 4 per 
cent. Similarly. the growth rate in the agricuhural sector and the industrial 
sectOr was zero. Thus. the inflation rate had not been brought down to the 
targeted level. Foreign exchange positions had not i.mproved because 
exports had gone up. Imports were severely squeezed. The perfonnance 
of the private sector in the country had not been much better than that of 
the public sector. . .. 

Referring to the deteriorating employment situation. the member said 
that th8re were more than 35 million unemployed persons on the registers. 
While in the meantime there would be no employment whatsoever, in 
t993-94 those thrown out of employment would range between 6 and 10 
million. Hence. the unemployment on the registers of the Employment 
Exch8nge would Increase manifold he added. 

Replying to the debate" on 27 March 1992, the Minister of Finance. 
Shri Manmohan Singh refuted the charge that the Budget had been 
dictated by the IMF or the World Bank. With regard to the point that the 
Budget was antl-poor. antl-growth and anti-national. he said that such a 
charge was simply baseless. The Minister further added that the present 
Budget and the previous Bqet had been formulated against the 
background of extraordinary financial and balance of payment difficulties 
facing the country. The goal for the country In its economy and of the 
Government was to make ·Indta an Internationally competitive economy. 
the Minister oo.erved. 

Speaking about the progressive measures Included in the Budget. the 
Minister said that excessive bureaucratisation of economic and social 

"Other rnemberI who loOk pM In the dIIcI.... weN: 8arYahri JIIgeIh Deui, DIpen 
.GhoIh, AIhw8ni Kumar, VIItIeIbNI M. P ..... KMIIII MorMta. Vlsh"Jil P. SIngh, T.R. Balu, 
Re;nI R8njIIn s.hu, CNIurw\IIn MI8hra, G. Sw8nW1attwI, KrtsIvJa I<urMr BIrIa. ~  Verma, 
SubrarNniIIn Sw8my, S.K.T. ~  ShanII TN. PrUatI yatww.nt Ambedkar, 
~ SIngh ....... AIhII Sen, NMf1A SreedtwwI. Ramdu AptweI, Bhupinder 

~  ~ Dronemraju, Prof. CMndreIh P. Thakur, Prof. M.G.K. Menon, 
:tIoudhury Hen SIngh end Dr. YeIMIanc:hiIi. 
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processes would be avoided because it had led to corruption and 
Inefficiency. The task of tackling the problems of India's agricultural and 
rural development would be taken ~ . The Minister said that the 
Budget proposed to reduce the import duty from 60 per cent to 55 per 
cent on the critical sector, namely, project imports and general machinery. 
Increase in the Import duty, coupled with the increase in excise duty, had 

placed an excessive burden on the light commercial vehicle industry. The 
Minister concluded that he proposed to restore the import duty on 
components of such fuel efficient commercial vehicles to the level 
prevailing before 1 March 1992. 

Orders pending with H. E. C. Ranchi : Raising a half-an-hour discussion 
on 30 March 1992, Shri Shankar Dayal Singh said that It was all due to 
the farSighted efforts of Pandlt Jawaharlal Nehru that after Independence 
some big public sector undertakings were set up to make India a seIf-
reliant country in all major sectors of economy, such as steel, crude oil, 
iron, electricity, etc. BHEl at Bhopal, steel plants at Rourkela, Durgapur, 
Bhilai and Bokaro and the Heavy Engineering Corporation (HEC) at 
Ranchi were some of the famous public sector undertakings. The H.E.C., 

set up in 1958 at Ranchi started its production work in full capacity from 
the year 1970. The main function of the Corporation was to producei 
machinery required for establishing big industries in India. The new 
economic policy of the Government had given an impression that further 
investment in public sector undertakings was not advisable because they 
were running in losses, and therefore, private sector should be encour-
aged. The member asked as to who were responsible for running the 
H.E.C. into losses as the Corporation earned a profit of As. 12.53 crore in 
1988-89 but suffered losses of crores of rupees during the years 1989-90 . 
and 1990-91. 

The member demanded that the report of the Enquiry Committee set up 
to enquire into the functioning of the H.E.C. should be placed before the 
House. Pending submission of the report of the Committee, the. OffIcer 
responsible for causing losses to the Corporation should be suspended. 
He cautioned that as per agreement, Government of IndLa had to pay 
some amount to USSR. If payment was not made in time, It would lead to 
more losses to H.E.C. 

Replying to the discussion on 3 April 1992, the Minister of State in the 
Ministry of Industry, Shri P. K. Thungon assured the house that HEC was 
not going to be ~. The Minister said that in the beginning of 1988-89, 
there was a capital restructuring proposal which was later on accepted by 
the Government and Rs. 319.64 crore were written off. As a result of that 
action of the Government in 1988-89, the company showed profit. The 
Minister informed that during the last few years. the order book position 
was very poor. But as a result of the Government's intervention, during 
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1991-92, the order book position had become quite satisfactory. It had 
now got orders worth Rs. 700 crore out of which Rs. 400 ~ worth of 
orders were based upon import substitution. 

The Progress of Investigation into the Bofors Gun Deal : Initiating a 
short duration discussion on 2  April 1992, the Minister of State in the 
Ministry of Defence, Shri S. Krishna Kumar stated that the Bofors case 
was sub-judice in Courts in India and abroad. He also placed before the 
House recent progress of the case, to enable appreciation of facts. The 
Minister said that investigations in the Bofors case were entrusted to the 
CBI which had registered a Preliminary enquiry on 8 November 1988. 

The CBI took up the matter with the Swiss and Swedish authorities, 
seeking their assistance in the investigations. As a result of the CBl's 
efforts, the Swiss authorities froze certain Swiss Bank accounts on 26 
January 1990. A Letter Rogatory was issued by the Special Judge, Delhi, 
on 7 February 1990, which was presented to the ~  authorities. The 
investigating Judges at Geneva and Zurich  accepted the Letter Rogatory. 
Thereafter, appeals were filed by certain parties in the Cantonal Courts at 
Zurich and Geneva. 

As regards the apprehension that Government were thwarting the 
investigation and had given signals to the Swiss authorities not to pursue 
the case, Government wished to emphatically deny all such allegations. 
The Minister reminded the House about the statement made by the then 
External Affairs Minister on 30 March 1992 regarding a note he had 
handed over to his Swiss counterpart, during his visit to Switzerland in 
February. The Minister further said that Shri Madhavsinh Solanki had 
already tendered his personal explanation in the matter and expressed his 
regrets to the House. He told the House that the incident in Switzerland 
had no effect on Government's consistent position in the matter and that 
the Government remained firm in its intention that the law should be 
allowed to take its course and the investigating agency should proceed in 
accordance with the law. 

Concluding his speech, the Minister said that a message had been sent 
to the Swiss Government confirming that the Government of India's policy 
was and would continue to be one of seeking effective investigation into 
the Bofors case. The Swiss Govemment had also been requested 10 
Ignore the note handed over by Shri Solanki in February 1992 to his Swis 
counterpart, the Minister informed. 

Replying to the debate' on the same day, the Prime Minister, Shri P. V. 
Narasimha Reo said that no effort would be spared for getting at the 

'Other members who took part in the discussion were : Sarvuhri S. Jaipal Reddy, Madan 
Bhatia, 0Ipen GhoIh, P. Upendra, YUhwant Sinha, VIahvjIt P. Singh, V. GopeIumy, 
SubrenwUm Swemy, P. Chiclambaram, Ram Awadeah Singh, Prakuh Yuhwent Ambed-
kar, Dr. Jinendra Kumar Jain, Prof. Sourin Bhattacharya and Shrimall Margaret Alva. 
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truth. The policy of the Government wu to seek an effective investigation 
Into the Bofors affairs and it had requested the Swiss Government to 
render all possible assistance in the matter. The Swiss authorities would 
take appropriate foHow-up action. The. Prime Minister said that the 
Memorandum. of Understanding (MaU) is the basis on which every 
debate had to be held and every decislon·had to be taken. He assured the 
House that everything would be done within the MOU. 

, B. LEGISLATIVE BUSINESS 

The Representation of the People (Amendment) Bill, 1992': Moving the 
motion for conaki8ration of the Bill on 10 March-1992, the Minister of Law, 
Justice and Company Affajrs, Shri K. Vijaya Bhaskara Reddy said that 
Section 52 of the Representation of the People Ad, 1951 provided for 
countermanding of a poll on the. death of even an independent candidate. 
Due to the rise of terrorism arid violence in certain parts of the country, 
combined with the phenomenal increase in the number of Independent 
candidates, the danger of countermanding of an election on account of the 
death of an Independent candidate had increased. One of the measures 
suggested to reduce disruption of the election process was to amend the 
provtsion 10 as to restrict the countermanding of elections only in the case 
. of death of .. candidate set up by a recognised polttical party. 

In the meanwhile, It was decided to hold the general elections .In 
Punjab. In view of the situation prevailing in the State and In order to curb 
the danger of disruption of election process there, it became imperative to 
amend Section 52 of the Representation of the People Act, 1951,80 U to 
restrict the countennanding of elections only in the case of the death of a 
candidate set up by a recognised political party. As Parliament was not In 
Seaaion, the said Section was amended by the promulgation of an 
Ordinance by the President on 4 January 1992. The Bm sought to replace 
that Ordinance by an AI;t of Parliament. 

The Motion for the consideration of the Bill and its various clauses were 
adopted and the Bill was passed on 11 March 1992. 

The Copyright (Amendment) Bill, 1992": MovIng the MotIon for consid-
eration of the BtH on 30 March 1992 to further amend the Copyright AI;t, 
1957, the Minister of Human Resource Development, Shri Arjun Singh 
said that the Bill had been brought on a public demand that the 
copyright'in regard to the works of the national poet Shri Rablndranath 
Tagore should be extended for some time. The CopyrIght (Amendment) 
Ordinance was paued for the spec:Iftc purpose of extending the copyright 

"The BI ... Introduced In ~ SIbha 01"1 28 ~ 1982 . 
• .",. III, • .-eel boi Lok SIbha. ... .., 01"1 the tMlle of ,... ~  18 MIIrdI 
1982. 
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In this regard from 50 years to 60 years. The present Bill did not take Into 
consideration any comprehensive aspect of the Copyright Act . 

• 
The motion for consideration of the Bill and Its clauses were adopted 

and the Bill was passed on the same day. 

• 
The Securities and Exchange Board of India Bill, 1992' MovIng the 

Motion for consideration of the Bill on 1 April 1992, the Minister of State In 
the Ministry of Anance. Shrl Rameshwar Thakur said that the Securities 
and Exchange Board of India (SEBI) was constituted on 12 April 1_. 
The Finanoe Minister in his Budget Speech of 24 July 1991, had stated 
that full statutory powers would be given to that Board. Keeping In view 
the growth of the Stock Market at a raptd pace, It had become essentJal to 
take Immediate meuures 80 that confidence In the stock marUt Is 
maintained. The matn powers and functions of the Board so far related to 
the regulation of business In the stock exchange and other aecurity 

, markets. A well-regulated market was 8l8flf'ltial for channellsing an 
Increasing flow of savings Into Investments in securities for the further 
development of the economy. Additional powers would be given to SEBI 
to strengthen its, capability. 

The motion for consideration of the Bill and Its various clau... were 
adopted and the Bill was passed on the same day. 

The Indian Red Cross Society (Amendment) Bill, 1992" MovIng the 
motion for COI1Iideration of the Bill on 3 AprIl 1892. the Minister of Heatth 
and Family Welfare. Shrl M. L. Fotedar &aid that on account of Internal 
wrangllngl, the Indian Red Croll Society had not been able to diacharge 
certain responsibilities like holding of the Annual General Me8tlng, puaIng 
of annual accounts and approval of the budget In 1980 ~ In 1881. The 
SQciety was also unable to appoint a regular Chief Executtve becauee of 
severaJ litigations. 

The Bill aoughtto provide that the Managing Body exietlng immediately 
before the promulgation of the Ordinance dated 23 January 1992 should 
ceue to operate and • new ManagIng Body woutd be raconItItuIed within 
• period of six montha from the date of the OI'dtnance. There will be 12 
elected members and 8 nominated memberI. The Intention was to keep 
the voluntary and autonomou8 nature 01. the Society Intact. 

The motion for cor1IideratIon of the BIll and Its CIauMa were adopted 
and the Bill wu paued on the ...... day. 
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C. QUESTION HOUR 

During the 162nd Session of the Rajya Sabha. 9488 notices of 
questions (8569 Starred and 919 Unstarred) were received. However. only 
449 Starred Questions and 4489 Unstarred Questions were admitted. 3 
Short Notice Questions were received and one was admitted. After Lists of 
Questions were printed. 15 Starred and 137 Unstarred Questions were 
transferred from the Listed Ministries to the Ministries which were more 
directly concerned. 

Daily Average of Questions: Each of the Lists of Starred questions 
contained 18 to.21 Questions. On an average. 4 Questions were orally 
answered per sitting. The maximum number of Questions orally ansW8I'8d 
was 7 on 12 March 1992 and the minimum number of Questions orally 
answered was 2 on 25 February 1992. 

The minimum number of Questions admitted in Unstarred Lilts was 75 
on 23 March 1992 and the maximum number was 33 on 27 March 1992. 
The average came to 196 per day. 

Half·an-Hour Discussion : 13 notices of Half-an-Hour Discussion were 
received during the Session and 5 were admitted out of Which only one 
was discussed. 

Statement correcting answers to Questions : 3 statements correcting 
answers to Questions answered in the House were made by the Ministers 
concerned. 

D. OBITUARY REFERENCES 

During the Session. references were made to the passiog away of 
Sarvashri S. Kumaran. Mahabir Prasad Bhargava. Vinaykumar Ramlal 
Parashar. Chakrapani Shukla. Kalyan Chand. Shriyans Prasad Jain. Dr. 
Sankata Prasad. Col. Bashir Hussain Zaidi. all ex-members; Shri Sat Paul 
Mittal. sitting member and Shri Gurdlal Singh Dhillon. former Speaker of 
Lok Sabha. Members stood in silence for a while as a rnerk of respect to 
the .deceased. 

STATE LEGISLATURES 

HIMACHAL PRADESH LeGISlATIVE AssEMBLY· 

The Seventh Himachal Pradesh legislative Assembly commenced its 
Sixth Session on 20 February 1992 and was adjourned sine die on 26 
March 1992. The House was prorogued on the same day. There were 21 
sittings in all. 

Legislative Business: During the Session. twelve Bills were introduced. 
considered and passed by the House. 

Financial Business: On 4 March 1992. the supplementary Budget for 
1991-92 was presented by the Chief Minister. who also holds the Finance 
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portfolio. The necessary Appropriation Bill was considered and passed 
by the House on the same day. The Excess Demands over-grants for 
the financial year 1988-89 and 1989-90 were presented on 24 March 
1992 and the necessary Appropriation Bills were introduced, considered 
and passed by the House on 6 March 1992. The Chief  Minister also 
presented the Budget Estimates for the financial year 1992-93. The 
necessary Appropriation Bill was introduced, considered and passed by 
the House on 25 March 1992. 

Obituary References: On 21 February 1992, the House paid homage 
to former member of the Assembly, late Shri Guman Singh. 

MADHYA PRADESH LEGISLATIVE AssEMBlY· 

The Ninth Madhya Pradesh Vldhan Sabha commenced Its Seventh 
Session on 10 Februrary 1992 and was adjourned sine die on 17 
March 1992. There were 25 sittings in all. 

Governor's Address: The Governor of Madhya Pradesh, Kunwar 
Mehmood Ali Khan, addressed the House on the opening day. The 
Motion of Thanks on the Governor's address was moved by Shri 
Tejsing Sendhav which came up for discussion on 10 February 1992 
arid was adopted by the House on 21 February 1992. 

Financial business: On 19 February 1992, the Budget for 1992-93 
was presented by the Finance Minister Shri Ramhit Gupta. The 
Demands for Grants of all Departments were discussed arid none was 
guillotined. The relevant Appropriation Bill was introduced on 16 March 
1992 arid discussed and passed by the House on 17 March 1992. The 
Second Supplementary Demarld for 1991-92 was placed before the 
House on 11 February 1992 and discussed and passed on 12 February 
1992. The relevant Appropriation Bill was introduced arid passed on 12 
February 1992. 

Obituary References: On 12 February 1992, the House made obituary 
. references to former member of the Assembly, Shri Dilan Singh arid to 
Shri Kumar Gandharva, eminent vocalist. On 16 March 1992, tribute 
was paid to SM Chakra Panl Shukla, a former member of the As-
sembly. 

NAGALAND LEGISLATIve AssEMBlY·· 

The Seventh Nagalarld legislative Assembly commenced Its Twelfth 
Session on 16 March 1992 and was adjourned sine die on 26 March 
1992. . 

Governor's Address: The Governor of NagalarId, Dr. M.M. Thomas 
addressed the House 08 the opening day. The Motion of Thanks on the 
Governor's address was moved by Shri Chubatemjen /v), which was 

~ COI'IIrttMId by Medhya Pradesh LegislatIve AaaembIy Secretariat. 
MateI1aI conIrIbueId by NagaIand LegiIIIaIMI AaaembIy SectetMat. 
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..oondId by Stvt NeIphiee RIo. The Motion of n.ntla " .. edopted by the 
.... on 1, March 1992. 

Legislative Business: During the S.aion, four Billa, (8) The NIIgaIand 
Pfofeuion, Trade, ~ and Employment Taxation (3rd Amendment) 
Bill, 1992; (b) The Motor Vehicle Taxation Amendment Btll, 1992; (c) The 
Salary and AIIowanceI 01 the leader 01 Oppoeition In Nagaland Leg"-
live Alllmbly BIll, 1992; and (d) The NIIgaIand (Ownership and Transfer 
of Land and Ita ReD.lrcea) Bill, 1992 were passed by the Hou8e. 

Financial Business: The Supplementary Demands for Grants fQr regular-
IsatIon 01 excesa 8xpendtture Incurred during 1882-83 and 181S-84 were 
preaented In the House by the Chief Minister Shri Vamuzo, who IIao holds 
the Finance portfolio, on 17 March 1. and wu palled on 20 March· 
1812. The necessary Appropriation BID was adopted by the Houle on the 
same day by voice vote. The Supplementary Demanc:ta for Grants for 
1991-92 was pr •• nted to the Houae on 19 March 1892 and Wit pal88d 
on 20 March 1992. The Appropriation Bill relating to the Supplementary 
Grants was paII8d on 20 March 1992. The Budget for 1 ... 83 wu 
preeented to the Houee by the Chief MinIster, Shri Vamuzo. The DemaMe 
for Grants for 1982-93 wu paaaed and the I18CI88If'Y Appropriation Btll' 
wu adopted by the Houee on 26 March 1992. 

Obituary References; Obituary references were made on the demIIe of 
Shri K. Shikhu, a former Speaker; and Shri R.S. Rengma and Shri 
ZuIuIembe, former ~. 

ORIssA l.EoIaI.ATlVE Asaaa. y* 

The Tenth Orieea LegIIIative Aeeembty commenced Ita Budget SlIsion 
(8e'JMIh S ... lan) on 12 February 1992 and wu adjourned on 4 April 
1992. There were 30 eIttInga In all. 

Legislative Business: During the Seaaion, three OrdinanCes; (a) The 
Oriaaa Education (Amendment) Ordinance, 1982; (b) The 0riaIa Gram 
Panchaya. (PoIIponemant of EIecIIonI) (Second Amendment) OrdInance 
1981; and (c) the Orieea Panchayat Sarnttia (Poatponement of EIIdIonI 
(Second Amendment) Ordinance, 1991 were replaced by 81l11paeaed on 
4 March 1992. a8lldee, live other Bille; (a) The on_tnduetrial 
EetabIIIhment (NaIIonaI and Festival) HoJ6days (Amendment) Sill, 1992; 
(b) The 0rtIu T,...,rt Vehicles (Levy of Toll) BI", 1992; (c) The Orilla 
Electricity (Duty) (Amendment) BlU, 1992; (d) The 0rIaea Irrigation (Valida- . 
tIon) N. 1992; and (e) The 0rIeaa SpeciaJ Courts (Amendment) Bill, 1. 
__ p .... d by the Houle. 

Financial Business: The ~ Supplementary Grants for 1.1-82 
--!lUI to voee. The Appropriation BI" for 1991-82 wu p •••• d on 
18 February 1882. The Budget for 1. __ wee aIIo p •••• d after ...... 
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demandI ... voted. Rest of the Demands were guillotined and tt1a 
AppropriatIon BII for 1992-93 was pueed on 31 March 1992. 

Obituary References: On 31 March 1992, the HoUle paid I'8Ip8CtfuI 
tftbute to the memory of Shri Nand KIahore Miahra, former Speaker of the 
l.8giIIaIIYe A8Mmb1y. On 4 April 1992, obituary reference was made on 
the darniIe 01 Shrt NIka Kanaya, a sitting member. 

SIcK.. lEGISlATIve Aasaa y. 

The SIIckim L.egie11tlYe A8MmbIy commenced Its ~ •••• kH1 on 4 
March 1192 end was adjourned sine die on 11 Mard1 19ft. 
Governor's Address: The Governor of Sllddm, Shri R.H. Tahillani, 
addreIIed the Houle on the opening day. The MotIon of Thanks on the 
Governor', AddreIa was moved by the Chief Minister, Shri N.Q. 
Bhandari. The Motion was cll8cuued and unanimously adopted by the 
Houle on 6 March. 1992. 

Legislative Business: During the SessIon, Six BlII8: (a) The Sllddm Home 
Guards Bill,. 1992; (b) The Sikklm exclee Bill, 1882; (c) The Land 
AcquiIItIon SiIddm (Amendment) Bill, 1992; (d) The AppropriatIon Bill for 
Excaa o.rn.r., 1882i (e) The Slkklm ApproprIatIon Bill for ~ 
tary DefMhdI, 1992; and (f) The Sikkim ApproprIatIon BIll for the 
,'Budget 1_-83, were puled by the Houle. 
Financial Business: The Budget for 1992-93 was preeented by the 
Chief Minister. who alto ~ FInanoe portfolio. on 4 Marah 1882. The 
DemandI for Oranta under the cherge of Indtvidual Mtntttnee .,. 
pr ... nted to the Houet from 7 March 1992 onwards. ThIy were 
cl,culled and paled by the House on 11 March 1992. The EJtMI 
DemMdI for Grna for 1983-84 and 1984-85 and the Supptementary 
Demands for Grants Incorporated In supplementary Estimates for 1991-
92 were aJeo pallid by the Houte. The Budget for 1_-93 was put to 
vote and PMled unanimously by the Houee on 11 March 1982. 
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SUMMARIES OF BOOKS 

OLIVER, Dawn, Government in the United Kingdom. (Open University 
Press, Buckingham), 1991. Pages 241(Price not mentioned). 

Accountability of govemment to Parliament is one of the cornerstones of 
the Constitution. There is. however. a major ,problem in the relationship 
between Pariiament and the govemment and the difficulties in achieving 
the appropriate balance between the two. The Executive playing a 
dominant role in this relationship, the accountability of govemment to 
Parliament and to the public gets weak. and the public interest, which it Is 
the prime duty of govemment to promote. suffers. But the dilemma is that 
measures that make Parliament the dominant partner might undermine the 
effectiveness of government. While It has been argued that an adjustment 
in the relationship is required, it should not be such as to make an 
effective government impossible. . 

The weakness of Parliament in its relations with the executive has been 
attributed to a range of factors. There are insufficient pressures on the 
government to respond to the needs and wishes of the citizenry. 
Procedural reform In Parliament needs to be redressed to provide a fairer 
reflection of the balance of public suppOrt for different political philosophies 
and strategies for govemment ·and to revitalise the operation of the 
political process in Parliament. This can be achieved by electoral reforms. 
In this respect, institutional and political reforms are closely linked. 

Electroal reform alone would not secure an effective political process 
that encourages accountability. effectiveness and citizenship.' Any par-
liamentary majority, whether formed by a single partY or by a coalition or 
pact has the power to secure the passage of legislation that suppresses 
accountability and undermines the effectiveness.of the citizen in participat-
Ing in the political process. So, proposals for legislation that protects 
fundamental rights. especially those to do with the openness of the 
political process, have a place in the prescriptions for Improving the 
accountability of government. That accountability has to be secured not 
only In Parliament, but also outside it through other machanlsms than the 
conventions on ministerial responsibility. 
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Efficiency and effectiveness in government cannot be guaranteed. 

However, the view expressed by some that the way. to secure better 
government is simply to vote for another party suggests that there is 
nothing wrong with the system,. but only with the people who operate it. 
. The Cabinet system involves collective decision making, which means that 
if atl ministers In the Cablryet are responsible for policy, then they should 
all take an interest in it, a discussion In Cabinet should allow for doubts 
to be expressed and taken into account and a better decision to emerge 
from the process. Not only individual decisions on overall policy should be 
more coherent and consistent, it should also have a sense of direction and 
strategy. 

The weak accountability of government in the system as it operates at 
present is added to by the ethos of secrecy backed up by law, which 
denies to Partlament and to the public information about government 
activity which could form the basis of informed and constructive criticisms. 
The secrecy of public administration in the UK, particularly in the central 
government, not only limits Its accountability to Parliament and to the 
public for the substantive policies that it pursues, but it also allows the 
government to operate according to ground rules that do. not promote its 
effectiveness and efficiency, besides frustrating the efforts of citizens to 
make a contribution to the politIcal process. Secrecy poses problems 
beyond the realms of political and public accountability. Where govern-
ment invokes public interest immunity in court, secrecy also protects it 
from legal accountability. Hence, the case for improved rights of access to 

'official information is based on the need to improve all forms of 
accountability . 

The weak accountability of ministers, both individually and collectively, 
to Parliament is ~ another dimension of . the problem of Cabinet 
government. Accountability is limited by the highly secretive way in which 
Cabinet government is conducted, and the ability of ministers to avoid 
answering parliamentary questions. If a written Constitution is adopted, It 
could include an express duty to be accountable to Parliament. 

Citizens have a role to play in giving service to the community; this Is 
most obvious in the willingness of individuals to stand for election to 
Partlament and In local governments but It is also found in the magistracy, 
and in work in voluntary agencies. If there is not a strong body of citizens 
prepared to give their services in this way, the society would find itself 
governed by bureaucrats and limited in Its ability to effect the way the 
system worked. A modem concept of citizenship has to include a sense of 
belonging to the national, local and functional communities In the country. 

Institutionatly, toeal authorities would have a role in promoting social 
cohesion and good relations between communities In their areas if they 
were allowed the resources and freedom of action to do so. A system of 
dIclentrallzation to national and regional assemblies would promote a 
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senae of Identity with communltkfs in those areas. It is not easy for the 
central government to provide opportunities for citizen participation in the 
political process and community service. Local govemment, however, is • 

wen placed to playa role here. 
But the local govemment, too, suffers from poor accountability to Its 

electorate and the consumers of its services. Its weak accountability to its 
voters is In part due to the long-standing problem of tow tum outs in local 
etections. The unwillingness of voters to tum out in local elections is a 
reflection on the undoubtedly poor quality of some local govemments, but 
this itself may be explained by the fact that the status of local govemment 
is not such as to attract into its service councillors of high calibre. The 
poor quality of some local authority services has been due in part to its 
lack of ~ to its voters. . 

Local government's role would depend to some extent on whether 
decentralization is Introduced. A view has also been gaining ground that a 
alngle-tier local govemment system' might in any event be better, more 
effective and more transparent than the present two-tler system that 
prevails in rOOst of the country. There.is also a strong case for giving back 
to local government freedom to ratse revenue without the threat of 
'capping' by Whitehall. But, here the Issue of the political accountability of 
local government enters into the picture and so the political process and 
inatItutionaI reforms once again become inter-dependent. The case for 
introducing the lingle transferable vote in local government, and for . 
encouraging the organisation of authorities into neighbourhood committees 
Is baed on a recognition of the need to increase the aocquntabillty and 
responsiveness of the local govemment to its electors and consumers, 
rather than to the central government, and thereby also setting in place 
structures that should promote efficiency and effectiveness. 

Legal accountability is an important aspect of th, range of accountability 
mechanism. Since the relationship between the courts and the govem-
ment has developed In a piecemeal way, the rules that the courts apply in 
judk:tal review caaee are in many respects unclear and unpredictable. In 
particular. the judges' problems derive from the absence of a written 
ConstItution that would articulate what was expected of the govemment, 
MCI a Bill of Rights which would supply substantive criteria against which 
the acta of government could be measured and adjudicated upon .• 'n this 
I'8IP8d and In others, administrative law in the UK is weak. But 
~ law Is not only about legal accountability and judicial review, 

\ It II also about openness, explicit codes of conduct and ground rules, 
Internal review, procedures. audit. ombudsman. and a whole range of 
procedures that together belong under the form of administrative accoun-
tIIbIItty; 

Problems over the policy-making procesS. however. are not confined to 
the government. They often originate in the quality of work done by the 
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Opposition parties preparing to form the government. The political parties 
are hindered in preparing realistic policies due to their lack of resources. 
They lack not onty information. but the money and the staff necessary to 
enable them to research alternative policies thoroughly and produce 
realistic alternatives. They are also limited in their ability to make informed 

and constructive criticism of the government. and the lack of such 
responses to govemment makes it less pressing for the government to 
react to parliamentary criticism from the Opposition by reviewing its 

policies. Civil servants are shielded from political and public accoutability 
and ministers too do not tend to be particularly interested in efficiency and 

effecltveness. The introduction of Executive agencies is. therefore, an 
important innovation and one which: properly managed and protected from 
ministerial meddling by a regime of openness. should improve the quality 
of administration. whatever party is in power. 

Though the adoption of a Bill of Rights would not provide a panacea for 
the ills of the Constitution. its. existence could transform the political 
process by making the citizen more aware of its role and importance and 
the attitudes of politicians and administrators would like wise change for 
the better. 

A Second Chamber (House of Lords) has an important TOle as a 

constitutional watchdog. which is particularly necessary so long as lJ.K. 
has no written Constitution and subscribes to the doctrine of parliamentary 
sovereignty. Even if this were to go with the adoption of a written 

Constitution with entreched provisions. a constitutional watchdog would be 
required and a Second Chamber could perform that role. 

The experience of other .~ Is seldom regarded by British 
politiCians or civil servants as persuasive in favour of action. but a more 
likely approach would be a mixture of administrative measures. and 
piecemeal legislation. For example. open govemment experiment in 
Bradford shows that its manner of implementation must be well thought 
out and supervised if it is to be effective in promoting the objectives of 
accountability-and effectiveness in govemment. consumer protection. the 
protection of individual privacy and autonomy. and the promotion of 
citizenship. The sudden availability of a mass of undigested and indiges-
tible information would be of no use to the individual or to pressure groups 
and other organisations with special interests in the subject matter. 
Information in govemment files would have to be systematically registered, 
a consistent policy in the form of codes of practice on dealing with 
requests for information would have to be devised and its implementation 
monitored. 

What is required. then. is a wider consciousness of the defects of the 
system as it operates"at present and an appreciation of the complexities of 
the process of reform. The political parties and campaigning groups such 
as charter 88 have an important role to play in securing that these Issues 
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receive the attention that they deserve. The  need to ~ 

Illy. effectivenesS and citizenship ought not to divide the political parties. if 
only they could appreciate the nature of the argument for them. While it is 
understandable that a party in power.wilt resent attempts to· make it more 
accountable, parties in oppositIOn recognise that need. PolitiCians should 
have the commitment and courage to ensure that necessary reforms are 
undertaken, without which the sad history of policy failures of the post-war 
years is likely to continue. While a vital. effective, accountable political 
system and a mature citizenry cannot guarantee successful government, a 
system that lacks those three is doomed to failure. 
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3. TOTAL NuMBER elF StrnNo HOURS 
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5. GovERNMENT Btu.s 

(i) PendinG at the Commencement of the SessIon 
(iI) Introd\,lC8d 

(iii) laid on the Table as pasaed by Lok Sabha 
(iv) Returned by Lok Sabha with any amendment 
(v) Referred to Select Committee by Rajya Sabha 
(vi) Referred to Joint Committee by Rajya Sabha 
(vii) Reported by Select Committee 
(viii) Reported by Joint Committee 
(be) 0iscu8led 
(x) Passed 
(xl) WIthdrawn 

(xii) Negatived 

(xlii) Part-dl8CU88ed 

24 February to 3 April 1992 
28 

164 hours and 38 minutes 
5 

18 
5 
14 
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Nil 
Nil 
Nil 

16 

16 

(xiv) Returned by Rajya Sabha without any recommendation 
(xv) Discusslon-poatponed 

1 
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9 
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93 
7 

(on two subjects) 

2 
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2 
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4 
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1 
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Nil 
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Nil 
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16. NUMIER OF PARLIAMENTARY CoMMITTEES CREATED, IF ANY DURING THE 

SESSION AND ~ OF THE CoMMrr'rEE CREATED. 

NU 

17. TOTAL NUMBER OF VISITORS' PASSES iSSUED 

18. TOTAl NlM&R OF P£R8ONS VISITED 2746 

18, MAxiMuM ~  OF VISITORS' PASSES ISSUED ON ANY SINGLE DAY, IIIID til 
DATE ON WHICH ISSUED (on 3.4.82) 

20. MAxiMuM NuMsER OF PERSONS VISITED ON ANY SINGLE DAY ANO DATE ON 182 
WtilCH VISITED (on 26.2.92\ 

21. TOTAl NUMBER OF QUESTlON8 ADMITTED 

(i) STARFIED 

(il) UNaTARAED 
(IH) SHoAT·NoTlCE QueSTIONS 

22. DtscUSSION ON THE WOAKING OF THE MlNIsTl'llEs 

23. WORKING OF PARliAMENTARY CoMMITTEES 

Name of Committee 

(i) Business AdvIsory Committee 
(Ii) Committee on Subordinate 
Legislation 

(Iii) Committee on Petitions 
(iv) Committee on Prlvilegee 
(v) Committee on Rules 
(vi) Commltlee on Government ,... 

IUnII'ICM 

No. of meetings 
held during the 
period trom 1 
JMuary to 31 

March, 1992 

5 
6 

7 

2 
Nil 
5 

(vH) Committee on Papers Laid on the 
Teble 

12 

24. NUMBER OF Ma.eeRS GRANTED 

LEAVE OF ABSENCE 

25. PETITIONS PRESENTED 

449 
4489 

Nil 

No. of Reports 
presented dur-
Ing the 162nd 
Session 

Nil 
Nil 

Nil 
Nil 
Nil 
NN 

Nil 

3 

Nil 
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28. NAME OF NEw ~  SWORN IN WITH DATES 

S.No. .... of Members [)alit on which 
IWOm ewom 

2 - 3 

1. Shri A.S. Chowdhrl 3 .... 82 
2. Shrtmati Renuka Chowdhury .. 
3. Shri N. Girl Prasad *: ... Shrl V. Hanumantha Rao .. 
5. Shrl V. R8jeehwar Rao .. 
8. Shrl G. Prathapa Reddy .. 
7. Shrl Matang Sing .. 
8. Shrl Tara Charan Mazumdar .. 
9. Shrl Mahnhwar Singh .. 
10. Shrlmatl ~  AIYIl .. 
11. Shrl K.R. Jayadevappa .. 
12. Shri Gundappa Korwar .. 
13. Shrl Salchldananda .. 
1 ... Shrl M.A. Baby .. 
15. SM B.V. AbduAa Koya .. 
18. Shri ThennaIa BaIakrIahna Pilla" .. 
17. 5M VlzoI .. 
,a. Shrl Sudhlr Ranjan Majumdar .. 
27. OerruAAv REFERENCES 

S.No. Name SIltIng Memberl 
Ex-Mernber 

1. Shrl S. Kumaran Ex-Member 

2. Shrl MahabIr Prasad Bhargava .. 
3. Shrl VInay Kumar Ramlal P8rMhar .. 
4. Shrl Sal Paul MItlaI Sitting Member 

5. Shrl Chakrapani Shukla Ex-Mamber 

8. SM ~ Chand .. 
7. Shrl Shrtyana Prasad Jain .. 
8. Dr. Sankata Prasad .. 
9. Col. Buhir HusaIn ZaIdi .. 
10. Shrl Gurdlal Singh Dhillon Former Speaker. Lok Sabha 
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APPENDIX HI 

LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND 
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD 

S. No. 

1 JANUARY TO 31 MARCH 1992 

Title of the BIll Date of auent 
by the President 

2 3 

1. The Government of National CapItal Territory of DeIhl BIll. 1991 2.1.1992 
2. The Repreeentation of the People (Amendmentj Bill. 1992 26.3.·1992 
3. The Appropriation (RaIlways) Bill. 1992 27.3.1992 
4. The ApproprIation (Railways) No. 2 Bill. 1992 27.3.1992 

5. The Appropriation Bill. 1992 30.3.1992 
S. The Appropriation (Vote on Account) Bill. 1992 30.3.1992 
7. The Manipur ApproprIatIon Bill. 1992 3 •. 3.1992 
8. The MenIpur Appropriation (Vote on Account) Bill. 1992 31.3.1992 

9. The Jammu end Kashmir Appropriation BIU. 1992 31.3.1992 
10. The Jammu end Kuhmir ApproprIatIon (Vote on Account} 31.3.1992 

BIH. 1992 
11. The PublIc liability InlUl'ance (Amendment) Bill. 1992 31.3.1912 

12. The Oeatructive .needs and Pests (Amendment and Validation) 31.3.1992 
Bill. 1992 



APPENDIX IV 

LIST OF BILLS PASSED BY THE LEGISLATURES OF STATES AND 
UNION TERRITORIES DURING THE PERIOD 

1 JANUARY TO 31 MARCH 1992 

STATES 

ARuNACHAL PIwlEsH leGISLATIVE Assaa.v 
1. The North Eat AiJenc:y Panchayati Raj Regulation (Amendment) Bill. 1982. 
2. The Arunacnal Pradesh ApproprIation BIll. 1992. 
3. The Arunachal Pradesh Appropriation (No.2) Bill. 1992. 

BIHAR lEGISLATIVE Assaet.v 
1. Bihar V1n1yog (Lekhanll'cjan) Vidheyak. 1992. 

BIHAR LEGISLATIVE CouNcIL 

1. The Bihar ApproprIation (Vote on Account) Bill. 1992. 

GOA LEGISLATIVE AsseMBlv 

1. The Goa Supplementary Appropriation Bill. 1992. 
2. The Goa Appropriation (Vote on Account) Bill. 1992. 
3. The Goa Sates Tax (Amendment) Bill. 1992. 
4. The Goa (Brackish Water) FIsh Farming Regulation Bill. 1991: 

GWARAT LEGISLATIVE AsseMIII.v 

1. The Bomaby Motor VehicleS Tax (Gularat Amendment) Bill. 1992. 
2. The Gujarat Public Works Contracts DI8putee Arbitration Tribunal Bill. 1992. 
3. The Gujarat Sales Tax (Amendment) Bill. 1992. 
4. The Gujarat (Supplementary) ApproprIation Bill. 1992. 
5. The Gujarat Sales Tax (ThIrd Amendment) Bill. 1992. 
6. The Bombay Stamp (Gujarat Amendment) Bill. 1992. 
7. The Gujarat Salaries and Allowances of Members. Speaker and Deputy Speaker of 

Gujaral LegialaUve Aasembly. Ministers and Leaders of the 0pp0eItI0n Laws (Amend-
ment) Bill. 1992. 

8. The Gujarat Appropriation Bill. 1992. 
9. The Gujarat Motor Traneport Vehicles Toll BIll. 1992. 

10. The· Gujarat Sales Tax (Second Amendment) Bill. 1992. 

1. The Haryena and Punjab Agricultural Umver.HIes (Hary .... Amendment) Bill. 1992. 
2. The Haryana AppropriatIon (No.1) Bill. 1992. 
3. The HaryMa MunIcipal (Amendment) BlR. 1992. 
4. The Haryana AppropriatIon (No.2) •• 1992. 

278 
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HIMACHAL PRADESH leGISlATIVE AssEheLV 
1. The Himachal Pradesh Panchayati Raj (Amendment) Bill. 1992. 
2. The Himachal Pradesh Town and Country Planning (Amendment) Bill. 1992. 
3. The Himachal PradMh ApproprIatIon Bill. 1992. 
4. The Himachal Pradesh Tax on Luxuries (In Hotels and Lodging Housea) (Amendment) 

Bill. 1992. 
5. The Himachal Pradesh Motor Spirit (Taxation of Sales) (Amendment) Bill. 1992. 
6. The Himachal Pradesh Appropriation (No.2) Bill. 1992. 
7. The Himachal Pradesh Appropriation (No.3) Bill. 1992. 
8. The Himachal Pradesh ApproprIation (No.4) Bill. 1992. 
9. The Societies Registration (Himachal Pradesh Amendment) Bin. 1992. 

10. The Himachal Pradesh Kutlehar Forest (Acquisition of Management) Bill. 1992. 
11. The Himachal Pradesh Board of School Education (Amelldm • .,t) BIll. 1882. 
12. The Himachal Prade8h General Sales Tax (Amendment) BIll. 1992. 
13. The Himachal Pradesh University (Amendment) Bill. 1992. 
14. The Indian Stamp (Himachal Pradesh Amendment) Bill. 1992. 
15. The Himachal Pradesh Electricity (Duty) (Amendment) Bill. 1992. 
16. The HImachal Pradesh Universities of AgrIculture, Horticulture and Forestry 

(Amendment) Bill. 1992. 

KERALA leGISlATIVE AssEMaly 

1. The Keraia Building Tax (Amendment) Bill, 1992. 
• 2. The Kerala Co-operative SocietIes (Amendment) Bin. 1992. 

3. The Kerala ApproprIation Bin. 1992. 
4. The Kerala Appropriation (Vote on Account) Bill. 1992 . 

• 5. The Kerala Public Men's Corruption (Inveatigationa and Inquiriee) Ametldment BIH. 
1992. 

MADHYA PRAOESH leGISLATIVE AssaoeLy 

1, Madhya Pradesh Viniyog Vidheyak. 1992 
2. Madhya Pradesh Manoranjan Shulka tatha Vigyapan Kar (Sanahodhan) Vldheyak. 1992. 
3. Madhya ~ Vlshwavldyalaya (Sanshodhan) Vldheyak, 1992 
4. MMlhya Pradesh (Lok AbhIkaranon Ke Medhyam 88) Din Dayal AntyodaYil KIIry.nm 

ka K1ryanvyan (Sanshodhan) Vidheyak. 1992 
5. Madhya Pradesh V1dhansabha Sadaaya Vetan. Bhalta tatha Pension (SanshodtIM) 

Vidheyak, 1992. 
6. Madhya Pradesh Vlniyog Vidheyak, 1992. 

MAHARASHTRA LeOlSLATlVE Asaaa.y 

1. The Maharashtra Village Panchayata (Temporary Postpollement of certain EIedIona) 
(Second Amendment) Bill. 1992 

2. The Maharashtra Zilla Parilhadl and Panchayat SamiII8I (Amendment) BII, 1182. 
3. The Mahliraahtra Drinking Water Supply Requisition (Amendment) BlM. 1992. 
4. The Bombay Village Panchayats (Amendment) Bill. 1992 
5. The Maharaahtra (SUpplementary) ApproprIation Bin, 1992. 
6. The Maharaahtra Appropriation (Vote on Ac:oount) Bill. 1992 
7. The Maharaahtra Tax Laws (Levy. Amendment and Validatlol1) BiU. 1992 . 

• Awaiting assent. 
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8. The Maharash1ra Appropriation Bin, 1992. 

8. The MeharUhtra Zilla Pariahada and Panchayat Samltia (Second Amendment) Bill, 
1882. 

10. The Bombay Moneylenders ~  Bill, 1892. 

11. The Maharashtra KIdney Transplantation (Amendment) Bill, 1892. 

12. The Bombay Municipal Corporation (Amendment) Bill, 1892. 

13. The Maharaahtra Housing and Area Development (Amendment) Bill, 1892. 

14. The Bombay Provincial Municipal Corporation and City of Nagpur Corporation (Amend-
ment) Bill, 1892. 

MAHAAAsHTRA LEGISLATIVE CouNCIl 

1. The Bombay Moneylenders (Amendment) Bill. 1992 

2. The. Maharashtra Kidney Transplantation (Amendment) Bill, 1892 

3. The Bombay Municipal Corporation (Amendment) Bill. 1892 

4. The Maharashtra Housing and Area Development (Amendment) Bill, 1892. 

*5. The Bombay Provinc:IaI Municipal Corporation and City of Nagpur Corporation (Amend-
ment) Bill, 1992. 

6. The Maharaahtra Village Panchayats (Temporary Postponement of certain Elections) 
(Amendment) Bill, 1892. 

7. The Maharashtra Zilla Parishads and Panchayat SamHls (Amendment) Bill, 1892. 

6. The Maharashtra Drinking Water Supply Requisition (Amendment) BlU, 1992. 

8. The Bombay Village Panchayats (Amendment) Bill, 1992. 

10. The Maharaahtra (SUpplementary) Appropriation Bill, 1992 

11. The Maharashtra Appropriation (Vote on Account) Bill. 1892. 

12. The Maharaahtra Tax Laws (Levy. Amendment and Validation) Bill. 1992. 

13. The Maharashtra Appropriation (Amendment) Bltl. 1992. 

*14. The Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment) Bill, 
1992. 

MIZOAAM LEGISLATIVE AsseMBlY 

1. The Mizoram (Sales of Petroleum and Petroleum ProdUcts in::luding Motor SpIrit end 
lubricants) taxation (Amelldment) Bill, 1892. 

*2. The Mlzor.,." &ci8e Bill. 1892. 

3, The MIzoram Salaries and Allowances of Speaker and Deputy Speaker (Amendment) 
BIll, 1892. 

4. The MiZoram Revenue As8essment (Amendment) Bill, 1992. 

*5. The MIzoram Fruit Nurseries RegIstration Bill, 1892. 

*e. The MIzer.,." Appropriation (No.1) Bill, 1992. 

7. The MIzoram AppropriatIon (No.2) Bill. 1992. 
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NAOAlANO LeotSl4TIVE Asaaa.v 

1. The NagaJand Appropriation (No.1) Bill, 1992. 

2. The Nagaland Appropriation (No.2)  Bill, 1992. 

3. The Nlg8land AppropriatIon (No.3) Bill, 1992. 

4. The NagaJand ApproprIatIon (No.4)  Bill, 1992. 

·5. The Nagaland Profesaions, Trades, CaHlngs and Employment Taxation (3rd Am.lldm.",) 
Bill, 1992. 

·6. The Nagaland Motor Vehlclee Taxation (Amendment) BIll, 1992. 

·7. The Nagaland (Ownership and Transfer of Land and Its Resourcee) Bin, 11180. 

·8. The Salary and Allowances of Leader of the Oppoa/Iion In the Nagand L.egiIIaIIwe 
Aleembly, BIll, 1992. 

PUNJAB LEQ/SlATIVE Asaaa.v 

1. The Punjab Appropriation Bill, 1992. 

2. The Punjab ApproprIatIon (Vote on Account) Bill, 1992. 

3. The Punjab Appropriation (No.2) Bill, 1992. 

4. The Punjab Agricultural Produce MarUts (Amendment) Bill, 1992. 

TRlPlJRA LEGISLATIVE AsseMalv 

1. The Trlpura Appropriation Bill, 1992. 

2. The Tripura Vigilance Commission Bill, 1991. 

3. The Tripura (Cour1l) Order (Second Amendment) Bin, 1992. 

4. The Trlpura Excise (Amendment) Bill, 1992 

5. The Tripura Panchayats (Third Amendment) Bill, 1992 

UTTAR PRADesH LEGISlATIVE AsseMat.v 

1. The Uttar Pradesh Municipalities, NotIfied Areas and Town Areas(AIpIbIk ~  

(Amendment) BIll, 1992 

2. The Uttar Pradesh Public Moneys (Recovery of Dues)  (Amendment) BIll, 1992 

3. The Uttar Pradesh PublIC Services (Tribunals) (Amendment) BIll, 1992. 

4. The Uttar Pradesh Higher Education Services Commission (Amendment) BIll, 1992. 

5. The Uttar Pradesh State University (Amendment) Bill, 1992. 

6. Indian Stamp (Uttar Pradesh Amendment) Bill, 1992. 

7. The Uttar Pradesh State Cement Corporation Umlted (Acqul8ition of Shares) Bill, 1992. 

8. The Uttar Pradesh Rajya Vldyut Utpadan Nigam Umlted (Acquisition and Tr&nIfer 01 
Undertaking) BIll, 1992. 

9. The Uttar Pradesh Appropriation (SeOOnd Supplementary 1991-92) BIll, 1992. 

10. The Uttar Pradesh SaIes-TBlC (Amendment) Bill, 1992. 

11. The Uttar Pradesh Motor ~ Taxation (Amendment) Bill, 1992. 

12. The Uttar Pradesh Appropriation (Vote on Account) Bill, 1992. 

PONDICHERRV LEGISlATIVE A8SeMeLv 

1. The Appropriation Bill, 1992 

2. The ApproprIation (Vote on Account) BIll, 1992 

• Awaiting assent 
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